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The cut motion. were. by leave, 
withdrawn. 

Mr. Speaker: The question is: 

''That the respective sums not 
exceeding the amounts shown in 
the fourth the column ot the Order 
Paper. be granted to the Presi-
dent. to complete the sums  neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March. 1962. in respect of 
the heads of Demands entered in 
the second column thereof against 
Demands Nos. 1 to 5 and 109 re-
lating to the Ministry of Com-
merce and Industry." 

The motion  was adopted. 

[The motions of Demands fOT 
Grant. which were adopted by the 
Lok Sabha are reproduced below-
Ed.] 

DZMAND No. I-MINISTRY OP COM-
MERCE AND INDUSTRY 

''That a sum not exceeding 
RI. 70,87.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment durin, the year ending 
the 31st da,y of March. 1962. in 
respect of 'Ministry of Commerce 
and Industry'." 

DEMAND No. 2-INDUSTRIJ:S 

'-rhat 0 sum not exceeding 
RII. 18,10,07,000 be granted to the 
President to complete the sum 
necessary to defray the char,es 
which will come in coune of 
payment durin, the year endin, 
the alit day of March, 1982, in 
respect of 'Industries'." 

J)sMAJoID No. l-SALT 

''That a sum not exceedin, 
RI. 41,21,000 be granted to the 
Preaident to complete the IWD 
DeeeaaJ'y to defray the charles 
which will come in eoune of 
payment dudDI the year endlnl 
the alit da7 of March. Ita. in 
~ of'Salf." 

DEMAND No. 4-CoMMJ:RCIAL INTELLI-
GI:NCE AND STATISTICS 

"That a sum not exceeding 
RI. 85.51.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1962. in 
respect of 'Commercial Intelli-
gence and Statistics'," 

DZMAND No, 5-MISCELLA.NEOUS DE-
PARTMENTS AND ExpENDITURE UNDa 
THE MINISTRY OF COMMERCE AND 

INDUSTRY 

''That a sum not exceeding 
Rs. 2.16.20,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wiII come in course of 
payment during the year ending 
the 31st day of March. 1962. in 
respect of 'Miscellaneous Depart-
ments and Expenditure under the 
Ministry of Commerce and Indus-
try· ... 

DEMAND No. 109-CAPlTAL OUTLAY OP 
TIlE MINISTRY OP COMMaCI: AJfJ) 

INDUSTRY 

''That a sum not exceeding 
RI. 2'.,",29.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in coune of 
payment during the year endin, 
the 31st day ot March. 1962, in 
respect ot 'Capital Outlay of the 
Ministry ot Commerce and In-
dustry'." 

The motion tDG8 adopted. 

lI4INISTRY OF DEnNCI: 

Mr. Speaker: We will now take up 
the Demands relating to the Minillr7 
of Defence. 

DEMAND No. 8-MuclSTRY 0' 
DsnNcJ: 

Mr. SpeUer: Motion moved: 

Hfhat a sum not e ~n  

RI. 40,18,000 be granted to the 
President to comp1e\e the sum 
Decessary to defray the wr,es 
which will come in course of 
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payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Ministry of Defence."' 

Dl:MAND No. 9-Dl:nNcz SZRVlCJ:8, 
rnc~  

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 1,90,95,85,000 be ,ranted to tbe 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment durin, the year ending 
the 31st day of March, 1982, in 
respect of 'Defence Services, 
Effective·Army' ." 

DEMAND No. 100DEFENCE SaYle., 
EFFECTIVli-NAVY 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 18,37,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1982, in 
respect of 'Defence Services 
Eftective-Navy'." 

DEMAND No. ll-DD'ENCE SERVICJ:8, 
ErncTIw-ADI FORCE 

Mr. Speaker: Motion moved: 

''That a 8um not exceedin, 
&. 57,89,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whicb will come in course of 
payment durin, the year ending 
the 31st day of March, ]982, in 
respect of 'Defence Services, 
Eftectvie-Air Force'." 

DzMAND No. IJ-DEnNcz SaMc", 
NON-EP'nCTIV&--CHAIIGICII 

Mr. Speaker: Motion moved: 

"Tbat a sum not exceedin, 
llI. 17.04,81,000 be granted to the 
President to complete the sum 
Ileeea&ry to defray the clwpI 
which will eome in eourse of 
payment during the year ending 
the Slst day of 1Iardl, Ita, to 

respective of 'Defence Services, 
N on,.Ef!ective-Charges'." 

DEMAND No. 111-DzrICNcE CAPITAL 

OUTLAY 

Mr. Speaker: Motion moved: 

"That a sum not exceedin, 
Rs. 30,21,88,000 be ,ranted to the 
President to complete the 8um 
necessary to defray the char,es 
which will come in course of 
payment durin, the year ending 
the 31st day of March, 1882, In 
respect of 'Defence Capital Out-
lay· ... 

The hon. Minister of Defence. 

The MIDIsler er Del • ..,. (Slid 
KrIBbDa M_OD): Mr. Speaker. it 
has not been my practice in the past 
years to initiate the debate On De-
mands tor Grants but since there are 
many problems on which a eonside!'-
able amount of misunderstanding ex-
ists and you, Sir, younelf bal asked 
me to explain certain matten and 
in order. also, to take tbJs occasion 
to put out tbe Defence policy, as far 
as I understand it, in perspective, r 
propose to do so. In this year's Bud-
,et, we are asking for a trent ot 
Rs. 283 crores on the revenue lide and 
Rs. 32 crores on the capital Ilde; it 
Ibows an increase of RI. 18 crores in 
revenue expenditure and a decrease 
of RI. 5 crores in capital expenditure. 
The increase i. largely due to the pay 
and allowances of omcera and mt'll 
and a1ao of stores and equipment. 
These ft,ures perhaps may not re-
present the reality as the year Ifoes 
on. In order that our flnancat may 
be properly admini ter~nd we 
bad discussions with the Finance Mi-
nister-it ill only in re,arel to line-
tioned schemes that provision is made 
in this bud,et. I say this becaUSe in 
the eourse of the year, in the clrcum-
.tances in which our country is pJae-
eel at the present time, it would be 
necenary tor Gov~ent to come 
and a!lk for nppJemental')' pan~. 

Also, I would Uke to lAY that this 
expenditure. with the experlenee that 
has lODe OIl since ~, an4 
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with the growth of indigenous pro.-
duction, the capacity for adaptation, 
the money does go further. 

That takes me to the consideration 
or an expression of statement in re-
lard to our Defence policy. It is not 
possible to do anything more than 
make a general statement of princi-
ples. As the House well knows, the 
policy of this country in regard to 
the world as a whole is to work for 
a world without a war. At the same 
time, 80 long as the world is not dis-
anned, and when We have a very long 
process to achieve it-to which I 
shall make a reference later on-we 
have to proteet ourselves and recog-
nise that we do not live in conditions 
of reasonable security unless we pro-
vide for our defence. Therefore, the 
three-fold basis of our defence policy 
is, firstly, the protection of our fron-
tiers which is somewhere near 9,000 
miles in respect of land and 3,500 
miles in respect of coastline; secondly, 
to come to the aid of the civil power 
not only in re.ard to the problems of 
law and order which unfortunately 
do ariSe from time to time, but in 
regard to the assistance when natural 
disaster Or similar circum&t4nces 
occur; and thirdly, to help this coun-
try to diacDioIge the international ob-
lilations which it undertakes as, al 
has been been recently done, in send-
ing our troops to the Conlo. 

The important features in regard 
to the services has been the greater 
efficiency in the armed forces of 
India by greater insistence on jm. 

J;rovement in the quaUty of training, 
the advance made in the condition of 
troops and officers not only by the 
increase of emoluments and other 
facilities in regard to the movement 
but also in regard to the welfare of 
troops. The services have also vaat-
ly improved in 10llistic capacity, and 
while It is not possible to dlsdOlle to 
the House the ,aps that have been 
brldgl'd In this matter, I think I am 
justified in !layin, that the Indian 
army has today ,ot much quicker 

movement than it was sometime a o~ 

There has also been very consider-
able advance not only in the co-ordi-
nation between these three services 
but even in the steps towards integ-
ration in regard to training, provi-
sioning and even manufacture. 

The main purpose of this debate • 
to discuss these principles and 10 
into criticisms of the administratiou. 
and it has been repeatedly stated by 
certain Members of this House that 
there is not adequate informatioD 
given, and that in the British House of 
Commons a White Paper is presented. 
I believe the Prime Minister sale! 
something about it which merits COD-
sideration. I have here the Britiah 
White Paper and the report that • 
presented by the Government of 
India. There would be no objectiCID 
to bind this volume in white, but 
there is vastly more information in 
these pages, given at great length. 
I do not want to transgress the limit. 
of propriety by referring in detail to 
the British document, but all that It 
contains is not more than and not 
other than what We have liven in 
these pages here in our report-
about the size of troops and .bout 
certain equipment. The reason why 
the number of personnel in the army 
is given in the British budget is 
this-I shall refer to it later-namely. 
it is a historic reason. In the 17th 
century, the kings at that time raia-
ed levies and Parliament put a check 
on them, and unless Parliament gran-. 
ed the money the troops could not 
be provided. Therefore, it has lone 
on. It is a constitutional necessity to 
put that in, but it is pretty weD 
covered. If you look at the White 
Paper and compare it with what Ita 
contained in this document, you wID 
find this. It used to be 18 pages when 
it first started. Now It is 87 pages. 
It deals with every branch of admi-
nistration and gives a very consider-
able amount of detan. It may well 
be that the volume of infonnatlOD 
sometimes prevents a perusal of It, 
as it always happens in lome cases. 
So, 10 far al the Government of India 



10517 Demands CHAITRA. 21, 1883 (SAKA) for Graftt. 1051 8. 

is concerned, the information is plac-
ed at the disposal of the House in 
this report, in answer to questions, 
adjournment motions and also infor-
mation is supplied to the Estimates 
Committee and other committees of 
Parliament. If in any way this can 
be improved as a result of this de-
bate, speaking for the Government, I 
may say that we would only be glad 
to do 110 

There has been a pointed reference 
to the fact that some of this infor-
mation is rather bald, that is to lay, 
We just give a very large number of 
items, but you yourself, Sir, were 
under the impression that more infor-
mation ought to be given al is the 
practice in the House of CODUnODlli 
and you. Sir, allO said that where 
there is no precedent, we copy them. 
If you look at the army, the air and 
the navy estimates, you will ftnd 
what is given in the British estimates: 
there is 'ammunition'-£10 million 
and odd. That is an that is given. The 
same applies to aircraft, alr-fram_ 
40 million pounds and aero-engines, 
£ 30 million. 'l'bere is nO other in_ 
formation given in this White Paper. 
Indeed, it would be against the IeCU-
rity of the country to give very much 
more than that. 

Mr. Speaker: They have given the 
numbers 01. the Royal Navy, the army 
and the aircraft. 

8Iarl K.rIIIma 11 __ : I said that. In _land they give the number of 
troops. In fact, if I may .y 10, there 
has been considerable effort on the 
part 01. the various other countries to 
find out the strength of our 1IZ'II1Y, and 
we have eonsistently retUHd to dW-
cloae it. 

Mr. Speaker: They allO given lOme 
items: for example, a blood-hound 
missile costs £35.000; a heavy AA 
shell would ~ 10 mucb, etc. I am 
reading from the White Paper. 

lIIari KrIsIma "-: Yes, Sir. Some 
equipment ill given. When I come to 
deal with it, I will give all the infor-

formation about what they do not 
give. 

1IIr. Speaker: The main point ia, 
from time to time, during the Ques-
tion Hour and at other times, the 
House wants to know the figures. 
Here, in the White Paper in England, 
the number in each-the Royal Navy. 
the army and the aircraft-is given; 
the details are given. What they pr0-
pose to raise during the nezt year. 
given; the recruitment is given. The-
basis in the whole world wherever' 
they have. them and in England aN' 
given. 

8brI KrtUM Meua: They haft· 
given some figures. But it is not .,. 
in the whole world. There are veq 
powerful countries who are in a pom-
tion to sive that infonnation. la, 
Britain there are historic reasons for 
their givin, it. If as a result Of COIl-
alderation the aecurity 01. the country 
i. not aft'ecled by diacloaing these 
ftgures and I'eSOUI"CeI, it could be' 
siven. But if It would result in en-
dangering lIafetry, then, it 11 not dia-
closed. There is a hiatoric reuon tor 
it. The Bill of Ri,hts .71: ''to raise 
or keep an standing army In times of 
peace, unleu It be with the consent 
01. Parliament". That is the reason 
tor thil. Anyway. if you permit me, 
I shall de.l with the question cI 
public interest later on. 

Sbri Na&Il P.. (Rajapur): May I 
Invite your attention to this aspect, 
Sir? Now that thl. question has been 
raised-It is a bone 01. contentlon-
may I draw your attention to what 
intonnaUon the Howe of Cornmons 
8Upplies to the Memben there? 

Mr. Speakei': He will come to that. 

SIlrt NaUl Pal: Now that your at-
tention baR been drawn to It, I wanted 
to raille that aspect of the matter. 

1IIr. Speaker: The hon. Minister 
uys that he will come to It later on. 
Let him proceed. 

Slut It,...... II ..... : From here. I 
may proceed to a brief coruidt-ratlon 
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of our three services. In regard to 
the army, there has been an increase 
in its strength, partly by fresh re-
·cruitment and partly by the embodi-
ment of the territorials when our 
operational requirements have placed 
.• greater strain upon it. There has 
been a greater intake of officers. The 
intake eapacity of the Indian Military 
Academy at Dehra Dun has been 
practically doubled. A new corps 
has been raised in view Of our difficul-
ties in t.he eastern and northern fron-
tier. The strain that is placed upon 
-our trooPII has also led to the con-
sideration of measures whereby they 
·can be relieved and alhers can take 
their place. 

I think it-8hould be said that since 
1939, the Indian army bas known no 
'rest either in Kashmir or in the Na,a 
Hills or now on the northern borders. 
It has also to face other responsibili-
ties or a character which normal 
annies do not. We have, however, 
had difficulties of shortages of officers 
and materials. The National Defence 
Academy at Khadakavasala, which IS 
the nursery of the future officers, 
where youn, ,boys come and join, has 
never been up to the strength. My 
predecessors here will tell you, i,t was 
-planned for a certain number and we 
have never been able to get that 
number Of recruits. It is not for me to 
lIay whether the quality of recruits 
can be better or worse--that is a re-
flection on our peoph.'-but c!'rlainly 
it can 00 improved. It has never been 
up to the strength and a Itreat di!al 
of effort has been put in the last few 
years and It is coming up a little. The 
"-'sult of that is, the Dehra Dun Col-
lege, the Rashtriya Indian Military 
College and some other school!! of that 
kind provide a certain amount of om-
t'eI'II and material. 

The Gnvemment of India have beE-n 
Heking the assistance of the States for 
the establiahment of Sntnik t oo~  

and it is hoped four or ftve-or thl'm 
will come into existence this year. 
4fbe It.O. _0018 pnerally take the 
~ ll4ren or otIkers and ..-vine .,~ 

diers. But in spite of all these, officers 
and material available are short. 
There is no Iharm in saying, as it has 
been said before, in the Indian army, 
the officers' strength is considerably 
low, below the standard laid down, 
which standard itself is lowe; than 
the standard in the army elsewhere. 

The navy has -been advance in the 
acquisition or the aircraft carrier 
which has been commissioned and 
will join the fleet in Cochin s0me-

where in September. The naval dock-
yard at Bombay must be regarded not 
only as a naval achievement, but as a 
great national achievement. lit is for 
the first time that the navy with the 
assistance of the army has by direct 
labour, where ·the building arrange-
ments haVe broken down, built this 
naval dockyard and the ftrst phase is 
being completed in a few weeks' time. 
The first dock in India which is of 
considerable size, capable Of taking 
warships will be opened. RecenUy 
Govemment have acquired two dock-
yards, one in Bombay and one in 
Calcutta, which in addition to assist-
ing in the supply of general engineer-
ing material and equipment. will also 
build destroyers in future and are al-
ready building small craft for the 
army. 

The Indian Air Force also has 
developed. Its fighter stnmgth has 
increased and its ,transport strength 
has also inc.-re8sed. In the last year, 
the capacity of the air force has been 
strained beyond limit by the require_ 
menta of the supply or material and 
men f01' the border not only in regard 
to direct military requirements. but in 
the opening up 'of communications. I 
think it Is no exallfCration to RaY that 
In !lOMe of these far-off poft&-not 
very far-oft~nyt in  from the sup-
ply of ordinary type of food up to the 
heaviest machinery has to be taken 
by air. While the exact tonnage that 
is taken nf'l@d not be diseloeed. the 
rt!qutnwmpnts of the army and that of 
border defence JO VeI'9 well Into five 
ftgures.. not ftve ftpres,'but very nearly 
alx flIunI. 
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The Indian Air Force has also made 
Il'eat advance in the way of providing 
equipment for itself. For the first 
time in this country, it will build 
supersonic fighter aircraft. I would 
take this oportunity, in all humility, 
of paying my tribute to my predeces-
sor, Shri Tyagi, who initiated this pro-
ject some years ago. The Hindustan 
Fighter 24 powered by two jet en-
gines will take to the air in a short 
time, although it will take a longer 
time to achieve supersonic speed. The 
arming of this machine is a problem 
which is being studied. The Indian 
Air Force which was conditioned only 
to maintain aircraft has broken all 
records in maintenance in the sense 
that not a single aircraft i.~ left in the 
depots beyond time. They have gone 
on to build transport aircraft which 
will take to the air in a few months' 
time, in probably less than a few 
months' time. They have also designed 
tor the purpose of anny communi-
cation light aircraft which is udergo-
ing tests and will be probably certi-
fied in the course of this month. Also 
are going into production the Rolls-
Royce Dart engines and the Orpheus 
engines that give power to the fighter 
aircraft as well as the Gnat aircraft 
which is being made In the Hlndustan 
Aircraft LImited. 

The Hindustan Fighters are made on 
licence from British manufacturers 
while the Kanpur light aircraft is a 
communication 'plane' which is being 
designed by ourselves. But perhaps 
the most important achievement ot 
the Indian Air Force in combination 
with the eclentific department of the 
Ministry Of Defence as well .. the 
CSIR who provide the . money, is the 
jet engine that went into action two 
or three dayS Blo. It is totally design-
~ in this country; it is a novel design. 
Wha is more, It Is not Uke some of the 
other th1np we have today, where we 
~ometime  say it Is made in India, 
but probably all the material comes 
from somewhen! eille. 'ntl. II made 
with indigenous material and deslJned 
by our own people. Itl performancC! 
10 far baa broken aU records. A trl. 
bute is due to the IcientUk adY.r, 
Dr. Kothari, who on aOC!OUllt of the re-

quirements of the country in other 
fields is being taken away from the 
DefenCe Ministry, at least in part for 
the chairmanship of the University 
Grants Commission. The young men 
of the lAF who designed it deserve 
greM appreciation, becauce it is a very 
great achievement; it is not very 
easy to design things of that character. 

Also while in the past there have 
been holicopters in the service of the 
Indian Air Force, 1iley have been 
rather odd machines of one kind 01' 
another. Now helicopters will become 
a general part of the lAF. 

The navy also has developed. The 
naval air ann, which il also powered 
by very modern machines, worb In 
co-operation with the Air Force, but 
to a certain extent is independent. I 
have briefly referred to the three Hr-
vices in this way. 

The other fields are the auxiliary 
activities in the field of direct defence 
servkes and the Territorial Army, the 
Lok Sahayak Sena and the National 
Cadet Corps. I am bound, Mr. 
Speaker, to confess to a senle of 
regret regarding the comparatively 
limited advance made by the Terri. 
torial Army In our country. It III not 
only a question of numbers: it III a 
queltion of the people that come In. 
The Territorial Anny In every country 
where parliamentary democracy il 
functionin, is Intended to be an army 
of citizenl who would relieve the re-
gular anny, when It goes Into action; 
It takell the place of the regular army 
and Its men and o~n receive the 
same salary.  While the Terri·torlaJ 
Anny of India has very ,ood ftllltln, 
material and has taken Itl place In 
Kashmir and other places, It does not 
attract if J may .. y 10: no Member 01 
Parliament hal Joined the rank of the 
Tl'rrMorial Anny. 

IIItrt TJarI (Dehra Dun): That I, on 
account of over...,e. 

Slut J[rtIIIM __ : I hay. not 

,one Into the reuons. Ita Ilze 1. 
anan. but It fa hoped that It will be 
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expanded, because both for national 
reasons of citizenchip as well as 
economic rca !Ions, the man-power has 
to be supplied in this way to a con-
siderable extent. No one thinks that 
the regular army can be substituted 
or there can be any relief either m 
regard to the strain placed upon it or 
its requirement in regard to numbers. 
But We have found in the last 18 
months that the Territorials have had 
to be employed in certain regular 
duties such as manning of coastal 
batteries whether it be in Bombay or 
in Coohin, in guarding of the strong 
points and, today, in some of the 
operational ftelda they had to be sent. 
And, We can pay a tribute to the em-
ployers, the labour organisations and, 
in BOme cities, the members of the 
public who have auisted In its re-
cruitment. There are two classes of 
employers 80 far .. we are concerned: 
one help the Territorial. and the 
others are those who want the Terri-
toriaIs to help them. 1 would like to 
say that the fust class is increasing. 

Then We ,0 to the National Cadet 
corps. The National Cadet Corpa is 
not a military organisation. It haa 
been founded by an Act of Parliament, 
and repeatedly it has been pointed out 
that It is not our intention to milltarise 
our youth in the sense of making it a 
part Of the armed forces of India. 
But they constitute, among citizens, 
material which is adequately diaci-
pllned, 80 that not only in the strength 
or the fttrhtin, forces but in the capa-
city of a country to defend itself, 
which can come only from a disciplined 
people. they will be of help. Even in 
a small sense, if our population tet in 
the way of troop movement and are 
not able to understand the restrictions 
imposed on them our defence would 
become difftcult, e.."'JX!Cially in a large 
country Of this chararter. Over and 
above' this. in peaCf'-time even the 
",gular army and the Territorials 
after oftl'n absorbed into dutip!! whkh 
eIln hardl,. be ywrformed by others--
some of them mav be- cel'flY\onial, 
lIOmP of tbMn ma,'be c arader'~ as 
duties whit'h are In thp hinterland. 

The National Cadet Corps has net 
only made considerable advance but 
it has transformed itself in its charac-
ter and is becomin, more and more a 
well_knit, disciplined unit. Today 
there are 1,20,082 cadeta in the senior 
wing of ·t.he National Cadet Corps, 
1,30,000 in the juniors and 29,041 ,iris 
making altogether 2,79,125 cadets who-
all come in for a period Of four yean. 
In addition to that a quarter million 
young men and a few thousands of 
youn, women have been enlisted in 
the N.C.C. Riftes. Therefore, alto-
gether in the National Cadet Corps 
today there are nearly half a million 
cedets. With the present pace of' 
progress, considering that 3,00,000 or 
more of them have come in in the Jast 
twelve months, and with the enthusi-
asm that is put into it by Vice Chan-
cellors, by Principals, by State Gov-
ernments and not less by the oftlcers 
of the regular services and the oftlciaIs 
of the Ministry, it is to be hoped that 
at least every boy of the proper age, 
physical fttness and security clearance 
will be able to join the National Cadet 
Corps. Its military value .. not that 
it would be ftt to be sent to the 
Himalayas or anything Of that kind. 
If, however, We should lie engaged in 
any serious trouble, if unfortunately 
we lIhould be involVed in seriou. 
trouble, all the Territorial! will all 
be removed from the places where 
they nOW are. There are considerable 
duties which are performed by these 
people. 

Over and above that Mr. Speaker, 
the fact that is not usuaUy known is 
that the National Cadet Corps has 
provided a greater part of the of'ftcer 
element for the Indian Army. 15 per 
cent. or the seats in the Dehra Dun 
Military Academy are ~rved tor 
them. But that reservation Is quite 
unnect"ssary because tbey take more 
than 50 per cent. Of the open com-
petition seats. More thnn 50 per cent. 
or the ~ who Ito Into l l~da va lala 

have been In the National Cadet Corps 
in one W8v or an""h",,,. WE' t'a c- ltat~ 

that more' than 50 f.I'.'" t'ent, of t'fftc:-er 
material in the Indian Army roes 
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through the National Cadet Corps in 
<lne way or another. Now provision 
has been made for the formation of 
officer training units in the National 
Cadet COJl)S, and if they go through 
the officer training units in the 
National Cadet Corps then they need 
spend only three terms in Dehra Dun 
before they go back into the Army. 

Going back to the officer problem, 
Sir. the services are deficient in this. 
There is no harm in disclosing it. The 
services are deficient in technical per-
.onnel both in the field of medicine 
and in the field of enj(ineering and 
also in tht, field of higher science. 
Then'forL', the mvy, for example, has 
adopted the device of commissioning 
~n inerin  students before they pass 
their final examination. Then they 
arc already in the Navy before they 
lCII\'E! the college and even if they 
ge! a better job afterwards they can. 
not get out. If the present situation 
('ontinues, it will be necessary for 
Parliament to consider what. steps 
should be taken to secure fbr the de-
fence servkes the necessary technical 
1J('rsonnel. 

When we go into the question of 
production. the main units of our 
production are the ordnanee factories, 
the Hindustan Aircraft Limited, the 
Bharat Electronics, the Indian Air 
Force and the electrical and mechani-
cal engineers. These are the people 
who produce the goods that are re_ 
quired for the Army, the Navy and 
the Air Foree, as well as maintain 
and repair them. 

In regard to the ordnance factories, 
durin, the litting of this pl'ftellt 
Parliament there have been consider· 
able advances. The production io 
]956-!l7 was worth RI. J4 C1'oretI. In 
]960-81, according to the eStimates 
a~ upon the ""'res of the Military 
AC'(.'nunt. Department, it would be 
R-. 32 C1'01'n-there may be differences 
in this becaUR always in the Jut 
TY\"lnth there may be IOIDething more 
Oe "omethtnlf ]ess. But we haw based 
Ih:s on the material utilisation. But 

this is not the whole story; that is to 
say, the country is today getting more 
for its money than before. In the 
early days, soon after OPe took over 
trom the British, when everything 
was made in that country and only 
the exigencies ot war accentuated the 
production in our factories, we had a 
very large quantity of labour. They 
were displaced after the war. Even 
as late as 1958-57 the Government were 
obliged to discharge some 6000 people. 
After the diSC'harge of those 8000 
people, there were in the ordnance 
factories 46.883. Out ot this number 
of 48,883 a considerable proportion 
were not doing any work. WI!! could 
not discharge them on aCN)un·t of 
social. political and other difficulties. 
Apart from that, they were hlddy 
skilled people whom We once let CO 
We would not ret back. The figures 
for Idle labour, all It is called, were 
RI. 63 lakh."l or 11 per cent. of the total 
wage bill in 1958-57. 

Mr. Speaker: RII. 83 lakhs or 
Rs. 63,0001 

Bbrl KrIshaa Menoa: Rs. 83 lakhl 
or 11 per cent. of the total ware bUt 
The total wage bill wal tor a sum of 
aboutJ Ra. 5 crores or 10, and 11 per 
cent. ot the wage bill was payml'nt 
for Idle labour. In 1959·80 thil hAIl 
been reduced to 3.8 per cent. r have 
not rot the ftgures for 1980-81. but I 
believe that they have been very 
considerably absorbed. The COlt of 
production hal been steadily brouJht 
down, becau .. in the Government eel. 
culatlon the 10IIet incurred by Gov· 
emment, payment for Jdle labour etc. 
are all to be distributed on the COlt 
Of production. A Ample survey ron-
ducted ~t y On Item. manufactured 
in 1957-18 and 195 •• mowl a df'ClIne 
of 18 ~ cent. In the co.t.. 

MI'. Speaker: What t. the total 
labour cost! 

IIIIrt & ........ II .. : 'l'be total 
labour ~ would be today lOllII'· 
' ~ about 42,000 to 41,000 In the 
ord~ fat orl~ JlttJ,. ov..-41,000. 
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In the Hindustan Aircraft Factory 
there has been considerable improve-
ment particularly in the output. 
There was an unfortunate superstit_ 
ious belief in our country in the days 
gone by that it takes three Indians to 
do what one Englishman doli&. That 
had crept into the general Government 
calculation, and there was 1: 1'8 cal-
culation. You may have heard in this 
HOUSe that iudegenous production has 
su1fered a 20 per cent. loss, consider-
ing that in Japan the production is 40 
per cent. cheaper than us. We do 
not see any reason why it should be 
so. Our general aim is to have one 
man for one man hour, and that has 
been achieved, certainly by the Indian 
Air ForCe and in the ordnance factor-
ies. The Rindustan Aircraft Factory 
has moved towards that-I am spcak-
ing from mcmory-and I believe they 
have come to 1:1. And it this is not a 
di'gression, Mr. Speaker, this improve-
ment has been largely dUe to improve-
men,t in labour conditions. It pays 
the Govtrnmen. to pay higher wages; 
it paYs the Government to meet thc 
demands that ar~ legitimate. In the 
Hlndustan Aircraft Factory, there 
has been con!liderable improvement in 
thtir conditions. About six months 
ago, both in the Bharat Electronics 
and the Hindustan Aircraft Factory, 
in common with other Government 
factories in Bangalore, we have im-
proved their conditions in regard to 
dearnc ~ allowance and consolidation 
of salaries, costing thP Government 
nearly Rs. 23 lakhs a year in the Hin-
dustan Aircraft Factory alone. And It 
would be of some interest to the 
House, especially to, I am surp, Shrl 
Banerjee, who wit recognize that in 
the df'fence factories the employer-
employee relations are happy. In 1958 
we lost 82,788 man-days. In 1957 we 
lost 9,772 man-days. In 1958 we lost 
J~  man-days. In 1959 we lo!!t 3,501 
man-days. In 1960 we lost 340 man-
man-days. In 1980 we lost a~o man-
day!! which is exclusive of the man-
days we 10llt during the general strike, 
which has nothing to do with our own 
economic problems. I am happy to say 
that the labour relaUon.'! are of this 

character, largely because of the in-
creasing introduction of the piece-work 
system, use of scientific methods to 
diminish the fatigue of the working 
people, including colour schemes inside 
the factories and machines, and also 
the intentive in regard to the accep-
tance of ideas produced by working 
people themselves. 

From this I would like to look at 
the aircraft of the Indian Air Force. 
Under the British system, they main-
tained a very sharp difference bet-
ween ma:ntenance and manufacture 
and it used to be almost a religious 
rule that no maintenance factory 
should manufacture anything. Since 
we had only maintenance factctries. 
India could not manufacture anything. 
The reason was very simple. namely, 
their manufacturers had to come here. 
Now, the Indian Air Force broke this 
rule, and GQvernment accepted it. 
with the result that not only have 
they gone into the production of 
Avro, maintaining the maintenance 
target somewhere about Olle per cent. 
more, over and above the limit which 
has been  prescribed for them, and 
keeping al1 our flghting aircraft in 
good condition, but also salvaging a 
very large quantity of material 
which. in the year under report, 
comes very nearly to Rs. 1 i crores. 
That is fo 1I'f:. it has been utilisation 
ot what usualIy would be reJt8rded as 
dillposals, taken over and re.condition-
ed by expert men. One of the very 
refre.shinJi' lessons that one learns from 
this is that there is precious little 
that our working pPOple and trchni-
clans cannot do. If they are given a 
chance. Therefore, there has been 
considerable salvaging of this material, 
which has not only saved monf'y be-
cause some of them are improcurable 
both for reason!: of paucity or forellm 
ext"hange as wen as our l'!Deral nar-
rowness of resources. 

Now. in the Elt'Ctrical and Mechanl-
ea1 Engineers. wblrh are called 
"common worbbops", theT@ is not 
yet an" manufacture. But It all 
depends on what you can manu-
facture. It an old engine Is ~n-
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ditioned to work to 95 per cent capa-
city, just after strippin, it complete-
ly, I suppose it is very near manu-
facture. But, anyway, in these facto-
ries. on account of the work that is 
being put in there, and largely 
dpending upon the willingness and 
enthusiasm of these people, tens of 
thousands of vehicles, which were on 
the dumps. which were thrown away, 
have been rescued and are now in 
service and they will probably work 
for 5 or 6 years. Otherwise it will be 
difficult for the Indian army to move, 
because its locomotion is probably one 
of its difficult situations. 

Acharya KripalaDi (Sitamarhi): 
What has been rescued? 

Shri KrisIma MeDOn: I did not 
say anything about rescue. r can only 
supply information. I cannot supply 
understanding. What I said was that 
these old vehicle:1 which have been 
discarded have taken from there and 
put into service again. That finishes 
my survey of more or less controver-
sial matters. 

I cannot leave this thin,. however, 
without referring to the sending of 
the Indian army abroad to Congo and 
their presence in the Gaza strip. For 
the last 5 or 6 years, in pursuance of 
the discharge of the international 
obli,ations of this country, the armed 
forces of this country. that is. Army 
and Air Force. have been sent out 
more than once. 

Mr. Speaker: There is tOO much 
of noise in the HOlUe. 

.... ~ fil  ~ t WR.'1F ~ 

~t I 

WNAi .... , .. ,-ft : f rlir.~ "' .... 
~ ~ ~~ ~ f t ~ '.  

~ 'lim I 

Mr. Speaker: I thought the hon. 
Defence Minister is suJftclently audible. 

Some HOIl. Memben: Yes, yes. He 
is quite audible. 

Mr. Speaker: Probably, he wanta 
the Defence Minister to look up to 
him. 

AD HOD. Member: Let him not look 
down. 

Bhl" IUIsima Menon: The Indian 
Armed Forces today are on the Gaze 
stflP guarding the peace between 
Israel and the United Arab Republic. 
They are dischar,ing their duties. It 
is not merely a question of military 
skill. which is considerable, when an 
army has to perform its dutiea ' 
without fight.ing. Fighting, probably, 
is the easiest duty for the army. Thua, 
trUly in the Gandhian tradition of 
our country. they have to keep peace 
rather than wage war. when they go 
abroad. The Indian army, in the 
past. had been trained and released 
only for the purpose of conquest or 
imperial al'quisition. To day the 
situation is somewhat different. To-
day. the Gurkhas, the Jats, the Dol1'u 
arc there in Con,o, or are on the way 
to Congo, in a very diftlcult and con-
fusin, situation. Their preaence there 
is helping to brin, back the restora-
tion of pacification. These troop. have 
been sent out in pursuanee of the 
United Nations resolution, not onb-
sanetioning the lUe of troops but al., 
the use of force. 

Mr. Speaker. it haa been raised the 
other day ,n this House whether the 
sending of these troops abroad 1a 
constitutional or otherwise. While it i. 
lar,ely a matter for the Prime 
Minister to explain, .ince be il not 
here. I have. of course. to lAY thi •. 
It i. part of our constitutional dude.. 
which we have undertaken, to ,0 to' 
the uslstance 01 the United Nation&. 
The Law Ministry baa been consulted 
In thu matter and the action taken 1a 
perfectly le,al and constitutional. So, 
these three battalion., formin, • 
am.ade unit of the Indian ann" 
where we have 2.887 ftghtin, troops. 
makin, In all ·urn, wltb all their 
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equipments and everything elese are 
in various parts of Africa. They are 

·commanded by a brilliant officer, who 
was formerly in the Gaza strip, 
Brigadier Raja. While they are at 
the disposal ot the United Nations' 
command, they must decide upon 
their deployment, they will, on the 
whole, ·be kept together, not physical-
ly but unde.r one command. I would 
not like to use the term "autonomy of 
command". In any case, there is con-
siderable amount of working together. 
Another officer of the Indian Army has 
been lent to the United Nations as 

,Aciviaer to the Secretary-General on 
military matters. 

U hn. 

There is a cut motion in regard to 
·our defence policy in relation to 
-China. There has been a violation of 
our territories and the intrusion at 
Chinese elements into our soil and a 
failure to get any adjustment of this 
matter. Our borders, are on the one 
hand with Pakistan and th£' other 
with China; the rest fortunately is 
with the friendly country of Burma, 
that We need not take it into account 
at the moment. On he ChineSe border 
there have been deployment of troops 
in this country in 9uch a way that in-
cursions into our territory are im-
possible. This has placed a great 
strain on the Indian army. I do not 
want anyone to think that it is 
possible for us in relation to China-
nor would it b£' right to think.-of 
raising an army equal to the size at 
the Chinese army. or Wf'apons equal to 
that ot the great powers. We are in 
a different poslUon tram other coun-
tries in that we have no military 
allles. being an independent country. 
Since we hav£' no military alliance, 
the position Is that we haVe to look 
.fter ourselves. The advance deploy-
ment of t.ht'se troops. has meant tak-
ing tried troops, troops that have 
had a ,reat deal to do in recent times 
on to near positions required tor the 
purpose, and the character of these 

-defences are such that while the posi-
tion In reprd to numbers in extreme 

positions may be small, the strain on 
them is considerable, because these 
men are living at 'heights which nor-
mally for any Member of this House 
it would be impossible to carry on for 
more than twenty or thirty minutes 
without oxygen. 

As I said a little while ago, we are 
feeding them, clothing them and what 
is more, only recently with the aid of 
a helicopter service We are supplying 
them medical a·id. These have strain-
ed our resources very considerably. 
All I can tell the House is that within 
our understanding of what is required 
in the way at defending the Himala-
yan border, our resources and our 
understanding of how to deploy the 
forces for the purpoSe of that defence, 
Government have taken such step. 
as are necessary. Any idea that the 
Chinese can at any time walk in here 
need no longer be present, in the 
sence that if they do transgress into 
India and our territory, their lines of 
communication are longer than our 
linc..; of communication. 

TheSe are well-trained troops. New 
specialised forms of fighting may be 
required and the Government have 
taken this into account. While the 
results may take longer than one may 
think, the necessary arrangements are 
being made for that purpose. 

One of our main diftlculties in th. 
area i.; communication. AJ& I said. 
everything bas to go by air. More 
lines of communication are being built 
and we hope that in a period tar less 
than normal in these cases, these areas 
would be opened up not only for 
military communications but also for 
occupation. At the present moment, 
they are practically unpopulated 
areas, inaccessible and very ditfteult 
tor normal life. 

Mr. Kripalani, whom I heard .... 

AellarJa ~ : I have not YI't 
spoken. 
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Slut KrIaIma MeDOll: Be patient, 
;you will hear what I have to say,-
.said the other day: 

'! have spoken about the 
general deterioration in the stan-
dard of discipline. ThC're was, 
however, one organisation :n 
India Which, it was recognised, 
had not been adversely affectpd 
by the ieneral lowe. ing of stan-
dards. Thi.. was our Armv Bilt 
here too, in recent years:' after 
Defence has been taken over by 
(lUI' temperamental foreign expl'rt. 
:hl're have been persistent repor ts 
of a distinct deterioration.  Tnt' 
strength of our fighting for('Ps 
depends not only em anns, am· 
munition or their equipment or the 
scientific apparatus, as our Prime 
Minister calls it, but more than 
anything it depends upon the 
morale of our soldif'r!;. This 
morale, I am afraid, is on !he 
decline, and it is not very high. 
And it ('annot be high if some of 
our best officer', loved and re'J 
peeted by their solders, are obliged 
to 1I.'a\'(> the Army. High official!! 
in the Army, men of provE'd 
valour and integrity, do not resign 
their posts lightly. Greater emo-
luments or mO"e comfort may not 
induce them to leave their hon-
ourable profession of defending 
the country. I am sure there mUit 
be something deeper and more 
fundamental in this phenomcnor. .. 

It is alway: possible to produce Ihe 
l'onclusion you want If you pre!lcribe 
thr· .premises. The morale of the 
InrUII'l anny is higher than evel 
bdore. Mr. Kr:ipal.ni has no know-
ledge of thp Indian army. He g<M!1 
nowhere near it: and he won't be 
alJowf'd to. The morale of the Iod:an 
army stands very high and I think It 
is a poor service to the troops and to 
the omeers, who as I said a Ut.de 
while ago are functionin, under very 
diffteult condition.. Moat of our youn, 
offteers come out of the Academy and 
they arE' practically straight on posted 
to an operational area, Kashmir, N .... 
lIilla, or wherever It may 'be. There 
are many cues where they do not 
~ me back for six or teftD yeIII'I. 

141 (Ai) LS-I, 

The morale of the army is very hip 
fOr many rea.>Ons. Thel'e is nothina 
is discount the fact tha.t the morale 
of the anny depends upon the ameni-
ties provided for them, Th.t is not 
all. But it must be taken into ae-
('Dunt. So far as the Army, the Air 
Force, the services as a whole, are 
COnCel'lled, there have been in recent 
times very considerable improvement 
in regard to their pay, their allowan-
ce., their mean. of locamotion, con-
ditions Of lIvin" and so on and 10 
forth. One of the main eomplaints In 
the army has been the provisJon in 
regard to separation from their 
families. This Is being gradually 
provided. To a certain extent, we 
must always do it according to the 
means that o ~ country can afford. 

While there is provision for ,ivinl 
houses that is required for t l~ troops, 
this has been one of the many eOlll-
plaints we have always hRd. Undl:r 
Government rules, Mlljors and above 
are provided one hundred per CMt 
married a:'commoclation-the preSUII\-
plion is that an ofticer above the ale 
of a Major would be a married person 
and therefore one hundred per cent 
accommodation js provided. C.ptains 
arp provided up to 80 per cent arid 
suball.ems up to one-third 01 their 
number. Junior Commissioned Oftlcer, 
are provided 90 per cent married ac-
commoclation; other ranka are pro-
vided 14 per cent married a,~commo

dation and 88 per cent single arom-
modaotion. Now, when there ~ no 
iovernmenl a('commodation, then tbL'Y 
arE' paid money or somp other ar-
ranlement i. made. 

U is interestinl to notice that In 
the ftrst Beven year.. aier our 1n-
dependence when we took thi' 011 8111 

pioneers In thE' field there wa. much 
mOre cWftculty. bee.WlP. there were 
10 many regulation, .nd procedllret 
that took time and the Ipeed that w •• 
Tt!quired wa. nol pOI .. ible. In the IIrst 
RVl'J1 years We had provided quarters 
tor 10,320 troops; In the next four 
years We provicfed .ccommodation for 
!t.015 trooptl; in the nnt year we 
provided aCCGDUrlodation for M.2IO 
tl'OClPl. That g to 1117 In the Jut lYe 
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years 57,000 of these quarters have 
been built as against 10,000 in the 
seven years previously. And I 
suppose when the ac:commodation at 
Ferozepore goes tiu·ough, that will be 
increase.d very considerably. 

The Defence d ~t .is heavier to 
the extent of Rs. 15 crore.! annually 
on account of the increased emolu-
ments. Similarly there has been 
other provision made which is of 
very great importance and that is up 
to the rank of Lieut-Colonel today 
an officer can expect to go, even if he 
is not very bright. That is to say, if 
he is commissioned in the Army and 
if he has got great capacity he is pl"O-
motl'd in a short time. But even If 
he is not promoted in his earlie~ 

years by lime-scalt· he retires dS P. 

Lieutenant-Colonel. 

Reference has been made to older 
officers leaving the army. If older offi-
cers do not leave, youngpr officers do 
not get promoted. That is why l e~ 

is a rule in the Services as to thE' 
limit you can be in a praticular 
office. 

Also, there have been, quite 
rightly, sentiments expressed in the 
HouSe from all sides with regard to 
opening the officer ranks of the Army 
to all classes of people, according to 
our Constitution and according to 
modem ideas. And this has been done 
to the extent possible where aduca-
tional and other requirE'ments had to 
~ met. And as a result of this 
in Nowgong in Madhya Pradesh we 
have opened a collelE' in which al't' 
taken regular IOldiers; that is to say. 
ordinary infantry men or others, the 
ordinary rank and file people, they 
come In as soldiers and after four or 
five years they come to the notice of 
the oIIIcen, they 10 to this colle,e 
and they are commissioned after a 
year's training. One hopH that u  • 
result of thill, la ~.e numbers of men 
who will come from the rank and 
Rle of the army would '0 Into o8Ic:« 
ranks. There are no distinctions In 
the Indian Army today as to whn 

may be an officer, who may not be 
an officer, and there is no reference 
to martial classes. There is no rule-
that a Gurkha unit cannot be com-
manded by a non-Gurkha or anything 
of that character. So, so far as 
morale is concerned, it is my duty 
as your Minister of Defence to tell 
you that the morale of our Armed 
orct~  has never been higher tl1an 
today. 

And there is another reason for all 
this, apart from all these considera-
tions of the Indian Army, not to 
speak of the Air Force and the Navy 
where they recruit people with a 
higher level of education. The Indian 
Army today has a very m ~  higher 
civic senst'. They have the consious-
ness of being a national army. ~ 

1o1ow, for instance, what they ar~ 

sent for. They do not regard them-
lelves as mercenaries seeking a job. 
At thl' same time there are certain 
responsibilities placed upon the ocm-
mUnity and tht' country. One is 'n 
regard to their families, that thpy 
are separated from them, and the 
other is in the care of the ex-
service men. When young men are 
taken at the age of eighteen or nine-
teen-they say nineteen even when 
they are not-when they come intI) 
the army at the age of nineteen, they 
join colour .. for seven yean, and then 
it is extended by another .. even 
yean. So they retire at the age of 
twenty-six or thirty-four. And they 
belng life again. And in an organi-
sation of that kind their placement 
in society afterwards would have to 
fonn part, as time goes on, of the 
regular -:oecruitmf'nt conditions of our 
services. 

Now I come to this que3tion of pro-
motions. There has been a certain 
amount of misrepresentation or mls-
understandln. both in the newspapen 
and in SOlDf' small sections of this 
o ~ as to how theSe promotions are 
elone. Anel there have been talks 
about supersl!Ssion. As I said, up to 
thE' rank of Lleutenant-Colonel an 
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olftcer gets promoted just because he 
a~ be(>n an officer; by elftux cf y£'ars 
he gets promoted. After that no 
question of supersession arises. This 
word 'supf.'rsession' is a mi:;nomer. 
because they are selection appoint-
ments. There is no pre-emptive right 
to the next olftce becaus£' a pers[ll1 has 
been there, Seniority is one of the 
cons:derations and would be a guid-
ing cOJuideration if there is nothing 
else. And I would like-because I 
am !'ure the o\'C'rwhelming majority 
of th£' Memb£'l's want to understand 
this problem-t.ry to l'xplain it as 
bt>st as I can. . 

Promotions are done by well 1 aid 
down methods. In regard to Junior 
Commissioned olftce-s they do not 
even ('ome to the Army Headquarters. 
They are done in their own regions, 
and nelther the Ministry nOr the 
Ministel' or anyone else knows very 
mu h about it, unless there is an 
outr.,eous case which is brought to 
attention and you call for papers. 

Then we come to olftcers upto the 
rank of Lietuenant-Colonel. acting 
Lieutenant-Colonel. Thi. is done by 
,..hat is called the No.2 Selection Board 
which consists of olftcers of a certain 
level. That is laid down in the 
rules. Their record is examined and 
promotions are made by that Board 
itself, and neither the . Ministry nor 
anybody else comes very much into 
the picture. I am not sayin, for a 
moment that the Minister responsi-
ble to the HOUle cannot interfere If 
there is a case of irrelUlarlty of any 
kind. But this is important. Mr. 
~a er. In this selection for Lleu-
tenant-Colonels, In the year llMJO-81, 
228 omcers. that ~ Majors, were pr0-
moted u ie tenara~ onel . But 
48S were "supel'Sf'ded" -I say super-
lleded within quotat:on markH. I'or 
the rank of Colonels. 70 were pro-
motl''' and a were "'lIoeneded". 
For B, ipdlers, 311 were promoted and 
57 werr "'Iupeneded", I'or Major-
Cknerals. 'T were promoted and 1'1 
Were "aupeneded". ADd for Lieut-
enant-General. .. were promoted and 
5 weft" "'mperseded". This i. about 
]Il10-81. 

So, supersession. as It is called. i. 
a normal thing in the Army. very 
mueh more in the other ArmJes thin 
ours. Otherwise. all thal is required 
of one is to join it and do nothin,. 
and then promotion will cornel Now, 
this is the same in the civil servlclt. 
Wl' have got Secretaries to Govern-
mellt who today are younger than 
some others who arE' either Joint 
Secretaries or Additional Secretaries. 
And it is a good thing in public ser-
vice. It is not only age, but talent. 
performance, and achievl'ment that 
is rf 'o ni~ 'd. 

Then Wl' ('omt' to the No. I Selec-
tion Board which deals with other 
officers, and that is composed or 
senior officers of the Army-the Army 
Commander, lhl' principal Slat! Offi-
cers, and in the Air Force and the 
Navy thE" corresponding numbers, 
What happens, Mr. Speaker, Is this. 
r believe in the Army there have been 
nine of them. and the names of all 
the people who are entitled to pro-
motion and, what they call, their 
ACRs, their record books, come be-
forl' them. And these oIftcers also 
have knowledge of all the men. It 
is not as though they lilt down and 
take a name out of their hat. The-e 
are vario ~ ('xaminations and marks 
are awarded. They are awarded 8fI-
parately. Each of the nine pel'lODI 
gives his remarks lep ' te~. anel 
it is tabulated afterwards. It there 
are dUferences then they are recon-
ciled in the Board. Then the recom-
mendations come to the Government, 
that Is to thfo Mlnlltry. 

Very often it has been the practice. 
certainly in my time It hal been the 
practice. that il there are one, two 
or three vacancies, more canelhl.teII 
than there are vacanciew are recom-
mended. There a-e two lifts, one 
within the sphere of promotion, or fit 
for promotion-not "Ithln the sphere 
of promotion-but fit for promotion: 
tht' other recommended to- promo-
tion. Thow who ar~ not ftt tor prorno-
tlonart' never flVen con.ldered. 'nlat II 
to say, neither the MtnlJltI'y nor th-
Minister even uks for the namel It' 
the ~ . who .... not COft.lder.ct 
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fit for promotion. The cases of "fit 
for promotion" and those recommend_ 
ed for promoticn are carefully scru-
tiniscd by the Min::::try. Since we 
havt! a parliamentary systcm of gov-
ernment where the control is the 
civilian authority, and the army il a 
pal'allel of the civil service and it 
haH certain detim'd functions, this 
control has to be exercised. Thesp. 
records and other thingR are exa-
mined, the Ministry puts the pros and 

l~' in "arh case. and if things are 
forgotten !lometimes it is referred 
back to the Army Headquarters to 
have a look at it--these are very rare 
cases--and then it comei to the 
Minister for sanction, And practi-
cally, onCf! it has bern through all 
this and bren through the Ministry, 
eJther the Minister accepts the recom_ 
mendations of thl' Ministry or of the 
Servkcs. 

In my experil'nC't' therf' has been 
no difficulty in making this choice, 
t c~aIl l' b!'tore it comes to me there 
has bpf'n a reconciliation of those diff-
rrenC'!'". Largely. in the case of the 
lowl'r officers this function falls to 
th" Military S"(·I'<'tary. and since sn 
many officers arc involved there a~e 
bound to be cases where perhaps 
something has been overlookl"d. It 
is not pOllsible to say that In every 
l'8St' a large number of lower olftcers 
are promoted. There may be some 
ont' who let-Ill he has got 8 legitlmatt' 
cause for complaint; but it is im-
pnr!Ollt for I~ to realist' that there 
11,',· 'n t od~ laid down in thp. rules 
where' rt~pre entalio l  can be made--
T mean the representation to the 
rm~' HeRdquarters. 

In thl' clI~e of Lieutenant-Colonels. 
lut veal'. 64 repl'esentaUonll were 
mad" to the Arm,v Headquarten 
They were all rejected. Two were 
made to th. C'Tovemmefi't. One was 
accepted. and the other is under con-
sideration. For the promotion to the 
lank of Colonel three representaUons 
wrrt' made to the Army Headquarters. 
A.11 were rejected. One was adc11"81-
led to o~ent. and it is UDder 

cosindel·ation. As regards promotioa 
to the rank of acting Brigadier, one 
was made, and thll,t was rejected; 
Ihat is, one was made To the Army 
Headquarters, and it was rejected" 

And so, this is a normal procedure, 
and as far as human ability permits, 
it is done in a-way very much more 
meticulously than in many other 
places. And 1 think it is a great mis-
take to think that the opinion 01 • 
dhgrunUcd person or a dismissed 
!'mployee or of a disappOinted per-
son is necessarily a statement 01 thl 
facts. It is said that every officer has 
got a Field Marshal's baton in hb 
nap. Everv ufficef"-thinks that he 
is fit to be' a General. It is a very 
legitimate aspiration, but whet!tFJi he 
is fit oriio-r,- ll.l~t er his colleagues 
in the Admlnistrafion think be is fit 
must be judied in this way. 

I think what upsets the moral of 
the Army is reference to its lower 
morale, is the feeling thal may get 
around, or that it is possible to ,et 
round the roads. And in my exper-
ience.-and I want to say botn sides 
of this-I hold the view that Govern-
ment have got a right to ovel'lrule 
Army Headquarter!l. ThE' recom-
mendations are madE' to me by the 
Chicf of the Army Staff. I have the 
right to overrule them. But in my 
experience of four years, there has 
bef'n only one instance, not even 
two, but only one instance in whieb 
this became necessary, and that one 
instance was an instance in which I 
had no other option. And, therefOft, 
any idea that these promotions are 
made by some quixotk method, to 
can it bv nothing .. l.;e, is entirel,. 
wrong. -And this is not pet"ullar to 
our Army. 

Now. tht' Chief of the Imperial 
General Staff today, Sir Richard Hull 
has super!leded a lot of pl'OPle. OUt 
General Thimana who is now the 
Chief of General Staff was made 
Chief of General Staff in superwt-
slon of three others. H. baa .uper-
teded )(1'. 1tulwant Sintb. Mr. SaDt 
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Sinlh and a lots of other people. 
(lnterrupHon). Whatever it i~, what-
ever 1 call him, he is the same man. 

So there has been "supersession as 
it is' called. And Government does 
not recognise these as supersessions. 
There is no special entitlement to 

this. 

Th'! general l'ule that is followed. is 
that, other conditions being equal, 
seniority counls, and it seniority has 
to be disregarded, tht' man who 
supersedes must not just be good 
enough but mist have an edge over 
the other person and we have also 
to take public interest into considera-
tion. Sometimes, it may happen that 
where there are five people-I do not 
have an instance in mind--out of the 
five persons who are recommended, 
four of them may belong to one arm 
in the Army, and you may want 
somebody else in another arm in the 
Army. Public interest must come 
bt'fore the interest of that officer. In 
the majority of cases. these people 
come up again. And it is only a 
propaganda that goes on in certain 
sections of the prea. It is very dHft-
cult to know what know)t'dge they 
can have ot what loes On in these 
wayl'l. 

Yesterday. when I had tht' oppor-
tunity to talk to leading persons In 
the-pres.'! who came to see me, they 
were very surprised. so tar al I 
could make -out, to learn that the 
promotions were made or done in 
this meticulous fuhlon. and that there 
Is a laid-down procedure with re-
p.r4 to tbll. 

Now. I come to the 1aIt of these .. 
name Iv tht' Army Commanden. 
There -are three Army eommaaclen 
In India. beeau_ there are three 
Annie!! in India, three Anniee in the 
!@nle that they are divlalonal armies. 
There is one in the We8\, whldl .. In 
the north of India, one in the eDUtb. 
whieh stretches from the bottom of 
Raj1Ntana to Cape Comorin, and the 
otbel' in the JI:ut. 'l"beIe three nta~ 
Commanders' posts are ..,,, ...... t 

appointmHlts. becaUR an ArrIIY 

Commander is not merely an expert 
soldier; he is more Or less a regional 
Commander.in-Chief. And it has 
been the condition not only in ollr 
time but in all times that the Army 
Commander is appointed by Govern-
ment. But I think I am not disclos-
ing any secret in saying that in putt-
ing forward the name, which must 
finaly be approved by the Appoint-
ments Committe-e of the Cabinet, I 
have con~ lted both thc out,oina 
Chief and the incomin&: Chief. And 
Mr. Speaker. I take tull re~d'n l il  

fOr these appointments, but at the 
same time. sincl' so much dust is 
raised in this matter-I do not mean 
in a disrespectful ay~ince so much 
extraneous matter comc., into this. it 
Is u wen to S3y that these gentll"_ 
men were ,ood enough to give me 
their opinion. and I do nol say that 
I relied on that; that is to say. I am 
not takin, shelter under it. There is 
no reaSOn for me to think that there 
hal been a departUre from the rl'-
quirements of this country or from 
the notions of fOthles or of integrity 
in this way. I feel that what really 
punl down the Army is this kind of 
propapnda. But It is surprising that 
in spite of these observations of this 
character, there II very little in t ~ 

way of discontent in the Army. 

Acharya Kripalani reterred to 
numerous resl,nation.. I think, after 
all, If you are Indulgfn, In a fancy. 
if you are flying in the air, you mlgtJt 
as well fty high. Why be sma1\! Sn 
tar u I know, there have been no 
l'e8iInations from the Army. 'l'here 
bas been one cae of appJleatlon for 
premature retirement; there are not 
man~ cues. That Is to .. y. the oil-
ClI!'l' ccmeemed, whom Aebarya Xri-
palani ha, in mind, could ha"e 1't'ltIr--
eel any ~ at the end GI next ,..... 
He is ll~ilJ in the Ift'\'lee of tile ~
emment, and he hal taken de 
montha' lea.e. 'l'herefore. there III 
one cue of premature retirement. 
And It is customary In thI! Arm,. that 
It an oIIIeer wbo expects to be pr0-
moted or comes fDto that Uae INI .. 
that be has no future there, tIl8D b. 
prefen to ':"etl.... at that ttal4! J1Ither 
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than later, because he wants to get a 
job outside, and it is far better for 
him to 10 out then and get it. And 
normally, Government considers this 
and permits premature retirement. 
It happens in the case of Lt.-Cols. and 
Brigadiers; in tha\ sense, there if 
premature retirement. In this circle, 
to which reference has been made, 
there has been one case of premature 
retirement. 

Hut, MI'. Speaker, if you read these 
observations, it would look as if 
there are many desertions in th(' 
Indian Army. If you read some of 
the arUcles in the newspapers, you 
would think ihat the Defence Minis-
ter should haw' been annihilated long 
ago; you may want to do that, but 
still he surVives. 

Then, Wl' come to this problem to 
which you rightly drew attention, and 
that Is the question of public inter-
est. 

Ac:har),a Krlpalanl: Now, we know 
why he survives. 

Shrl Krishna Menon: 1 shall tell 
you in a moment how I have lIur-
vived. 

8brl ...... f '~nali  Government 
is surviving. 

;J-. B.rIaIuIa MeaoD: Mr. Speaker, 
You were rather concerned, not for 
your own we, but fQr the sake of 
the Boule, that the HOUle wu not 
getUng adequate lnformaUon. ADd 
from the queatiol\ that you jUit DOW 
-ed. there il lome misundentand-
inc about it. Ana thil wal what was 
said. 

"On this matter, I find It auB-
cult, becauae the lion. Minllter 
very often IQI that it Is not 
III the pubUc IIltueat to disc10ee 
this Infonnatlon .... 

And I hope you w ill not consider 
that it is any disrespect to you if I 
Quote the facts, which probably do 
not warrant these observations. 

During the period 1st January 1960 
to March 31st, 1961, fifteen months 
the number of questions admitted i~ 
601, out of which the number of 
questions On which information was 
refused or partly refused was 50. Out 
of 601, Government did not iive in-
formation fully or partly on 50. in-
formation was partly refused during 
supplempntaries on 8 other questions. 
Out of the above, part information 
was given on 37 questions. There-
fore, the number of questions --on 
which informatiOn Was totally refus· 
ed is only 13. The number of ques-
tions disallowed by the Speaker on 
our representation, and where yOll, 
Sir, agreed with us, is 23. The num-
l)('1 oC question; answered subsequcn-
tly, !hat is :0 say. where first I said 
that we cannot give it to you but 
afterwards circumstances changed 
and we gave it was two. Again. we 
have tried to make a classification in 
this. On g-ounds of security, 16 of 
these questions were not answered. 
On grounds of discl?sures prejudical. 
including those of numbers, quantum 
or quality of equipment. 11 questions 
were not answered. On grounds of 
disclosure of capacity or volume of 
production or deftciency, 6 were not 
answered; on grounds of disclosure of 
quantum of movement of troopS, 2 
were not answered; on grounds of 
disclosure of air strength and radar 
defence, one was not answered; and 
the Chinese want to know what our 
radar def&nce II. On Il'OUftds preju_ 
dicial to transactions under negotia-
tions, 3 were Dot anawered. on 
grounds p~e dlcial to Govem-
ment's financial interest by dis-
closure, 4; reprding &raDlelDeilU 
wbere other Govenunentl or coun-
tri.. were Involved. 2 were not aD-
swerecI; lD reprd to Information of 
8ft aperatlODal nature. 5 were not 
........... and In reprd to location 
of key cIefenH IMtallationa. J ..... 
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not answered. FOUf questions relat-
in, to military works of a secret 
nature were not answered; and with 
re,ard to the stage of development of 
aircraft and armament one was not 
answered. 

In trus case, this has also to be 
added that apart from ,iving infor-
mation to you or the Secretariat, why 
something cannot be done or what are 
thE' ~ea on , the E9timates Commit-
tee and the Public Accounts Com-
mittee have been given information 
not liven to the House on the con-
tracts in regard to Vampire Dena vi-
land, the production details in the 
Hindustan Aircraft and BEL and other 
reports which are classified as secret. 
Therefore, Mr. Speaker, while one's 
dort never goes as far as it should, 
every effort is being made to main-
tain the traditiOllS of Parliament. 
Now, you will bear WIth me. I would 
like you to listen to some of the 
questions. 

There are questions of different 
classes. Some questions look in-
nocent and very harmless. And, I 
am quite sure they are not put with 
a bad motive. But if the answer is 
given, then, some ot these prohibi-
tions which we rightly or wrongly 
impose, we think rightly, would be 
useless. It would reveal other thin,s. 

Take a simple question like this. 
The number of oftlcers allotted resi-
dential tamily quarters 'in Jammu 
and Kaahmir and the number of tho .. 
who are ,ettin, allowances In lieu 
of quarters etc. Now, that looks 
ve1'7 slmple. DoeI It not? Bow 
many people have family quarten 
in Kuhmir and how many have not? 
That means the total number 01 the 
AnD7 In Kenmir. When I put It 
that Wa)' it becomes ftry c ...... 
Theretore. It waa .aid that the infor-
mation cannot be liven. 

Then, protreh macle in the hid of 
r0cketr7 in India aDd whether Gov-
ernment baft tried to aecure teebal-
cal bow-bow and from what coan-
tr,. ~ of an. in these ~. 
IIIIIDta from otber COUll'" the bMlc 
pet 01 that II tecnt. If we .,. 

goin, to disclose them in thls HOUR 
we have to take their consent. MOlt 
of these arrangements are with the 
Unfted Kin,dom and tbe United 
Kingdom has an agreement with the 
United States. It takes a very con-
siderable time for us to get the 
United States to agree to ,ive it to 
us; and it is one of the basic condi-
tions tlial we should not disclose any-
thing at all. 

Another innocent question, the 
total annual requirements of shoes 
and other footwear for the Defence 
forces. That looks very innocent. 
But everybody knows that in the 
Army every person requires tWO 
pairs of footwear. It I tell yOU how 
many shoes are required you know 
how much the Army is. 

There is a less innocent cla.. of 
questions. (Laughter). 

Mr. Speaker, Sir, this is not a 
laughing matter. 

There is an innocent clall 01 ques-
tions. I am asked on the 17th of 
February of this year, what are thl!' 
mealures taken to guard a,ainlt db-
closure of secrets and sabota,e. For-
tunately. it was an Un starred Quel-
tion. Then, there was a queation 
about the extended manner of train-
ing to Indian troops tor mountain 
warfare at the present time; the 
number of technicians and non;.tech-
nicians workin, in the I.A.J'. lter.,e 
unit at Madru Bulur; the develop-
ments contempiated durin, the next 
year and all that. It il allO ukec1 
when we have reaaon to thJnk that 
there are lOme dlfftcultf.. 1ft tbat 
area. 

We are uked lOme queltloaa with 
repnl to production. Wban IOIM-
thlDI il beln, oeptlated for pr0duc-
tion In the pubUe .-etor IOIIM pri .... 
inwre.l b lntereated in \be IUDIt 
thtq. 

Tben, we are uked wbetber tile 
BJ:L II able to tab up a. produc-
t10D of radar. R6dar tocIa)' Sa .• ..,. 
compeWDt and .,., ......... IdiDcP 
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and if it is known that a country has 
radat· 01' has not radar and what is 
its amplitude and its reachable capa-
city and what kind it i~, whether it 
is a mal'inl.' radar and whether it can 
hit and come al~  and so on that 
means it would Ix' practically useless. 

8hrl Goray (Poona): Is ther(' any 
country which has not radar? 

Shrl Krishna Menon: May I answer 
this question, Sir? Every country has 
radar. There is radar in ships and 
in aeroplanes. Radar is a very ,en-
eral term. It all depends on what 
the radar is for. 

Then there was a question whether 
the prul'lieal applications of the wea-
pons orJ!anisation were dblcussed at 
the C.lD.S. conference I havE' giv£'11 
you tht' d£'tn;ls, Mr. Speaker. with 
retard to a number of questions that 
ar(' lI:Js\'.'t'rcrl rilld 110! answ£'red. 

Sir. you refern'd the other day in 
some other connection to the prac-
ticc followed viz. that it was not to 
press for information of this charac-
ter. It has been laid down, I believe, 
somewhere in the rules or so, that 
when there is no deftnlte rule the 
British Parliamentary practice is to 
be followed. The practice in tbl' 
o ~e of Commons is appropriately 
ducrlbed in Ma1l'. Parliameftta1'1l 
Practic4!. and it says that an answer 
to a question cannot be insisted up-
on. If the answer is refused by a 
Minister. the question to which the 
answer has been refused like any 
other question which has been fully 
answered ~annot be rapeated. It 
cannot be replaced on the Order 
Paper. The refu!l81 of a Minister to 
anawer a question on the lI'Ound of 
Public interest cannot be railed a~ 

matter of prlvUep. No leave Ibould 
be souhJt to be made for adjourn-
ment of the House for tlIiI reuon. 
This is the parliamentary prac:tlw. 
Then. there are lOme cues of mJDor 
procedure. In the Rouse of Common. 
• questlon seeldnl infonnation about 
matters which are In their nature 

secret cannot be asked. I have here 
a whole list and I propose to use it 
at some other time, if Dece8I817. I 
have mentioned the mattera on which 
no information has been disclosed in 
the House of Commons for the rea-
sons I have mentioned. These are 
matters very much relating to what 
can be said to be in the nature o! 
equipment. 

Shri Rani'll: Has he not given 
enough answer to your question. Sir? 

Mr. Speaker: He is concluding. 
(Interruption ). 

Sbrt Krisbna Menon: I do 
know what his objection is. 

Mr. Speaker: He says the 
Minister has answered enough. 
Members are anxious; that 
should also b[> heard. 

not 

hon. 
Hon. 
the:; 

Shri Krishna Menon: I think you 
al'c presiding over the House. 

Mr. Speaker: I agree. I am nO 
doubt presiding over this House and 
have to decide intricate matterl. But. 
then. I receive inspiration from both 
sidps. 

Sbrt Krishna MeDOD: I hope you 
have received gome in~piration now 
I may be allowed to conclude. 

In our system of Government I 
am as much a Member of Parlia-
ment as the person who il seeking 
information. I wal asked why I am 
here. I am here because I am a 
Member of Parliament: and what is 
more because I have the confidence 
of this House. If the hon. Members 
want to test it they can try it. I am 
here because Government is bert'. 
Government is here because It baa 
got the confidence of the HOUle. So 
lonl a9 we rull' in this country-and 
the Sovereign Parliament can alter 
it-we are charpd with 1he respon-
sibility Of mairltaining the IeCUJ'itJ' 
of this eounb'1. And they must ... 
cide it in \Mir wisdom. So lCIDI as 
t am the Defence Minister may 1 
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assure you, Sir, that I would lIke to the PSP or as an Independent Mcm-
carry out the duty with which I am /.". ber of this hon. House. 
charged, to the best of my ability. 1'/ 
A.ebaJ7a Kripa1aai: Mr. Speaker, 
Sir, I have listened with great In-
terest and patience to what the 
Defence Minister has said. The first 
part of his speech was devoted to 
matters that he has already given in 
the White Paper. In the second part 
he described very eloquently a very 
encouraging picture of the might of 
our military forces and what has been 
done under his stewardship. It ii, 
perhaps, therefore, that we have lost 
12,000 sq. miles of our territory with-
out striking one single blow! 

1U. bn. 

rMR. DEPUTY_SPEAKER in the Chuir I 

Several Hon. Members: Shame, 
shame. 

Mr, Deputy-Speaker: Order, order. 

Acbal'J'a Kripalanl: Sir, two cut 
motions have been moved by the 
motley crowd of opposition partiell. 
'nle Communists have not joined. 
They are admirers of the Defence 
Minister, and his works. 

Sbrt A. M. Tariq (Jammu and 
Kashmir): So are we. 

AeharJa KrtpaJan1: But, it would 
have been better if they baa not IUP-
ported him because the more support 
he gets from that quarter the lea 
support he gets from the country. 
Sir, I have been commissioned to 
speak on one of the two cut motlonl. 
I with somebody else had been u-
Signed this task. It is held in IOmc 
quarters that I am prejudiced apJnat 
the Defence Minister, I can bonesUy 
say that J have no personal pre dlc~ 

against any MInister except in 10 far 
as bit policies adverselY affect the 
naUonal interest as I see them. I 
have always kept theae inleres'" 
above an), personal Ukes and dis-
likes and-J can say with conftdeac:e. 
and I think the HOUle is with me In 
this.-above party polItics, wbetber I 
wu in tM eon ...... or the 1tIIPP or 

Sir, I have to speak undel' crc&t 
handicaps to which the hon. Speaker 
has often relerred. There may be 
some foolish questions also; there are 
always, in all departments. But even 
the Speaker gets confused. Significant 
questions about the working of this 
Mihl .. l,·,Y are not answered on the 
plt'a that it lS no~ in public interest. 
We know only the end results; we 
know only the end results after the 
mischief has been done and that too, 
through Lhe Press, through the toreign 
PI'CSS. For example, wc knew trom 
the Press, about the Chinese aggres-
sion; we again know it from the Prt.'fIB 
about the Russians flying over our 
s:rategic areas in Ladakh. Is it how 
this House is \/\ ~ tr('ated? 

Sir, bt>forc I say anything about the 
general wOl'king ot this Ministry, I 
would sPt!&k on thc question of the 
propel' policies to be laid down tor 
appointm ~nt . ·prumotions, etc. in the 
Army. During the courae of my 0b-
servations, I shall be obliged to men-
tion the namt'S of certain omccrl and 
say something about their carc("',, But 
this cannot be avoided· I do not know 
them; I have never met them. 

Sir, the point at ilsue is not, u It i. 
purpoaely Itated, one of I8I1IorIty 
versus merit. Undoubtedly seniority 
cannot be the sole criterion tor pro. 
motion in any servioe. What, boweYer, 
I shall endeavour to show if; that 
merit has not always been the crill!-
rion lor promotion In our Army. 

Mr. Deput,-8peaker: One minute, it 
I may bto excused. Thl' hon. A.charyaji 
hali .. Iven an indication that he shall 
be obliged to mention cert.aID ~ 
Now, c~in nameR an! broUlht In; 
some ml'ri~ ill given here; IOIIle auch 
thing. are did In favour of tbiI or 
that person, Then certainl,. the De-
fence Minister would be oblipd to 
refer II) the other side-and the oUwr 
thina. that ~ took into consJdet-a-
tlon. II trrr p~.  

Aa Ua ... __ : He may do it-
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Mr. Deputy.Speaker: Can each case 
be discussed here and can individual 
meri's and demer:ts be discus:\ed 
here .... (Interru.ptions.) That should 
not be the purpose of Parliament-to 
discuss individual cases and their 
merits and dl'mel'its. That should not 

f.~ done. 

Shri Ranga: Th('J'l' is nothing prp. 
vl'nting Parliament from doing it. 

Shri Raghunath Singh (Val'anasi): 
Thl' should not mention names here. 

Mr. Deputy-Speaker: I am very sor-
ry (to say this). Even if thpre i~ noth. 
ing to prevent Parliament from up 
individual cases, it would not be ad-
vi~a lt~ here to discuss each cases, its 
meril~ or demerits, and then to ad-
vance arguml'nts in favou\' of onp per-
son or against another person. I would 
request Achal'yaji to avoid the names. 
He may rl~ 'I' to such casl'S as one 
officI'\' or one person. But he may 
kindly avoid mentioning all names. 

Shri M. R. I\lasani (Ranchi-East): 
Sir, on a point of order. 1 would likt' 
10 make an observatiOn on this point 
and I think you will hear us before 
you give your ruling. I understand 
that in the British House of Commons 
thIs is not the practice and indivi. 
dual cases have been argued and suc-
cessfully argued. Let me cite an in-
.tance from Todd's Pllrli4mentllf'1l 
Gcwemment in Engl4nd. Page 417 
cites the case of an irrelU1ar promo-
tion of an officer, Lord Burpnh, to 
a higher military rank. This was dis-
cussed because It was contrary to the 
prescribed procedures, was objecled to 
in the House of Commons and after 
the debate the Goernment was com· 
pellCd to cancel the promotion, 'l'blI 
is a clNr case of where an individual'!I 
undue promotion Was objected to and 
debated and the Government In that 
democracy wa. responalft enOUlb to 
bow to the decision of the Rouse. 

Similarly. Sir, on another oceMlOll, 
ParUament ukt'd for the appointment 

of a Royal Commission to consider the 
'existing system of promotion and re-
tirement' regarding the Royal Navy. 
Examples were given where promo-
tions were not being made on sound 
princip\('s and individual cases were 
cited, and on that occasion the motion 
was negatived. Later on, the Govern. 
mPHt lhemselvcs appointed a Com-
mitlpf.·. Therefore, I would request 
you, be1'ore giving such a ruling, to 
er};lsider whether this would not be an 
undue truncation of the privileges of 
Ihls House We believe, Sir, there-
fOl·/·. that we nre entitled to raise the 
eaSe of the individual officer and the 
hon. Minish-r is perfec-t1y entitled to 
give his answer. 

Shri Joachim Alva (Kanara): Sir, 
.'\,·harya Kripalani is opening out a 
\"['1".,. dangerous front. We are tam_ 
p£'ring wilh thp Defence Forces by 
dragging in thp naml's. 

Mr. ep ty~ pea er  The hon. 
Mernht'l' can direct himself to the 
point of order that has been raised 
and not f'mbark on general observa-
tions here. I would request him to 
l'onfine himself to the point of order, 
if he has to contribute anything to 
guide me in that respect, he may 
gladly do it. 

Shrt Joacblm Alva: A year ago, 
whE"n I made a reference to an officer 
of the External Mairs Ministry in a 
complimentary manner-he is one of 
the most estee-med officel's of the Ex-
ternal Aftairs Ministry and is lOing in 
a shortwhile on a very high ..u.n. 
ment, having had had vf!!rY important 
associations with OU!' work in Pakia.. 
tan and China-the bon. Speaker cal-
led me to order and said that no names 
of oftlcen should be mentioned. I 
would like to show you that rullq. 
If the hon, Speaker such a ruling, 
Acharya Jtripalani would not be en. 
titled to mention names now. 

Alain. I ~ to say that the mat-
ten relaUng to Defence I'orces are 
deUcate aftIaJrs. Let US not drq them 
by this kind of referenees.. 
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Pandit Thakur Das Bbarpva (His-
sar): Sir, I am glad about your rul-
ing. And gree with it 

An Bon. Member: No ruling ..... . 
,hlterruptions. ) 

Pandit Thakur Das Bharpva: Sir, 
two cases were mentioned by Shri 
Masani. In one case a committee was 
appointed; in the other case a com-
mission was appointed. They went 
11'1to particular matters and decided 
the question. But no names aDd merit. 
were dis('ussed. 

Shri M. R.. Masani: No. -
Pandlt Thakur Das Bharrava: It 
namE'S are dragged in and if individual 
(·SSt·s are decided here, will the tate of 
tht· military ollkers be decided by 
'o t,~ of membt-rs? What about thE' 
other ranks and other officials also? 
Then, this will be a forum for all 
individual ('ases to be brought forward 
and dis('ussed here; this will be very 
diftkult and embarrasing. Whatever 
ht· the precedents In other countries, 
1 should think that in our Parliament 
slIch a thing should not be allowed. 
If th£' hon. Acharya Kripalani has got 
a number of such cases. a Commission 
may be appointed 01' a committee may 
lx· appointed if the House so likes. 
But names should not be talked of 
here and the promotions and things 
like that should not be decided here. 
Otherwise, it will be difficult to go 
on with such casea here. 

Sbri Hath Pal; Mr. Deputy-Speaker, 
1 tully welcome the lue,estlon made 
by Pandit Thakur Du Sharlava 
'II e would not like to brine in DUDeI 
hl'l'e and I think Acharya Kripalani 
Would be the Jut penon to dra, In 
names here. As reprda the question 
of constitutional propriety, whether 
!hi. HOUle bas the richt to dIsc:ua 
SUCh th1nIs or not. I may Ill)' that 
the richt it abeolutely undoubted. We 
have! quoted this authority eI~ al.o 
and it i. clearly laid down in the 
IltaZa of Proeedare that wheDever 
there ia no precedent O!' when tbere 

are no clear ruleE laid dt'Wn, the pro-
cedure followed by the House of Com. 
mons shall be applicable. That pro. 
('edurc has just now been cited and 
I will refer you to be very litUe 
pamphlet compiled by the research 
sectiOn and made available to hon. 
Members. In case this is not availa. 
ble. Today's may be demanded where 
it is said that the question of promo-
tiOn was fully discussed in the HousE' 
of Commons. But if we are not to 
do so, I will ask two e ~ion . There 
is the ease of Gl.'neral Verma which 
is b('ing discussed in tht> whol{' of the 
Pr('ss. (Interruptions). 

An Bon. Member: We do not want· 
to discuss it here. 

Mr. Deputy-Speaker He is only re-
ferring to a case mentioned in the 
Press .... (Interruptions.) It is de .. ir-
ablt, perhaps-I do not know whether 
thl.'rc has been B discussion of. it. 

All kinds of insinuations and in. 
nuendoes and misapprehensions are 
being madt> alld creatcd in tht-nUnda 
of the public Bnd !lome Memht'rs of 
the HOUse becausc it touches the vital 
question of thP security and defence 
of thc l·ountry. Are Wl' to be stopped 
from dis('ussing these matter. when 
the press is discussin, them? We aft' 
in your handa and We will be ,wded 
by you. We would 11IIe to have an 
assurancE' that nO names are to be 
mentioned in this HOUle. Let ~ De-
lence Minister be II'8cetul enoUlh to 
..y that a lull enquiry will be made 
by • CommissiOn appointed by thll 
HOUI into uu. whole que.tion. '!'!len 
we do not mention names. Otherwbe, 
our eonstitutlona) riPt J. wry clear. 

8l1l'i mu.lawaqt ... (Kher!): I 
want to say • few worda to RIPPle-
ment the point of order raIa!d by 
Sbri M. R. Maanl. I want to Invite 
your attention to article 101 of the 
Conatitutlon under which the-POW" 
of thle House and of the eomm.I.t .... 
thereat and of the Kemben of thiJ 
Hou8e are the .. me .. ~ ob&a1n-
jill in the HouR ot Com......,.. 80 
~ .. tMy are til. ....... -tbe lame 
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as those of the House of Commons-
and if this matter can be discussed in 
the House of Commons, in the saRle 
manner it can be discussed here also. 
It can surely be discllssed here. 

Shri Nauahir Bharucha (East Khan-
desh): The point of order raises or 
involves two issues. The first issue 
is the con~tit tional right of the House 
to discuss names in the Housl'. The 
second aspect is, whether it is ex-
pedient or wise to do so. The consti-
tutional aspect and the expediency or 
tht' wisdom of it have got nothing to 
do with each other. The constitutional 
right is clear. This House is sovereign 
and supreme and it may drag to the 
dust the namt~~ of anybody it likes 
if ~ e oCl'asion demands it. There-
fore, therl' cannot be any prevention 
of it sO far as the constitutional right 
i!l C'OnC('mF<i, That is absolutely 
clear. 

The question oC wisdom also does 
come in. Personally I am of the opi-
nion that liS a matter of fact no 
names should be brought in unless it 
bl'comcs absolutely necesasry. I 
think It must be left partly to the 
goodwill ot the House as well as to 
the discretion of the Chair. The 
Chair may control and stop a Member 
by saying that he probably is abusing 
the privilege, which privilege un-
doubtedly exists. My submission is 
that unless an hOn. Member feels that 
it is absolutely necessary and inevita-
ble, no llaIDe ghould be brought. in. 
But it it becomes neceasary, even 
though one may be unWilling to do 
so, the names will have to be men-
tioned and reference may be made In 
a dignified manner. 

May I point out one example, The 
hon. Minister said just now that there 
wa. only one ease in which prema-
tUl'P retirement waa resorted to. Sup-
posing, there are three cues, and 
three names. Without eltiq the 
names, how can I point out the facts, 
It is lmpo.Jble. The DefeDCe lIlDIater 
ml~' say "theft Is one nlme". But I 

do /lot know which name Or which 
persons he has in view. So, some-
times the thing becomes inevitable. 
Therefore, I would request you to give 
a ruling on the constitutional aspect 
of it apart from the expediency part 
of it. I am sure the House will aer-
tainly respect the Chair's guidance in 
this matter, namely, that as far as 
possible, the mention of names should 
be avoided. 

Shri Goray: I have a cut mo:ion. I 
would like to draw your attention to 
eut motion No. 1227, which seeks to 
discuss that the appropriate policy re-
garding the promotion has not been 
effected. OncE" you admit this cut 
motion, unless we giVe certain i.r ~

ances, the cut motion, cannot be di -
cussed or supported. 

Mr. Deputy-Speaker: I may straigl:'-
way say that the cut motions are ad-
mitted subject 10 their being admis-
sible otherwisE". That discretion is 
always with the Chair. Therefore. he 
cannot take advantage of that. 

Shrl Goray: Yes, Sir. Here, in the 
same brouchure to which your atten-
tion was drawn by my hon. friend 
Shri Nath Pal, the Prime Minister of 
the Unitt><l Kingdom, Mr. Churchill 
has been quoted. Speaking in the 
House of Commons on 27th January. 
1942, during the war, he said: 

"Any Member will be free to 
say anythin, he thinks fit about 
or against the administration or 
against the compositiOn or peno-
nallty of the Government subject 
only to the reservation. which the 
House is always so careful to 
observe, about military !M!Cl"ets." 

These are not military secreta. aDd if 
you watdt tile press. everywhere ells-
CD_ion I. lOin, on-in the 1Db1ries. 
in the omeen' tneSlI, in the prea. If 
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this House is barred from discussing 
them, then t a~ means that this House 
has less rights and privileges than 
other people, the people outside. 

Shri S. M. BaDerjee CKanpur) ro.te-

Mr. Depa.ty_Speaker: Let him be 
\,f.'ry brief. 

Sbrt S. M. Banerjee: Before you 
give a ruling on the point of order 
rai~cd by my hon. f-riend Shri M. R. 
Masani. I would also like to get a rul-
ing on this matter: It is not a question 
lIf defence alone. I would request 
you to consider that there is another 
aspect of it. Many other names were 
brought in on one occasion-the 
names of anti-social tax-dodgers. I 
have bl'ought those names, which 
Wt"rt· ultimately expunged. want to 
know whether this will apply to the 
Deft-nel' Ministry alon(, or to othel' 
Ministries as well. 

Mr. Deputy.Speaker: Does he mean 
to say that flrst I should allow them 
and then expunge them? 

Shri S. M. Banerjee: I am placing 
these points of view before you. It 
a.~ been done in another case. I 
want to bring those names of anti-
social elements here. I would re_ 
qUl'St you to consider that aspect of 
tht, matter IIlso, before you give your 
l"uling. 

Shrl C. K. ""air (Outer Delhi): It il 
no: merely a question of constitu-
tional right. This House is the sup-
reme and sovereign body. IUld 10, no 
dOubt We can discuss anything at any 
t :me. But as a responsible body, we 
~ o ld see what the repercussion on 
the army men would be. r think only 
a IIeme of responsibility like that 
.. hould restrain u. from bringing 
names into thil HoUR. We have ,ot 
'0 many other mflhocis to deal with 
,u<:h things when ~ manv int.ere.tll 
"'" involw-d. • 

•. DeJild1-8peabr: I would Uke 
to ask the hon. Minister if he baa aD7-
thin. to 1Il)', before I lift 111)' opinion, 

though I havt" expressed that no 
names should be brought in. 

Shrl Krishna Menon: I have already 
said that there has been no irregu-
larity in promotion. i~ rticular 
referencl~ is to the appointnll'nt that 
has not only been made but-

Mr. Depaty.JIpeaker: I might just 
observe that this is not a question as 
to whether there has been any irrelu. 
larity or not The point at prl'SeDt Is 
whether it can be discussed or cannot 
be discussed here. 

Shrl Krishna Menoa: My lIubmission 
is. 'not', Sir. 

Shrl RqbllJUlth Sln.rh: Th(' hon. 
Law Minister is here. 

Some Hon. MemMn ,ose-

Mr. Deputy-Speaker: I think we 
should not spend morc time On this 
matt('r. 

Sbri T,&1'i: I want to make one 
suggestion. It the Minister agrees, it 
would be better if thOSe Member!! 
who have some instanel"s di!ICWIs the 
math-r with the Ministl'r privately. 

All HOD. Member: That is a diller-
en: matter. 

Mr Depaty.8peaker: Order, ordec". I 
have ·heard the arguments. 80 tar al 
the constitutional point is concerned, 
as to whether the House ha! power. 
to discus!! it or not, presumably r 
Ihould nol question that. Thr House ill 
~verei n and it can always dilCUSI 
anything that it 1I1res. I have not 
studied the point! In detail, beeluse 
the question has been railed only JUit 
now, and therefor!.", J ('annot give an 
authoritative ruling. But I feel that 
the Hou!l(! Is I v~l n and hal ~ an 
the authority, if It chooses, to dlllCWll 
any particular question or any parti • 
cular appointment. But leavln, that 
uldl', the 8m obMrvatlon that I made 
was, whatever it mlpt be, it 11 not 
aclvlsable to cI~ It he .... That .... u 
what I .. id. I never gave a ruUn, 
on tlIt' con.Ututional or lepl potnt . 
But after bearin, hon. Memben I am 
conftrmed In my view that 11 w. 
tau up those lnatanc:a and bepa 
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to argue about them,-one side being 
in favour of one employee and the 
Government just supporting the ac_ 
tion that has been taken-we will be 
reducing ourselves rather to the posi_ 
tion of a forum which, I shOUld say, 
is not becoming of us, and we will 
not be able to resolve anything that 
we want to resolve. Therefore, my 
advice even now, after hearing all the 
Members, would be that names should 
not be mentioned. Shri Naushir 
Bharucha gave me an instance. He 
said that there might be certain cir-
cumstances, and a l'ompulsion or a 
compelling necessity for mentioning 
names. He gave an in ~ancc by say_ 
ing that thl' Defence Minister had 
said that there was only one case 
where the recommendation haa not 
been aCl'cpted; that is, about pre-
mature retirement. 

Shrl Krishna Menon: I said "in this 
l'ontext" immediately and I also said 
that premature ·retirements in the 
Ilrmy are common when they have no 
t t '.~ ill !;ervice. 

Mr. Depllt,·Speaker: If that is said, 
namely, it is not one but two or 
three--such and such numbers-have 
also been prematurely retired, I 
would not have any objection. I 
would aHow 1.hat much. But if it is 
taken up on this ground that this wa. 
not ju.tifted, this man was a superior 
man, he put in such and such service, 
etc., that would not be advisable, ht>-
cause we would be enterin, into a 
discussion 1.hat is always controver. 
sial and the purpose we have in mind 
would not be served. Therefore. I 
would request the hon. Member not 
to mention names in that context. 

15 Ian. 

Ac:Jaar,a Krlpa'ul: While not Q-
reelllJ with you in thla respect, I suO-
mit to your d-cislon. It would have 
been better if the liberty that is al-
lowed to the PI'::!S wu allO allowed 
to the Ho\lole. 

Mr. 0.,..'-8 ...... : The liberty at 
this House should not be eompared 

with the liberties of the Press. We 
are more responsible. Anything that 
is published in the Press has not got 
that much of credence, strength or 
even reliance, whereas when we 
speak here in the House, it has a 
different meaning altogether. There-
fore, that should not be compared 
with the liberties of the Press. 

Acharya Krlpalanl: I cannot ques-
tion your wisdom in this respect and 
so far as it is possible, I will try to 
give effect to it. As I will have to 
say things in an indirect form and I 
do not know whether I will be able to 
express myself properly and it will 
require much more time. A good deal 
of time of the House has already been 
taken. 

I was saying that the point at issue 
in army promotions is not one of 
seniority versus merit, as is made out 
in order to confuse il c~. Senioriy, 
of course, cannot be the S(l .. criterion 
for promotion in any service. What, 
however, I shall endeavour to point 
out is that merit has not always been 
the criterion for promotion in our 
army these days. If it were, we may 
not have the prl'Sl'nt Head of the 
Army Staff, nor, as I shaH show later, 
would officers of proved incompet-
ence, be promoted. 

Therefore, the real issue is whether 
appointments should be made accord-
ing to sound principles and appropriate 
procedures laid down in advance or 
should be made arbitrarily according 
to the whims and fancies of the 
Defence Minister or what will suit 
his political and ideological purposes. 
A scrutiny of the facts will show that 
a great deal of han1Q-..pany hu been 
going on in recent years. 'ntis ha. 
led to heart-burning among otftcers 
and discontent amon, the ranks. 
injurious to the morale of the ftght· 
ing forces at this critical juncture. 

Undt'r the British, senior appoint. 
menb above the rank 01 Colonel. 
were made on the recommendation of 
No. 1 Selection Bnard. It consisted ---
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of the Chief of Army Staff and his officers who have throughout their ! Deputy, the three Army Commanders C':lrl'er been in thE' combatant arms? 
I and the four Principal Stat! Officers, 
I with the Military Secretary as Secre-
tary of the Board. The decisions of 
the Board were normally accepted. 
This is no longel' the case. Why? 
After independence, the Defence 
Ministry has a say in the final selec-
tion of the senior-most ranks and 
individual careers are much influE'nced 
by the likes and dislikes of the Minis-
ter, not only that, by the likes and 
disiikl's of the Secretary and some-
tinws ('veil of the Joint Secretary. 
This, I believe, led to the tl'ndering of 
the resignation of the Chief of Army 
Staff in 1959. It was withdrawn at 
thf' instancE' of the Prime Minister. 

Coming to recent cases, in 1959, 
son1£> General was promoted. Every-
body knows the namE'. but I am not 
to mention the name here. He went 
over the heads of a dozen Generals. 
It is quitt' possible that some, not all, 
of them er~ not fully qualified for 
th(' next higher rank. But the ques-
lion is. was it the fault of these people 
or was it due to the exigenriE'!I of the 
~e~ce  and defective planning? It 
Will be interesting to know how it 
was that whereas all the superseded 
officers-the Defence Minister does 
not like the word 'superse8lion', 
though he used it many times-were 
not fully qualifted, this particular 
General who is an Army Service 
Corps Oftlcer and not a combatant 
arm of the Forces acquired the nece8-
181')' quaWlcatiOlll to be promoted to 
the rank of Lt. General? 

SIart J[aIJka S .... b (Azamprh): On 
a POint of order. When it has been 
already dt'clded, can it be raised? 

"ebar,a I(rI,....l: I can as well 
~ asked not to speak. 

How was it again that the same 
;:cer was appointed Chief of General 
a ~ As far as il known, this 
pPolntment has never been IIlIed by 
an. Army Service Corps Oftlcer. Row 
~~ It that this oftIcer is better qualUled 
or a General Staff appointment than 

Mr. Deputy-Speaker: It should not 
be tht> attempt only to ignore my 
advice. 

Acharya Krlpalanl: May I submit 
that it becomes almost impossible to 
go on? You may as well allk me to 
git down. 

Mr. Deputy-Speaker: said he 
should J'efrain from m4!'ntioning t l~' 

namps. 

Acharya Krlpaianl: 
mcntionE'd the name. 

have not 

Mr. Deputy·Speaker: I have follow-
l'd it and I am thankful to him that 
he has not mentioned the name. I 
am only advising him that this attempt 
should not be there, glVlllg this 
impression that the same thing i~ 

bt!ing done simply by another method_ 
Otherwisl'. I am not obstrurting him. 

Shrl Krishna MeDon: On a point ot 
OJ";: ;-, Most of these are not factually 
correct with regard to the categories 
of arms to which the officers belon,. 
I! it is said in this way in this House, 
it becomes necessary to point out to 
what arm each officer belong.. It Is 
very difficult to condurt thtl bUllne .. 
of Government when officers cannot 
be protected against attacks of this 
kind. 

Sbri M. _. MuaaI: How can we do 
our buslne81 of discussing the promo· 
tion policy it a senior leader of this 
House cannOl even point out marked 
deviations from proper practicel and 
prlnciplel? 

Mr. Deput,·Speaker: I have not 
objected to the deviatiODll that have 
taken place from a particular proce-
dure or from regulations. The Defence 
Minister has ratled a point of order. 
I feel that this is not a queltiOD or 
any point of order. He has "ald that 
it II not poslible for the GO\'emment 
to carry on. That is a dUFerent thing 
allOlether. We have only to see-I 
havlI! apin and apin po n~d OUt ttuJt 



Demands APRIL 11, 1961 fm' Chants 10564 

[Mr. Deputy-Speaker] 

it will not be advisable and I have 
given my advice. I hope Bome atten-
tion will be paid to that, because I 
am feeling that in the tension that 
we are having here just now, it would 
not serve our purpose in any way and 
we would not be serving any useful 
purpose if we proceed in that way. 
Otherwise, there is no point of order. 

Aeharya Krlpalanl: Sir, I submit to 
y('"r wishes. I will try as far as 
p ~ i le. ft ~r all, these things have 
tlppea:ed in Ih(· Pr'!ss. Everybody all 
over India knows ahout these things. 
What can I do. 

Hhrl Ranga: Otherwise it would be 
indulging in make-beliefs. 

Sbrl Malanl: It is for thf' hon. 
Member .... 

Shrl Hem Barua (Gauhati): The 
hon. Member is siting instances. The 
Government has to justify its exist-
encl' npt by shutting us out. 

Mr. Deputy-Speaker: Order, order. 
A('harya Kripalani does not require 
suppOrt Rt every moment. at every 
step. We all resppct him and we 
know that h(' does not require any 
support. 

Dr. M. S. Aney (Nagpur): Is the 
hon. MembN attacking th(' Minister 
hl'rt, or the officers? If he is attack-
ing th(' officers. they are not here to 
deft'nd t 'm elve~, If he is attacking 
the Minister he can do that without 
naming him. Clftterruption), 

Mr. Deputy-Spwer: Passion:; 
8hould not run high: otherwise, in a 
('!lhn atmOllphl're Wt' might proceed. 

Aeillwa Krlpa'anl: The lutest case 
is lhat of slIpt'rs(,!lsion of onl' Lieute-
nant Grnf'l·al. Ht· was an Army 
Commandant. He had held ever~l 
appointments which will make him an 
rmdf'nt Army Commander. At the 
beginning of this year it became 
necessary to make appointmentl of 
two Army Commanden. Of thOle 

available fol' consideration the senior-
most was somebodly'., (lntern".ptimL). 

Mr, Deputy-Speaker: Order, order. 
I do not think Acharyaji has any 
difficulty. If he says there was some-
body else senior, where is the diffi-
culty. unless he persists in that? 

Acbarya Kripalanl: 
objection. 

have no 

Mr. Deputy-Speaker: There is 
nothing that he should feel diffident 
:Ibout. He can express himself well-
ii" is rioing it-if has that intention 
to do. 

~ rl ~. K. Nair: Sir, I rise to a 
point of order. We really wonder 
how this information is leaking out. 
(Interruption). How can it leak out 
ulllt'55 there is a serious breach of 
di~eipline in thE' Army? 

:\-Ir. Deputy-Speaker: Order, order. 
What is the decision that the hon. 
Member wants from m(' on this point 
of order? 

An Hon, Member: Nothing. 

Acbarya Kripa1ani: Sir. I have 
already submitted to your ruling. I 
am trying to be as careful as pOS8i-
ble. I was saying that at the begin-
ning of this year it became necessary 
to make appoinUnents of two Com-
manders. Of tholle available for 
consideration the senicrmost was 
General A. But he held some other 
post. He cannot therefore be said to 
have been supeneded. The next 
seniormost omcer was the General of 
whom we have talked in the begin-
ning. The next ranking officers in 
the field were at least two yean 
junior to him. They were, let UI 
say, Generals A, Band C. The first 
intimation of the mischief that was 
brewing came in the form of a leak, 
perhaps deliberate and calculated. in 
the Stat.mlGn of New DelhI. It 
accurately forecast .... 

81IIt M ......... : What date? 
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Acbarya Krlpalaa.l: 20th February. 
It accurately forecast the appoint-
ments that were actually made after-
wards. The forecast was that 
Generals A and B were to be pro-
moted to the post of Army Comman-
ders over the head of the Lieutenant 
General of whom we have talked. In 
the case of another General, he was 
to supersede, as I understand it .... 
(lnte:-ruption) . 

Mr. Deputy-Speaker: Order, order. 

Acharya Krlpalani: All right, Sir, .. 

Shrl C. K. Nair: We are doing 
80IIlething wrong. (La.ughter). 

Mr. Deputy-Speaker: We ought to 
be serious about these things. There 
ought to be some decorum kept. It 
should be taken seriously Rnd not 
laugh ted at. 

Acbarya Kripalani: They arc laugh-
ing at my confusion. 

Mr. Deputy-Speaker: Only because 
hI' is laughing himself. 

Acbarya KrlpaIani: I am not laugh-
ing. Sir, I am very serious. 

I understand that on 20th February 
this aggrieved General felt consider-
ably embarrassed by the appearance 
of this news and he wrote to the 
Chief of the Army Staff enquiring 
whether there was any truth in this 
news. He was assured that no 
appointment had b«.>en decided upon 
and the report was not true. Never-
theless, five days later. on the 27th 
February, the Defence Ministry 
informed the Military Secretary of 
the appointment of Generals 10 and 
10 and so and so, exactly as bad beeD 
forecast in the Statesman. askin, him 
to anounce it. On the 28th February, 
the following day. the aggrieved 
Gt'neral tendered his resignation. or 
Whatever you may calJ it. His conten-
tion was that with regard to his senio-
rity in service he was better placed 
and his qualiftcations also were better 
than those of the two oftIcers .ho 
IUperseded him-if the actual military 
qualiftcations, active .... experience 

149( Ai) LS-t. 

or past appointments were to be taka 
into account. 

Sir, the question then arises whe-
ther as in the normal course the 
Ministry had put it in wriLing the 
recommendations of the No. 1 selec-
tion board and, it so, what were they. 
If no such recommendations were 
before the Ministry, why did it not 
ask for one? On what basis did they 
make the promotion? What advice in 
writing did the Chief of the Army 
Staff give to the DefC'nce Minister 
with regard to these three important 
po t~  Are the promotions and 
appointments of colonels and above, 
apart from seniority, based on merit 
or also political considerations or the 
whims of the Defence Minister? I 
want, Sir, a detailed statement of the 
reasons for this supersession of which, 
as far as I am aware, no written 
record exists. 

The result is that the Army will 
have to lose in the near future a 
brilliant officer who would have been 
of great service to this country at thla 
timl'. I would Iikp. the Cabinet to ,0 
into this matter and satisfy Itself 
about the facts ot the case and find 
out it justice has been done. 

Sir, so far I have been able to carry 
on. Beyond this I am afraid I cannot 
carryon because I will have to give 
names, because otherwise it wl11 
become confusin, and the House will 
not understand. Anyway, I bow to 
your ruling. So I am leavin, that 
portion unsaid. 

Then I comp to the next point, 
which ill about the' RUlllian pilot.. 
ftying over our strategic areas. My 
information is that in November 1880 
the Air Force Commandc-t in Jammu 
and Kashmir told the lIenior military 
headquarters in th(' area that RU$lIian 
helicopters ftown by RUlsian piloLi 
were permitted to undertake trial, 
in the forward area. The army, bein, 
responsible for the lecurity ot the 
border belt, felt that it wa, ro~ tor 
RUNiaoa to fty OVl'l' our def.n~ and 
land at the out post, and check our de-
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fence arrangements. They asked, 
therefore, for clearance from Army 
Headquarters. They rceived no reply 
to various reminders. By-passing the 
local military headquarters, the Quar-
ter-Master General took upon himself 
to fly in a helicopter to one of the for-
ward posts. This process was repeat-
ed. The local Air Force Commander 
was then personally rang up, as I hear, 
by the Dcfence Minister to see that 
the Russians were taken forward and 
allowed to carry out the trials. 

An HOD. Member: Shame. 

Acharya Kripalani: The Russians 
have been flown to most of our lor-
ward posts and they, presumably, 
obtained all information that they and 
the Chinese need. Why was this 
extraordinary procedure adopted of 
issuing orders by phone to junior local 
Air Force Commanders by the 
Def.encl· Minister himsl'lf? The nor-
mal course is that orders are passed 
t.hrough the Defence Ministry to the 
service hNldquarters, to the camp 
ead artl~r  and then to local com-
manders. In view of what I have said, 
and what is current in the army and 
what is current in the press, I repu-
diate with all the vehemence that I 
can command, that we here create any 
lOllS of morale in the army. It is those 
who are put in charge 01 the Defence 
Department and their actions that put 
the army into conlusion. Thank God, 
the army is so cOllltituted that even 
now its morale is not very badly 
.haken. But it this loes on, I am 
lure its morale will be shaken. In 
view of what I have said and what is 
current in the army, public and the 
pn'lll!, I would venture to make a con-
crete aUllCstion whleh will allay the 
pubUOfIaar and apprehension about the 
atale at· attain in the army. Let 
there 1» an independent review of the 
atate of aftaira in the Armed Forces. 
This can be done by a committee of 
Membel'll of both the Houses. In the 
altf'mtlt.ive. let the President. as the 
Commander-in-Chid, appoint a earn-
mission of enquiry to 10 into the 

affairs of delenee. This commISSIon 
Jlhould consist of independent persons 
of high standing, in and outside Par-
liament, and some retired military and 
civil officials. It should be presided 
over by the Vice-President or a per-
son of equal status. The Defence 
Minister should not object to this if 
all is well in the army. I believe 
that such commissions are sometimes 
appointed in U.K. and other demo-
cratic countries. Nothing else, I am 
afraid, will allay the apprehension 
that is widespread in the public mind. 
I say this (apprehension) is a fact 
and those who do not recognize it are 
living in their own heaven. This 
alone can restore among the armed 
forces some confidence. 

Shri Tyagi: Could we not, Sir, 
declare all these proceedings as secret? 
Because, olherwise all these things 
will go into the press. 

Shri Ran,a: Why? 

Acharya KripalaDi: What the 
Defence Minister can say can go to 
the press but what I say could not go 
to the press. 

Mr. Deputy-Speaker: The hon. 
Member might proceed. 

Acharya KripalaDi: He ma)' rest 
assured that whatever I may say, only 
a few lines will appear, whereas alI 
the lines of whatever the Defence 
Minister says will appear in the preas. 

Apart from the qUestion of appoint-
ment and promotion in the armed 
forces, here are serious lapses in the 
workilll of this department and the 
industrial programme which it baa 
undertaken. I would mention some 
of the ftndings of the Public Accounts 
Committee report, presented to the 
House as late as on the 3ni iDl'tant. 
This Committee has examiend the 
Audit Report. of 1960 about the 
defence services. From a cursory 
persual I find it has confirmed every 
point that the Auditor-General bad 
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made in his report of lasl year. As 
a matter of fact. the language of the 
Public Accounts Committee report is 
stronger than the Audit Report of last 
year. 

Shri Ranga: As it should be. 

Acharya Kripalani; It will be 
remembered that last year there WIlS 
somf' tl'nuble about the placing of the 
Audit Report on thp. Table of the 
House. There was a controvf'I'Y bet-
ween the Finance MinistE'r and the 
Defence Ministt·r. It was alleged that 
the report was placed on the Table of 
the House in a hurry. I hope this 
House remembers it. It was also 
stated. if I mistake not, that the 
Auditor-General was allergic to the 

~'n 'c Minister. It was further 
stated that the allegations contained 
in the Report were not correct and 
no chance had been given to the 
D"fpnce Ministry to explain their 
position. It was, therefore, urged that 
the Report should not be referred to 
by hon. Members in their speeches 
till it was examined by the Publie 
Accounts Committee. Now this Com-
mittee has examined the Audit Report 
of 1960. The House will see what its 
findings are. I will giVe a few 
examples, not many. 

A Captain Superintendent of a 
naval dock-yard purchased one item 
of store at the rate of RI. 28,320 per 
ton when the market price wu about 
Rs. 720 per ton. Mark the figures-
RI. 26,320 and RI. 720; about 36 times 
the market price. Another item 01 
stores was purchased by the same 
Oftlcer at the rate of RI. 25,200 per 
ton when the market price wu 
Rs. 4.860. I want the House to remem-
ber theR flgure_Rl. 25.200 and 
Rs. 4,860. These are astotmdin, 
filCures. When I read them. I thoutlht 
rny eyes were deceiving me. u you 
will think now I am misquoting. I 
asked some ~ about tile accunq 
or the figures and they said the A,ures 
Wl'N' rorrN"t. What happened to this 
Captain Superint4!Ddent? We are DOW 
h«>arin« about merit. What happened 
to uu. 8uperiDtendent! The Report 

says that the Captain Superintendent 
had been transferred in the normal 
course to a senior post on completioa. 
of his tenure. His promotion WU 
made in direct contraventil'n of the 
instruction issued by the Home Minis-
try in November 1958. This requirea 
that a Government !iervant, whose 
conduct is under investigation, should 
bl- promoted only after exoneration. 
Yet the Defence Minister, and the 
Prime ini~ter in his defence, told UI 
that promotions are give"n not onl, 
on ~e niol'ity but also on merIt. I sup-
pose thr· m('J'it of this offic(!r was quite 
clt-ar to the uuthorities, though it I. 
nol so c!l'ar to i~ I~, or to the 
public. or to the Public Accounta 
CommitteI'. 

Sir. there" is Rllother instance of 
waste and nt'gligenee. if not also of 
corruption. The Government sanc-
tioJl{-d the con!ltruction of certDin 
I'oad~. approximately 308 miles, at an 
I'stimated cost of about Rs. 305 takhs. 
) want the Hou!e to remember the 
figures. This was in December ] 952. 
After lIix Yl!ars, that is. by December 
1958, only 98.11 miles were construct-
ed. The amount spent wa. RI. 392 
lakhs, nearly four times. The ori,inal 
estimate of fOxplosivcs to be Wled for 
this road-building was about RII. 20 
lakhs; actually the explosives Uled 
only on one-third ot the construction 
was Rs. 155 Jakb-Ra. 20 lakhll and 
RI. 1" lakhs. 

Two senior en,ineers vuited the 
work site and reported: 

"ExplOlives had been UHd 
indilCrlminately and on jobs 
which could have been done by 
manual labour." 

The Public Accounts Committee 
opines tluIt it: 

.... not convinced that the 
increaae in construction COIIt w .. 
jWlt.ifted. that there had been 
unnecessary e peodJt ~ which 
could have bE-en avoided had 
rreater .upervitlion been exer-
cised." 
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The Committee haa not talked of 
corruption: it is because they have no 
machinery to detect it. 

Sir, here is yet another example 
of culpable negligence. This relates 
to a loss of Rs. 174 lakhs due to 
defective storage. About this the 
Committee Rays that they are-

"shocked to see the magnitude 
of the loss." 

Commenting on the accounting 
method of the store materials in a 
Naval Dockward. th(' ommittl~e 

says-

"The Committee are dbtres;;ed 
to find that the store accounts 
should be in such a chaotic state." 

They had reported on many occa-
lions the importance of accurate store 
accounting and periodic accounts 
verification. Unless the stores are 
correctly accounted for, there is grave 
risk of pilferagE'S. The report of the 
committl'E.' ill bristling with remarks 
Uk«, "the Committee are shocked", the 
"committee arE.' distressed", "the com-
mittet' 81'C unhappy". "the committE'e 
are nOl convinced", etc. 

The pity of it all is that this is not 
the firlt time that such astounding 
and luch Icathing remarkl have been 
made about this Ministry; but it learns 
neither by experience nor by inform-
ed and impartial criticism. It does 
not learn by experience, because there 
are obstinate men in charge of this 
Department. 

11.33 bn. 

(MR. SPEAKER in the Chair1 

Let us, Sir, now have a look at the 
Audit Report of 1961. The report is 
not from thE.' former Auditor-General 
who was allerri(' to the Defence 
Minil>tcr, but from the nt'w Auditor-
General. I hope he has not inherited 
the prejudices a.ainst the department 
trona bis predeceuor. His report 

makes more distressing reading than 
that of the former Auditor-General. 

There was a question in this House 
as you will remember, about the pur-
chase of spare parts of mechanical 
transport. vehicles. That transaction 
was considered 80 irregular that the 
Public Accounts Committee, last year, 
recommended special investigation. 
Accordingly a one-man committee of 
Shri Vishnu Sahay was appointed. 
How far it is right that a special 
investigation recommended by a 
Committee or t.his House should be 
entrusted to one civil servant is some-
thing which the House will have to 
consider. However, the report of this 
onc-man committee is still awaited. 
But in the meantime "contracts still 
continue to be placed without a pro-
per and accurate estimate of the 
requirements". For instance, in res-
pect of certain new contracts placed 
in January 1958 t.o July 1959, with 
the same foreign firm and for similar 
items, namely spare parts of mechani-
cal transport vehicles, after the orders 
were placed an attempt was made 
by the Department to reduce the 
quantities in respect of 140 items. This 
is how they plan. This attempt did 
not succeed and we had to purchase 
materials not wanted by us. This is 
how planning is done in this Depart-
ment upon which depends the safety 
of our country. 

Sir. much has been said about the 
production in the Ordnance Factories 
undl'r this Ministry. The Audit 
Report of 1961 makes interesting 
reading about the rejection of pro-
ducts from  these factories and also 
about thE.' method of plannig and pro-
duction. It says: 

"At the end of the financial year 
1958-59 the total value of semi-
finished stores. .  . in the ordnance 
factories was Rs. 953 lakhs". 

Out of this Rs. 355 la .~ waa in 
respect of orders prior to 1958.59. 
The report says: 

"Apparently these stores, the 
manufacture of whieh was taken 



10S73 

up more than six years back, are 
not required by the indentors and 
the expenditure is likely to prove 
infructuous ... 

The Machine Tool Prototype Fac-
'tory furnishes another example of 
what I have said. This was schedul-
ed to go into full production in 1951, 
but artually opened for production in 
1953. Almost a decade has passed, but 
"no definite programme for develop-
ment and manufacture of portotype 
of arms and ammunition has so far 
been laid down by the Government." 
The total amount invested in this fac-
tory is Rs. 437 lakhs, and even after 
six years of commencement it has 
actually suffered a loss of Rs. 77 lakhs. 

I shall now give one or two 
examples of delay in the manufacture 
ot articles, and the loss incurred due 
to heavy rejedions. In June 1948 
and August 1950, three orders were 
plaeed for 69,000 units of a certain 
item of ammunition. These orden 
wer.., to he completed by March 1952. 
Up to the end of May 1960 one factory 
was ahle to complete only 8,120 units 
and the rejections were 8,619 units. 
Th(' second factory completed only 
1,853 units and the rejections were 
8,526 units. The r('jections have been 
106 per cent in the one and 460 per 
cent in the other case. Also, though 
the ammunition was required by 
March 1952, it was not manufactured 
till August 1960. This is the efficiency 
of which we talk so much. 

Hue is another in.,tancc. A Central 
Ordnance Depot placed five orders 
,t ~en ecem ~r 1947 and 1949 for 
401 unit.s of n particular article. In 
&'p!(>mber 1955 the sam(' depot pro-
POSed the cancellation of 3fl units 
OUt of th;s order. But his cancella-
tion was not accepted on the plea 
that pa:-tll WNe already "at an 
f!dvanei'd stage of manufllcture". 
However, oniy 20 units were supplied 
up to Jam~lIry 1960. 

Lt>t me. Sir, ('orne back to the pre-
len, report of the Public Accounts 
C>ltunittE'e. It 58yS that a secoDd-

hand cargo vessel 'Wn purtbued in 
June ~ for Rs. 38.30 lakhs .. It 
was urgently required. and a new ODe 
would take time. After purchaJe, an 
expenditure of Rs. 8 lakhs was incur-
red on certain alterationa. Then, 
machinery worth Rs. 20 lakhs was 
acquired for this vessel. In 1958, a 
firm was asked to carry out certain 
structural alteratiolll and to install 
machinery for a Bum of Rs. 18 lakh •. 
This vessel was ultimately put into 
commission in April, 19119. During 
this period, a large expenditure was 
incurred on the employment of officers 
and ratings to look after this ship. 

About this transaction, the Public 
Accounts Committee have said: 

"The fact that this vessel could 
be commissioned only seven years 
after the purchase, makes the 
Committee wonder whether the 
plea of urgency was really 80. 
The Committee are distresllt'd at 
the complete lack of prior plan-
ning and unbusinesslike manner In 
which the conversion work W8!l 

allowed to proceed. The delay 
has regulted not only in more 
expenditure on the complement of 
officers and ratinll' appointf'd to 
look after the ship but allO in 10AS 
due tn non-availability of repair 
facilities to the Navy tor n longer 
period." 

This reminds me of .... 

Mr. Speaker: The hon. Member 
ma)' pass on th(' brief to some otherM 
also. 

Achary. Krlpalanl: But Ulere have 
bt>en so many interruptioN that I 
hope you will live me lome more 
time. 

8hrl 8. M. Banerjee: The tJme rna,. 
be extended. 

Sbrl Chintamonl PanlrnJtl (Purl): 
The time Mould be extended. (lm.,-· 
rupption.a) . 

Adaary. KritJaIutj: Thill call hal 
COInS> IJ.Ot tor the I41nmer but for me. 
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Thii\ call comes from the Communist 
Members. That shows which way the 
wind is blowing. 

Shri Chiutamonl Panigrahi: Why 
should he f;!cl like that? 

Acharya {{r'palani: The more you 
support him, tht, ~  will the people 
have faith ill 1lim. 

Shri Chlntamoni Panigrahl: I only 
said that the time mi~ t be extended. 

Mr. Speaker: He only says that the 
time should be extended. 

Shri Chintamonl Panlrrahl: There 
is something wrong with him. 

Achary. Krlpalanl: I can under-
stand what he means. 

Shrl Chlntamonl Panlgrahl: There 
is something wrong with him. 

Acharya Kripalani: This reminds 
me of the recenl purchase of the air-
craft carrier for the very modest sum 
of RI!. 30 crores. Aircraft carriers. 
everybody knows, are outmoded, but 
we do not know of these military 
sciences very much. In France, they 
are now used merely as transport 
vehicles. They are not considered any 
more as an integral part of the Navy 
for defence, now that the range of 
planes has become very wide. In any 
ease, I submit that we mut allot 
proper priorities. Looking to the 
danger in the north, one cannot feel 
happy over the purchase of this big 
toy at this time, which can, if at all, 
defend the southern part, from where 
deftnitely we do not expect any 
danler. 

Apart trom the capital cost of this 
carrier, there is the recurriDl cost, 
which i!l estimated to be about Ra. 3 
crores, because it will employ about 
1.300 peMlons of whom at 1eut about 
300 would be offtcen. 

We have heard of the mucb-
advertised Ordnance factories. Kay 

we know the number of trucks and 
jeeps actually produced? And what 
about tanks? We heard of collabora-
tion with the British for the produc-
tion of the Centurion tank. 1'he deci-
sion was delayed, and in the end, 
nothing was done, and the deal fell 
throl1gh. We heard about the French 
AMX tank. It mel the same fate. 
And now we hear of the German 
tank. Behind these unending delays 
and grand claims, may we know how 
many tanks havc, in fact, been manu-
factured'! The fact is that the report-
ed dynamism of the Defence Minister 
is merely nervous activity which does 
more harm than good. 

We have tht' example of this 
nervous activity in the truck deal 
with the Rehabilitation Ministry. 1 
need not go into the details. They 
nrc well known. Not only has the 
nation lost a good denl of money, but 
there has bC'cn delay in the work of 
re;;lamation. Also, there has been a 
kind of civil war between two depart-
ments of the Government of India. 

The Defence Deparbnent charged the 
Rehabilitation Ministry with S!lbota,e, 
of deliberately mishandlin, the trac-
tors. it bas now been found that the 
tractors were highly defeet1ve. We 
would. like to Jrnow If aa.. tracIGrI 
will be continued to be produced and 
used in the Army. 

In thill connection I am puzzled to 
find that apart fron: the public sector 
and the private sector, We have also a 
defence sector. One may have no 
objection to the growth aDd f'xpansion 
of the Defence Production Orga.."lisa-
lion. But let it be on the basil of a 
rational, national plan in which the 
public sector and the private sector also 
participate. Apart from the prndUI!-
tion of anna and ammunition, there is 
no reason why other cate,ories of pro-
duction should be reserved tor Defence 
and put under a cloak of secrecy. There 
Is no reason why aircraft manufacture, 
t'lectroniclI and a plant like the Proto-
tyPe Machine Tool Factory should be 
under the Defence Ministry. It is not 
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10 in any other democracy. The ex-
cl ~ ene  of some of these plants 
under the Delence Ministry has come 
in the way of their utilisation to the 
best national advantage. 

Mr. Speaker: The hon. Member 
may conclude now. 

AD Hoa. Member: How many pages 
more? 

Shri Nath Pal: Till you are educated 

Acbarya Kripalani: Few in this 
HOUse will grudge expenditure on the 
defence of this country and on defence 
production. It is necessary that the 
amount sanctioned by Parliament 
should be properly utilised and 
accounted for. Otherwise, there will 
be df'moralisation. The tact is that 
year after year, report after report, one 
~oml'  across a lamentable waste and 
extravagance, negligence and corrup-
tion in this department. All this has 
happened in peace time. What will 
happen in war time is too dangerous 
to contemplate. I think it is high time 
that the House took a serious view of 
these reports and did not try to treat 
them as routine documents. Sir. I hoPe 
you, as the guardian of the House, will 
suggest ways and means by ftich cul-
pable lapses and negligence of this 
important Ministry can be remedied. I 
think it was the Taxation Inquiry 
Commission which said that the Gov-
ernment has no right to tax the peo-
ple if the amount of taxes is not pro-
perly utili8ed for pubUc purposes. I 
am glad that the Defence Minister ill 
here today. I hope he will defen1 
himllelf and his Minilltry better than 
hl' has dl'fended the country. 

Sir, I charge him with bavinJ creat-
ed cliques in the Army. I chUJe him 
with havin, lowered the morale or our 
Armed Forces. 

A.D Boa.. Mem_: Queltion que.-
tion. 

A.dwTa KripIIlaal: I ebar,e him 
'With wasting the money of a poor and 
starving nation. J char,e him wah thp. 
rlt'g1ect of the clefenee or the country 

.. ,. '; 

against the aggression of communist 
China. And, in the internationa~ flefd, 
I charge him with having lent his sup-
port to the totalitarian and dictatorial 
regimes against the will of :hc people 
to freedom. May I .... 

Mr. Speaker: The hon. Mf'mber is 
going beyond .the scope of the debate 
here. 

Acbarya Kripalani: May I, Sir, at 
this critical moment uppl'al to Con-
gressmen who were not afraid of thl! 
British bullets and bayonets to place 
the good of the nation above the sup-
. ·posed good of the party? I would 
remind them of how tht' Conservatives 
in England aded during the last war. 
They obliged even their Prime Min:.-
ter Chamberlain to resign. 

8hri D. 8, Raja (Rajahmundry): 
Mr. Speaker, Sir, I thank you, very 
much for giving me this opportunit.y 
to make a few observations, on the 
Defence Budget. After ~tenin  to the 
speech of the Defence Minista ..... . 
( Interruptions.) 

Mr. Speaker: A little louder. 'nle 
hon. Member may come forward. With 
less noise in the o ~e, everybody can 
hear him. 

Ibn D. 8. Baju: Sir, after Ulteninl 
to the speech of the hOD. Defence IIIn-
ister, I feel very happy. Some of the 
doubta which we had and lome of the 
fears which we had entertainl'd bd' rp 
have been completely al1ayOO. I am 
,lad he has made his speech In the 
be&innnl; this mi,ht as well have 
been a concluding speech b('raullc tl:,; 
speech bas bHn \'ery cxhaustivt> and 
comprehen.ive. He hall touched almoJ' 
all the allpe<'tl of the Defence r a~  

sation inc:ludJn, the Army. the Navy 
and the All' Force, the development 
procrammes. expansion of the Armed 
Forces, promolloflll, etc. He haa d" .. " 
with them thorouahly and very con-
clusively. He bas .. iv(·n 1., luffici".)t 
intonnaton. 

1 do not a,ree with what Ach.,.,. 
Itdpal.ni has Rid on IftIIny ot t ~ 

islues. After It.teniq to h1m, I have 
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come to the ccmclulic:m that bis mti-
etarn is base4 Dlore on fun'4amenta 1 
political difrerenees than on actual 
facts. 

Comin, to the defence problems of 
Our country, it is a very serious pro-
blem that we are considering. When 
We consider this problem, We must dis-
cuss and view this problem from dif 
ferent angles. We must appreciate the 
international situation, especially In 
this missile age. Can thert' be any 
planning or strategy in this scientific 
and technological age? Even greal 
Generaht haVe admitted that in this 
atomic age, when there is a world c:m-
Dict it is impossible to have any plan· 
ning and nobody knows what is g.:lins: 
to happen within the first three or foul' 
hours because there will be comple1t· 
destruction and annihilation. 

So Sir, if our country is unforlu-
natt.iy dragged into a major conRict. 
much against oar wish of course. we 
havp got to sharf' the fate of the world 
and thl're cannot be any policy or any 
strategy in that connection. Barring It 
major conflict, we might be involved 
in a local conflict with, say, Pakistan 
on the one side or China on the 
northern aid('. Now. leaving alone 
Pakistan, let us comE' to the question 
of the ChlnE'se on the northern side. 
There, it is possible thAt this tension 
may develop into a major and prolong-
ed conflict. The Chine!!!:' civilisation is 
an old civilisation; they have an 
an!.'ient cultun·. They know fully weIJ 
that any major conflict is eoing to be 
v!:'ry very dreadful and a devRstatinlf 
onl~ which will be destru!.'tive Ie both 
China and India. I am sure that they 
wl11 not easily rirai thpir !.'ountry into 
any major conflict with India. NOIW, 
barrinr these two po i llitie~ of a 
major global conftlct in which we 
might btl involved. and major W.1r with 
ChIna alone with other powers, rl'-
rnainlng neutral, tht're is a third pos-
sibility ot continuing frictions. hit and 
run tnctic!I such a!l frontier vi ('II at ions 
as kidnapPing. theft. exchangE' of rifl~ 
fires. ftr. '~ sort of trict!rm mighi 
be prolonged with China and mip,~t 

last fora few deC!ades. '\19'ith this Pie-
ture in view, we have lot to ~Ian our 
strategy and, taet:.U:a. 

I would like to say that prioritItla 
must be given to these defence allot-
ments. What bas been given to the 
Air Force is, I feel, very inadequate_ 
After the Second World War, Air 
Force has become a very dominant 
weapon. In fact, the Air-Arm was in-
despel15ible, for Army, and Navy as 
well. It played the key and decisive 
role in winning the war for the 
Allies. So, I feel that much more 
attention should be paid, namely, to 
the allotment for the Air Force. 

Secondly, I would like to remind the 
House about reseaT!.'h. It is a very im-
portant subject. Defence laboratories 
are very important, where they can 
discover and improve our methods and 
techniques, and weapons. They !.'an 
carry on such activities in the labora-
tories. In fact, all the western coun-
tries are going ahf"'1d and spending 
considerable amounts of money in the 
research departments. In this connec-
tion. I would like to bring to the notice 
of the Hause a chemical weapon that 
has been discovered. I believe it is a 
gas. :t is a very wonderful ias which 
has been discovered lately. It does not 
kill pe~'ple, but I believe it frllOhtens 
them. It has been proved by experi-
ments that it is a very poLent and 
valuable weapon and that when it ~ 
thrown upon the enemy, the enemy 
loses his nerve, flees from the battle-
fleld and nUlS away. Similar dis-
coveries are being made in almost all 
countries. So, I would suggest that 
our Government and the Defence Min-
istry should take up this e l~ion of 
research in an earnest manner. and 
utilisl' the e~ brains of this ("ountry 
in that direction. From the budget re-
port, I find that our ch-ili3.ll s::::e!1tis'} 
arl' not attracted in sufficient n m~r . 

I believe th."!t adequate prevision and 
ent'ouragement should be given to 
them so that the best tall!nt.s and 
brains of our country could Ct'me to 
our laboratories. 



J -M ,lad to beer that an annoanc .... 
ment has beat m&de tecenl1y \0 the 
effect uaat four Sainik schools ~ 

being esta1:aillhed in India. 1 Mllh that 
this dedillon was made much earlier. 
I would like to know from the Gov·· 
ernment why they are not able 'to 6.-
pand this prGJrl'Bmme. The 10\1'1' 
schools are pp~ed to be establiShed 
in Rajasthan, Punjab, Maharashtl1l 
and Gujaral I feel it is very inade-
quate, and these few schools will not 
be able to meet the demands and the 
needs of the times. I do not think the 
Government has fully appreciated 
the spirit of the country. In a country 
like ours, where the population is in-
creasing by 70 lakhs a year, we should 
produce every article in a mass scale. 
I should request the Government to 
see that such Sainik schools On the 
model of the one at Dehra Dun should 
be established in every State I am 
not making this plea from a linguistic 
Or a provincial point of view. The hon. 
Minister said that he is not able to 
I('t sufficient number fo recruits to 
the academy at Khadakvasla. When 
We establish many preparatory schools 
all over India, 1 think there will be 
every ehance ultimately of getting 
more recruits to the Khadakvasla 
arademy. 

In this connection, 1 would !Ike to 
rl'mind tnt" House that one of 'r.~ hOIl 
Members of this House, Dr. VijaYIl 
Ananda, has promised to give his 
palace at Korukonda in Vlz:anagnram, 
worth about &. 30 lakhs With r.n "(-
tensive compound of 60 acres. I would 
like to know the react:on of o:.t!' 
DPfence Minister to this proposR!. If 
there is any financial difficulty. we arro 
Prepared to meet it. There are pcopie 
enough who can collect money on a 
voluntary basis and help theo Govern· 
tncnt to establisil these military 
~ ool . 

I would also urge that we m ~t have 
the ACC and Nee to r~e  t ~ l ldf' t. 

I havE' been urging year alter year, f(;l 
the la~t four years, that it ill Vf:TY 
e5!fCfttial, f~r the buildlng oar \if t ~ 

future of our country, t a~ evuy bo,,)' 
and evf'r)' «irl pU.'Ie!; through thesP 
ACe and NCC counes. ! t 1'1 ~ry 
important. I 8m ,lad to know that 

over three lakhJ of s'tudimts are under. 
'IOing this traiDin,. Why thrt!t! la r. ~ 

! wish the Oovemment had slild tlil't 
about three millions of studer.t. are 
under,ain, these courses. Af'm' 1&11, 
we are producing millions cot ,raduates 
What for? We are not able to produ'!e 
decent men and women who are ablp. 
to stand up boldly and euu'I'R,eously, 
who have ,ot the patriotsm and who 
possess strength and VltkHoty. AlLer 
all, the nation needs such litren,. pt'O-
pie. Where else ca., we build up Our 
future and bUlild up the future nahan 
except in schools and collc~e  ThOM! 

are the places where We> can by t;,t' 
foundation for the future l'l our coun-
try. 

We have got the natior ... l d:PClpilllo! 
schl'me at Bhonsle in opcraUon In 
Delhi and at other places. That is an 
important step whiCh the Govcrr.mr.nt 
should seriously consider and put into 
practice on a larger scule. P-'ll'S\SU"I':i 

such as the increase in the number of 
Sainik schools and expansion pro-
grammes with regard to the ACC and 
NCC and also the national dl ripl ll~ 

scheme should hE' tukc'n (m nand v gJ. 
musly and riven maximum encourage-
ment. Unleea We take such a long 
range view of things. WP. WOUld not ~ 
able to develop th" spirit and moral!' 
ot the country as a whOle. 

II hi'll. 

Lastly, I would !ike t·) m!lke all 
observation about theJe promotions. I 
have also Been all .orts ot controver-
sies in the Presti and in thp Dubhe. but 
after listeninl to the spP.t"ch of the 
Minister, : am very happy to know 
how exactly thelle promot'ons were 
done. I think everybody ~ o ld be 
satisfied with the IIJ)(!'Cch he ha. made. 
Apart from that, certain ob'l'rvatlonl 
e ' ~ mad .. !hat o~ l'IurchalCt! and othpr 
t in ~ a Jo< of m nt~y wall a~l4 d J 
h(,pe the Minjster will be able to livo:' 
satisfactory an!IWel'l! 10 them Itl i~ final 
reply. 

Before I concludf!, I would •• aln reo 
quest the Wnip;ter to ,:ve me h1. foac-
lion to thl, pr'Opos:ll lor the ' pan~ion 
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'of the military schools all over Indian. 
so t a~ there may bl:! at least (Jne liul'h 
school1'or each State. 

Slui M. R. Krisbna (Karimnagar-
Rescrved-Sch. Castes): Arfer hearing 
the speech of the Defence Minister and 
Kripahiniji, I do not know what line I 
should adopl. The Defenee Minister 
has been criticised for one very im-
porlant thing, i.e., about promutiuns. 
'The Defence Minister has been kind 
en~  to explain to this House the 
prol'edure that is being followed in 
giving pJ'omotion up to the rank of 
Lt. Colonel. l~ said, there is the time-
scale promotion where no recommen-
dations are required. It does n'>t come 
10 the Defence Ministry. The time-
&Cale promotions are automatic. After 
that, upto the rank of the Major-
General, it is selection post and there 
are only a few instances whE're the 
Defence Ministry has disagreed with 
the recommendations made by the 
lower authority. 

There is only a small point to be 
made clear. After the Major General's 
r:mk, what is the procedure that .the 
Defence Ministry follows in giving the 
pI'omotions? From the speech of 
Kripalandji, it appeen that there are a 
Int of people who are superseded and 
B lot of people who are rccJmmended 
or promoted. solely by the Defence 
Minister. If the Defence Minister could 
take the trouble of explaining to the 
House what the committee is like, how 
it Is constituted who are the members 
of the committee who deal w,th this 
matter after the rank of Major Gene-
ral, ! think the Defence Minister will 
be able to satisfy the House to a great 
extent. 

Lot of time was wasted about re-
ferrin, to names, etC. I think I should 
not doal at lmlttb about this point. ~Ilt 
I would like to say one thing. Already 
tht'Te are !lome pe~ple who are trying 
to crealf' lot of dissen."ions and disrup-
!:on in thl" army. on the border. ThE' 
Df'fence in~ try and lome people 
who are connected with the Defence 
Ministry will be knowin, how difficult 

it is for the ofJict:rs to functLn on the 
borders. There are some men in the 
army who are taking the law into their 
own hands and try to misbehave even 
with the officers. There are certain 
instances which have occurred in the 
borders. The Defence Ministry per-
haps rightly kept that kind of infor-
mation away from the House and the 
country. Once it becomes clear to the 
men that the oftlcers who command 
them are beine criticised here, I think 
the oftlcers will command very l'ttle 
respect from the men whom they have 
actually to control. 

Shri R&Rga: Who is criticmng 
whom? 

Shrl M. R. Krishna: I did not hear 
Prof. Ranga speaking here, but I am 
only saying about the way in which 
the defence officers have to function 
on thE' bo,-ders. If suppose in this 
House we critlcise an officer by men-
tioning his designation or name, it 
becomes almost impossible for that 
officer to functiun on the borders or 
anywhere else. He has to control a 
huge nwnber of men. If a part'cular 
officer icels that for his actions on the 
borders he i~ \x>inr. criticised, I think 
he will not be abll: to do much justice. 
That is all that 1 have to say about it. 

The Defence Minister has told this 
House how much has been done in the 
ordnance factories and ordnance 
dE"pOts. It is deftn:itely. a point on 
which the Defence Ministry has to be 
congratulated. J know the informa-
tion which used to be &riven to this 
House by the former Defence Minis-
ters. They were deftnitcly no~ even 
half of what we are getting fr: m the 
present Defence Minister. l..I:>avinl 
that apart, the Defence Minister, as I 
am abIt;' to understand, is over-anxious 
to build everything for thE' Defenre 
forces in hi, own ordnance factories. 
It may be a wror.g step. But one can-
not misunderstand or mis-jud,e his 
Interest or sincerity about the defence 
forces being I'.lely dependent on their 
own defence bctories for their re-
quirements. 
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He has taken up very many things. 
Many changes have been brought 
abou: in the defence forces and in the 
ordnance factories. The things that 
they are trying to produce in the 
ordnance factories are to meet the re-
quirements of the defence £01"(:(".;. This 
is not a thing which he has just !'tud-
d ~' taken up. We know that wlt!:!n 
('el",ain chassis Wl're brought from 
foreign eOWltries and when thl:'Y wen' 
actually to be built with body, ('te. in 
th:s ('ountry the Defence ni~try had 
to depend upon the various pl'ivatl' in-
dustries in the country. The prices 
which the private industries quoted 
and their actual performance were 
really the reasons which perhaps 
rightly induced the Defence Ministry 
to take up the manufacture of certain 
things in the defence factories. Sir. in 
a department like the Defence Minis· 
try where they deal in crores 01 rupees 
and through many agencies, many mis-
takt'S might happen. Thf'refore, we 
may not be doing thc right thing if we 
condemn the Defence Minister and his 
Ministry for things for which they are 
not actually responsible. 

can appreciate hon. Members 
taking up defence matters item by 
item. I have ,ot reasons to find fault 
..... ith the Defence Ministry in respect of 
various things. In this House, not only 
Members belongin, to the Opposition 
but even Congress Members have been 
criUclain, varioU8 other Ministries on 
their performances. But, al I said, I 
have reason to find fault with the 
Defence Ministry for one thing. The 
Defence Ministry wanted to produce 
certain trucks in the ordnance fac-
tories. They have entered into an 
agreement for producing ah4ktimcn. 
They are now going to produce one-
ton trucks in collaboration with the 
Japanese firms, 

These are really richt thin,. tor a 
country's Defence Mini!ltry t.., do. A 
Country which Is selt-.ull'lcient. a 
country which can produce the ::uto-
mobiles required for its deftmce tomes 
hom A to Z will be really doing the 
rigbt thin,. They will not have to 
dt>pend upon various other lOurre5 In 
an lJ' ~I'Ient' . 'l1Ie production of 

automobiles is given the h 'ghest pJ'i()4 
rhy in any COWltry as far as defence 
is ('onceJ"lled. 

But Olll' thing that : would likl' to 
point out. here is that tandardJ~at n 

is an essential thing, on which l'ven 
the NATO countries are concentrating 
much today. The Dl'fence Ministry. no 
d(}ubt, in their recent report have saJO 
that they have standardised things and 
they have brcught down the ('umpo-
nents from 2,000 to 700 or so This is 
not really a very apPl'cciabll' thing, 
because now When w(' art' going to 
produce two typt·s oC vc icle~, the 
Defence Ministry should take into COII-
sideration the amoWlt of common com-
ponents that will be inter-ohangcabl<! 
between one truck and another truck 
This is one of the very important 
things on which the NATO powers arc 
devoting much of their attention. Tiwy 
have standardised even the rifles, air-
crafts, ships and variolls other impor-
tant items. When that is the position 
in other developed coun!ries, : do not 
see any reason why the De1lmce Min-
istry should enter into agreements with 
diflerent countries. POSSibly, those 
countries are not willing til .upply the 
type of thing which the Defence Min-
istry would like to have for tandaJ~

ising their equipments. 

Coming to tanks, lOme hon. Member 
was laying that we arc ,oing to pro-
duce Centurions tanlu in this country. 
As far as I know, the Brltim Govem-
ment werc not wlllin, to manta;n the 
Centurion and Sherman tanktt and 
they were thinking of multi-Iuel tan ~. 

But, in this country, we are still de-
pending on the ldl-over~ ot the Ame· 
rlcans and the British, with the re!lult 
that tanks In t ~ country have bccomf! 
absolu14.>ly white elephants. r th "nk 
the consumption of these tank. ill near-
ly four ,allom Pl"l" mile, which i. very 
expensiVe for a country lik.. India. 
Therefore, the Defenee Ministry would 
do well in productn, I~ tank:; 
which will con!lume leiS of tuel ir.stead 
of manufacturing all types or tractors 

'!ben.. standardisaUon II not t ~ clY.l· 
cem of the Defence Min tnr)" only. The 
whole country h .. to .,. ,eared up t;, 
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standardise various things. For ins-
tance, we are giving licences to various 
'!irms in this country :to produce ump-
teen types of small oars, which is not 
a right policy for any cowrtry which 
wants to develop its automobile in-
dustry. 'nlough this subject is within 
the provtince of the Ministry of Com-
meree and Industry, they Should ask 
the private sector to stick to one or 
two tYPes so that at the time of emer-
gency, bol1h the civil and defence re-
quirements will be met from the civil 
as well as defence production. 

The Defence Ministry has entered 
into some agreements for producing 
lome tractors. I do not think the pro-
duction of tractor. is the function of 
the Defence Ministry. When they en-
tered into nn agreement, I thought it 
wall only to produce tanks. Now I 
find they are going to produce tractors 
alone. First they entered into an 
agreement with Japan. We now hear 
that the tractors which were produced 
wert· not utilized in Dandakaranya. 
After that, the ef ~nce Ministry is go-
ing to enter into an agreement with a 
German firm tor producing tractors. If 
it is on Iy to produce tractors that the 
DefenCe Ministry is going to enter into 
agrl'ements with the various foreign 
countries. I think the time has come 
to give it up, as this can very well be 
produced by non-defence factories. 
The Defence Ministry !lhould think of 
producing Itt'ms which are needed for 
the defence of th<f' country. Tn stead 
of tractors. they can very well go in 
for tanks. 

All HOIi. Member: Tractors are al,;o 
very important. 

Shrl M. R. Krishna: Then, we have 
been agitated about meeUn, our 
enemy countries. Both in this Hous(', 
as well as outside. people are anxious 
to kno.... whl·ther the defence forces 
lire equipped fully to meet any aggres-
SiOll cr,m.i:lg from China. ~ will not 
be able to do justice by teJUn, our 
people outside th3t We are weak and 
WE' eannnt m<'f!t China. The Defence 
Mlniater bas IItated-1 do not Imow 

'Whether I have eorrec:t1y unde1"8tood. 
·or correctly followed him-tbat we 
cannot fight with 'China or lome aueh 
1l1iJYt. 

All HOD. Member: He never laid 
that. 

Shrl RaIl,.: That is the import of it. 
anyhow. 

Shrl M. R. KrisIma: If he has :lot 
said it, the country wants to know 
whether We are making our defence 
forces effective enough to meet any 
aggression coming, either from China 
or from any other country. We have 
only to tell this country that We are 
in a position to meet that. But so far 
I do not think we have been putting 
things correctly, or very effectively_ 

I would in this connection like to 
sayanI.' thing, with which many of my 
hon. friends may not agree. Today no 
country is going to fight a war single-
handed. They have to depend upon 
other countries. Now the most im-
portant organisation which comes to 
the rescue of a weakl'r nation or a na-
tion which loves peace like our coun-
try, is the United Nations. We may 
not be preparing to meet the aggres-
sion of China, We still think thllt there 
are certain countries in the world 
which would come to the protection 
of countries which like US are devoted 
to peace. There are very many bases 
of Americans in various corners of the 
world. Our foreign policy speaks 
.gainst the American ba3es. But if 
one ~re to think over this matter 
deeply he would be convinced that 
some time or other we may have to 
depend upon the American bases lM'1lT' 
by-that is the American bases near 
Thailand. Formosa, etc., not the bases 
in Pakistan. If these b&ses could be 
controlled by the United Nations Orga-
nisation, I think many of the colmtries 
which are now tryln, to equip them-
selves, and I1)eJldin, huge sums of 
money on military equipment, will be 
aavinl a lot of money. 
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Sardar Iqbal SiD&'h (Ferozepur): Do 
you think the United States will arree 
to it? 

Sbri M. R. Krishna: We have to per-
l!iUade the United Nations Organisation 
to accept that kind of an arrangement. 

Sbri &anga: It is only a constructive 
suggestion-why do you not follow it? 

Sbri M. It. KrIshna: We are ddbitl" 
1y equipping our country to meet any 
agrt'ssion. But this country is not rich 
enough to fully arm our country with 
all the modern weapons. 

Today China is in possession of all 
the kft-overs of the Second World 
War which they have inherited from 
Russia; after that from Korea 'they 
got a lot of materials; from Indo-China 
also China got a lot of materials. That 
is nOt the position with regard to 
India. We got certain things which 
were left over by the American Dis-
posals. which have become almost 
obsolete today. Defencl! Science las 
improved to such an extent that an 
expert of today will become a novice. 
tomorrow. Take, for instance, what 
We hav!' done in the Bharath Electro-
nics. We wanted to produce radar, 
but because We were not able to get 
some gllns to be operated by the radarli 
we art' trying to give up radar produc-
tion This is a costly experiment. 
After spending huge sums of money 
We cannot afford to giVe them up. 
That is why I would like to sUilest to 
thl" Defence Ministry and the Govern-
ment of India that whatever things 
v.·r· ~ve to do immediately to meet 
any aggression we must do them at 
onCe. We cannot think of producing 
t'verything from the desien state to 
the production stage and then make 
1,.1;,(' of them. Whatever we may tty 
t(, do, by the time We J!et the plant., 
b\' th(· time we J!et the know-how the 
oth':r countries against which we have 
to prepare would haVe advanced much 
lind our products would have become 
ObsoIN('. Therefore, my IUileJIlion is 
that ('ven if it be a matter of spend-
ina more money for the defence, they 
ahould purchase whatever thin,. we 

immediatel,. need. We ahould not 
wait for our Pl'ocNctioD. FOl' certaJ,n 
basic tRinp like the production or 
trucks, th.e Defence Ministry must bave 
their own manufacturin, centre. and 
they must induce the private entre-
preneurs to produce as many tbinas al 
are required for the defence of thia 
cOWltry. 

Mr. Speaker: The hon. Member 
must now conclude. 

Shri M. R. Krishna: need some 
mure time. 

Mr. Speaker: No. Thece are othl!rI 
who want to speak. One hon. Member 
ought not to exhaust all the topics. 

Shrl M. R. Krishna: We have e~n 

talking about NEFA. In the Second 
World War I think it was a unit of 
pack animals and men that held the 
borders. The people of NEFA are 
very sturdy people, one of th(' sturdiest 
people in the world. They could pre-
sent very fine material to become very 
good soldiers and to take up places 
in NEFA. I do not know what is the 
policy of the Defence Ministry about 
recruiting a larger number of people 
from that region. Besides that, it 
appears that We depend more on the 
photography and topography ot the 
Himalayan range. The Defence Minil-
try must take the responsibility of 
phYllically ~yin  the whole of the 
Himalayan range and then plan for 
the defence of each of the ranges. If 
they want to haVe a uniform way of 
defending the whole rang<', it may 
lodge tm-Defence Mlni,;tTy in a dlm-
cult position. J think the people who 
have glvl'n a lot at thought on these 
borders have confirmed that the NEFA 
borders will be very well guarded by 
the NEF A people themselves if they 
are given proper training. 

One very important thing I would 
Iik(' to point out. The Defence MiniJ-
try has congtructed the Arnar PTojl-oct 
and \'arioul: othl'r projc'ct.. Bt-for,! 
they consider takin, up any more pro-
ject. they Ihould think of providin. 
the bunken which are vrry e.leltUa! 
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on the borders. I am told that even 
though they haVe taken up this work 
of constructing bunkers for the forces 
on the borders, they have not been 
able to complete it. They are trying 
to give the contracts to some people 
who are not in a position to complete 
these bunkers. These bunkers are very 
essl'ntial for the troops' shelter, be-
cause they will 110t be  washed away 
in the snow. J think the Defence 
Ministry will have to give more 
thought to this and see that bunkers 
are provided for our troops on the 
borders to enable them to do their 
job effectively. 

Shrl Chint.nmoni Panirrahi: Yester-
day thCl·C was a question a o ~ . the 
cost of some aircraft that the MlDlstry 
has bought from France and the De-
fence Minister said that in the interest 
of the public neither the number nor 
the expenditure can be disclosed as it 
will reveal the strength at the Armed 
Forces. I think he was right when he 
said that the strength of the Armed 
Forces should not be revealed. But I 
was going through R book which has 
been prepared on behalf of the Indian 
CounCil of World Affairs under the in-
structions of the Paci1lc Relations 
Society which is in New York. Men 
lik-c Shri Kunzru are associated with 
the Indian Council of World Affairs, 
and the Study Group appointed by the 
Indian Council of World Affairs had 
prepared this book. And in that book 
they have given India's defence 
strength. 

They have given out th6e details: 

"INDIA. 

Arm". 300,000 to 500,000, includinl 
1-2 armoured divisions, 5-10 infantry 
divisions. Reserve and Territorial 
Forces a Iso exist. 

Not'll. 2 crusi!ltlrs; 15-20 destroyers 
and frigates: 40-50 minor craft; 1-3 
squadrons flying boats. 

Air Forrp-. ~  jet ftghters squad-
ron!!; Undl'r 10 bomber squadrons; 
under 5 transport squadrons. A sub-

stantial reserve of pilots and transport 
aircraft available from India's Civil 
Aviation." 

Therefore, the information that is 
not revealed to this House somehow 
or oth!!r escapes to the notice of other 
peoplc who are very much intere ~ed 

to know the strength of the Indian 
Armed forl"eS. It is unfortunate that 
SBme of the very leading people of 
this country who are associated with 
this Indian·' Council of World Affairs, 
and the Study Team appointed by it, 
av~ [lublish-cd the strengt.h of the 
rmv~ It may be said that it is not 

trl ~.  But one can easily imagine, and 
when t e l ~ tentative figures arc given, 
an e:1Pmy country can know that the 
tl en~t  of t.he Armed Forces is this 
and 1 !lat Thf.'refore, we find that 
snml'lim('s whatever information is not 
bdng given to us is given to the out-
sid!' world by some people in this 
country who are associated with cer-
tain agencies also, and they are recog-
nized as the most responsible leaders 
of this country, and they go by the 
name of nationalists and they claim to 
have a higher senSe of patriotism than 
people like us. 

There was another question which 
was very much discussed today, and 
that was with regard to the promotions 
and supersessions in the Army. I wu 
under the impression that onl, 
young men when they get angry and 
frustrated sometimes got derailed. 
but today. after hearing Acharya 
Kripalani I had the feeling that eVlln 
older p('ople, when they get frustrated 
in their political life and public lile 
also get derailed and they speak 
things which harm the interests of 
the country. 

I am really surprised that this ques. 
tion of promotions and superses!lions In 
the Army should have come up before 
this House ve-ry often dUrin, the last 
two years. In 1958, when General 
Thimmaya submitted his reaipatioD, 
the news appeared in certain papen, 
and there was an adjournment motion, 
and. you, Sir, were in the Chair, and 
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you rightly said that you were with- which had been made recently by 
holding your consent to that adjourn- General Cariappa; now, he is no lon-
ment motion, but if something serious ger General, but he was a General. 
. happened, then you would immediate- Addressing a public meeting, he said 
I ly come fOTward the next day and ask 'Look at Pakistan. Pcople theft' are 
the hon. Minister to make a statement. happy, and everything is clean'. He 
And yOU were right; but nothing seri- said that he would prefer President's 
ous happened. It was said by those rule in India for at least two years, 
who moved that adjournment motion with the assistant'e of the rm~', the 
that many Commanders and Chiefs of civil administration being made sub-
Staff had also submitted their resigna- ordinate to the Army. U a Chief of 
ti(ms following the resit:!nation of the Staff or an Army officer continut!s in 
particular Chief of Staff. the Army with this kind rof attitude 

Some time ago, Dr. Kunzru had said 
in the Rajya Sabhs that the services 
of a number of senior Army officers 
would be lost to the country because 
of serious dissatisfaction in high Army 
circles over recent appointments and 
promotions. In a similar vein, 
At'harya Kripalani and Shri Garay also 
have said in this HOuse that there is 
a fTe:;h wave of dissatisfaction in the 
top ranks of the Army on account of 
the recen t promotions. Weare not 
here to defend or to appreciate any 
promotions or to object to anbody who 
has superseded or to support him. But 
here is an important point. 

When this question came up here in 
this House, the Prime Minister said 
definitely that the Army was subser-
vient to the civil authority in this 
country, and I think that once and tor 
all that declaratiOn of the Prime 
Minister stands namely that the civil 
authority .tands supreme in this coun-
try, and, therefore, the Parliament is 
SOvereicn. But what we would like 
to know is Whether, if a General 
has been promoted or if a certain 
General bu DOt been promoted, would 
it be proper that such thines .hould 
be brought befoft' this House and dis-
cussed. 

In tbis connection, I may invite the 
attention of the Houae al allO that of 
!h(' bon. Minister to the attitude of 
th<, men who are the Chiefs of StaJr 
or the Commanden in this Army, be· 
Quae the lDdfan Army today b ,oin. 
to ~ and is btocomin, a national A.rrn7 
tTadually: it wa; not so beforE>. In this 
Connection, I would invite your a«ea-
Uon to certain remarks or observation. 

and outlook then it is time fOT Parlia-
ment to consider and tor this country 
to consider, whenever officers are pro-
motl'd. or tl1('y are givl,n the command 
of the Indian Army which is now be-
coming a national Army, whether such 
persons have adjusted t em.' el~  to 
the changing conditions of this coun-
try and whether it is Ruch people who 
are going to take up positions in the 
Army. I think this factor also muat 
be taken into consideration. For our-
selves, we want more and more de-
mocratisation at the Indian Army, be-
l:ause the Army's duties and obliga-
tions to the nation have chan,ed. The 
Indian Army is also shouldering Inter-
national responsibility increasin,ly. 
TherefOTe, we want the Army to be 
d'Cmocratised more and more and the 
Army should be a conscious Arm),. 
(Interruption). W t· do not think that 
because the Army will bto democratilled 
any promotion or demotion in the 
Army should be the subject-matter of 
public controveny. We want a atable 
Army; and a stable Army means that 
it must be a disciplined Army. To 
maintain a disciplined Army, happy 
and cordial relatlona mUllt bto main-
tained between tbe offtcen and the 
ranks and the Mlnl.try and the top 
command. This i. pOIIible if there 
de~l I mutual underlundln. at all 
thelle levels and the immediate Junior 
il not by paned. 

We feel that in all ca.ell of promo-
tion in the Army there mWit be con-
Ii.ten.:y in the Drinclplell followed. 
Olherwue, there will be .. ope lrrr 
favouriti.un and SCOPe tor publit' t'rftt-
rlun. W«, would like thlt promotion. 
In tbe Army should ,enerally be Oft 
the basis of seniority cum merit. W. 
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do not want that in the name ot de-
'~ndine one promotion against another 
attempts should be made by some poli-
tical parties to encourage factionalism 
inside the Army. That would be try-
ing to undermine the morale and dis-
cipline of the Army. 

May I submit that when the Indian 
Army is trying its utmost to defend 
the borders of the country and our 
soldiers arc bravely facing all the 
difficultws in the frontier, those per-
sons who were very much vocal in 
this House that they want the defence 
vf the bOl'dl'l', they by discussing these 
appointments by supporting one officer 
allainst another-are breaking the 
morale and solidarity of thoe Army at 
II cl.lir-al juncture. I think they ar~ 
going to do more harm to the demo-
cracy and they are going to dcmoTBlise 
the Army when they prefer to defend 
the country. That shows these people 
in their true colours. 

I want to come to the question of 
deCence production in the Ordnance 
Factories. According to the report of 
the DefoencE' Ministry the defence PTO-
duction in the Ordnance Factories is 
in('reasing. Tractors are being manu-
factured in Jabalpur-Saktiman trac-
tors-and trucks have been manufac-
turE'd in Cossipore. The Defence 
Ministry has revealed in its report that 
thf'y arE' going to take up nl:'w projects. 
We do not know what these new pro-
jects arE'. I think when. the Defence 
Minister replies to the debator he would 
giv(' us some idea as to what new pro-
jl:'l'is they are going to take up in the 
Ordnance Factories. 

At'cording to the I'cport of the De-
fenrl' Ministry, in 1956-57, the value of 
I:'quipment manufactured in the Ord-
nance Factories was Rs. 14.8 crore., 
Now. in 1980-61, it has lone up to 
n!':lrly Rs. 32 crores. And we feel that 
all thest.· efforts are in lht> right direc-
tion. And these measures will help 
in laying the trUE' foundation for 
India's delE'nees. 

In this connection, We would like to 
know the progress of thE' projects 
which have been undertaken so far. 

TheJ;e was a time when the plrsOQl 
employed in the Ordn,ance Factorie. 
found no job and were retrenched. 
Now, that position has changed. There 
is no retrenchment and the worker. 
have bf:!en absorbed. It is good. It 
has been said in the Audit Report that 
the number of tractors which were 
scheduled to be manufactured in 1959-
60 have not been manufactured; the 
number of trucks which were sche-
duled to be manufactured in 1959-60 
have not been manufactured. Why 
was there this short fall. There must 
be proper co-ordination between the 
Ministry of Steel, Mines and Fuel 
which supplies the steel to the Ord-
nance Factories and the Defence 
Ministry and there must be co-ordina-
tion between the Ordnance Factory 
and the Army workshops. 

In answer to some of the question. 
here it was said· that tractors which 
are being manufactured by the Ord-
nance Io'aetories were sent to the 
Dandakaranya Development project; 
but when the Rehabilitation Ministry 
took those tractors they were found to 
be defective. The Ministry of Defence 
had appointed a committee and an 
officer went there to enquire into this 
matter, The House would be benefited 
if that report is placed before thi, 
House because rumours are circulatin, 
that the men in the Rehabilitation 
Ministry do not want to purchase trac-
tors from the Defence Ministry. It 
may be because of the commission.; 
they want to have tractors from the 
United Stators--caterpillar tractors. It 
is said that theSe tractors produced by 
the ordnance factories are workin, 
well in digging Rajasthan canal. How 
Is it that the tractor of the same make 
('ould not work in t~ Dandakaranya 
area? I think it must be enquired 
into. I think the Defence Ministry had 
sent a special Oftlcer. I understand 
that 45 traetors have been purchased 
from outside. I think there must be 
co-ordination between the Ministry 
of Rehabilitation and the Defence 
Ministry. One Ministry wants to have 
tractors from foreign countries and 
the- tractors that are beinl produced 
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here are not being utilised by the 
other Ministry. When there is so 
much production in the ordnance 
factories, it is unfortunate that many 
of theBe workers in the ordnance fac-
tories have been dismissed or dis-
charged or served. with notices. In 
the ordinance factory at Kbamana and 
the factories at Issapur, Jabalpur, 
Delhi Cantonment, Kirkee, Bombay 
a ~ other places some of the workers 
participated in the strike of the Cen-
tral Government employees in 1960. 
There was no caSe of sabotage or vio-
lance and the only charge against 
them was that they participated in the 
strike. But we were promised that 
mere particJ.pation in the strike was 
not enough for their dismissal. There-
fore. I hope that these cases should be 
reconsidered. Appeals that have been 
made are lying in the Defenec Minis-
try. I think these cageS should be 
reconsidered and they should be ~in
Ntated. No case of harrassment should 
be there when these workers have 
~lped in increasing Defence produc-
tion in the ordnance factories. Z 

I would refer to the question of tra-
vE'lIing allowance to the J ~ and 
other ranks. Recently, there were 
Rome questions in this House. The 
han. Minister has said that the JCO!! 
received an allowance of Rs. 2.25 nP 
per day when traveIling by rail or 
road on normal duty, RI. 3 per day on 
courier duty and Rs. 2'37 nP per day 
when escorting secret documents. I 
think this is not suftlcient. Is it consi-
dered that this is suftlcient to meet 
their minimum needs on the journey. 
How does it compare with the TA 
giVen to the hilher oftlcerl in the 
Army wben they go out? We feel 
that theae aUowances IIhould be in-
creued. It is IOOd that leparatlon al-
lowance is now beiD, liven to married 
oft\cen in the Army nnd Air Force 
when posted to units where famllial 
are not permitted to accompeny them; 
they let .eparation allowance at Ra. DO 
per month. But this aeparaUoa al-
lowance ia not adaUaible to JCOa and 
other raub. Therefore. we plead be-
fore the boa. Vin"" that the quea-
tio~ of ,ivine aeparation allowance to 
J49( Ai) LSD-'I. 

the JCOs and other ranks may also be 
taken into cOll8ideration and it may be 
allowed to them. Take, for inatance, 
the pay of the ordinary sepoy. A sepoy 
in third class gets a sum of RI. 88, 
which includes pay and deamesa allow-
ance and every thin,. A clasa tOM) se-
poy gets a QlM...imum of RI. 73.50 nP 
and • claSl one sepoy gets Rs. 81. It 
is very meagre. We can see the dis· 
parity among the different ranks in 
the Army. A General gets RI. 3.000 
and a sepoy gets RI. 81. I think thil 
disparity should go and the sepoys in 
the first, second and the third class 
must get more. 

Of late we ftnd that the Service 
chiefs are makin, more public state-
ments than even tie hon. Detence 
Minister. Of couratfiwe ftnd that the 
Defenc£' Minister is making some 
speeches. But we ftnd that the Ser-
vice chiefs of late are makin, too 
many public statements. If they ad· 
dress the cadets or the army men, that 
is different. But if they make public 
statements. while attending receptloas 
or something like that, such state-
ments. should not bl' encouraged. 

16.'. bra. 
[MR. DEPUTY-SPEAKER in the Chair] 

With regard to the MES organiaaUon, 
it has come to our notice that the esta· 
blishment costa and works are stl11 
far in excess of those in other depart-
mt'nlli such as the CPWD and the 
railways. Here 11 the air force worlu 
project which was started in A,tra in 
1952·53. But it is still nol complete 
and the work is still continuin,. In 
1181. But the ,r081 value of this 
project is only about RI. 3 crorea. We 
do not UDdentand why it has not 
been coropleted 110 far. 

With r.prd to the roll' of tbe anny 
in com In, to tM aid of the civil 
autho:oitiea, it .. ..... staled in the 
report that the 8I'IIIt' )au clone com· 
mendable work. But in recent ,.ean, 
yean, we ftnd that 011 &be 
broad plea ot maintainm, Jaw ad 
order, the army 11 bein, u.-b)' tIM 
ruliDl party to auppreu tbe ~ 
InCMIIIIDt til die people in _, ~. 
Take the .trlke In JalMbeclpur Ileal 
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works. When the heroic workers ot 
the steel factory there were fighting 
for their grievances to be redressed, 
for increasing their salaries, the troops 
were immediately rushed to the aid 
of the employers, namely, the Tatas. 
Similarly, during the days when the 
people of Orissa were fighting for the 
unification of the Oriya-speaking 
tracts left over in other States, the 
army was despatched in one or two 
days and the movement was suppress-
ed. Take the case of Jabalpur and 
Assam. After how many days after 
the trouble started did the army come 
to the scene? It is said in the report 
that the army went to the aid of the 
civil authorities in Assam. 

Mr. Deputy-Speaker: The army can 
go only if the civil authorities ask for 
it. When the civil authorities are reS-
ponsible, the army could no~ go there 
by itself. 

Shri Cblntamoni Panlrrahl: I agree. 
The civil authorities want the help of 
the army sometimes to crush the work-
ing class movement. But whpn there is 
a communal trouble, I do not know 
why the civil authorities do not want 
the aid of the army promptly. Even 
if they want it, we do not know whe-
ther the army loes there or not. It is 
only the Government which can give 
the information to us. 

I was told that in JabaJpur the army 
was asked to help the authorities there. 
But I do not know how long the army 
took to go ther(', when so many in-
nocent people were massacred. There-
fore, my mi~ ion is that when the 
army is employed it must also be 
taken into consideration that the army 
should not be unnecessarily used to 
suppress popular movements, because 
the army by that process will become 
unpopular in this country, 

The army has come to the aid of the 
civil authorities also in cases of earth-
quakes and floods. The army'has done 
this work last year in Punjab and Uttar 
rad~ . But there was an unpre-
cedented ftood situation In Orissa. Jt 
was unprecedented in the history of 
Orissa clurin, the lallt 100 yean. But 

I do not find in the report thn t any 
army went to the rescue of the civll 
authorities in that State. I think this 
was brought to the notice of the 
Prime Minister also, but I do 
not think any army had been 
there for aiding the civil authori-
ties in that situation. I plead that the 
help of the army in aid of the civil 
authorities must be more promp~ in 
the case of earthquakes and fioods than 
in the case of suppressing strikes and 
popular movements. 

I was surprised to go through the 
report of the Estimates Committee. At 
one place, they have said that the or-
dnance factories should either come 
under the Ministry of Commerce and 
Industry or private bminess interests 
should be associated with the ordnance 
fectories and defence production. 

I cannot understand how the Esti-
mates Committee can recommend in 
this way. The House has dedded a 
policy and the ordnance factories are 
manufacturing goods worth only Rs. 3 
erores or so so far as civil consumption 
is concerned. They manufacture Rs. 
26 crores worth of goods of a military 
nature. Therefore, I do not under-
stand how the Estimates Commi'tee 
can recommend that "private indus-
trialists should be actively aOlsociated" 
with the Defence Production Board. 
I think the Estimates Committee 
cannot wcrk with a bias in favour of 
the private industrialists. The private 
industrialists have their scope in the 
private sector in this. country; it 
should not extend to the production 
of defence ,oods in ordnance factories. 

The Estimates Commit;ee have also 
suggested that there must be a second 
naval dockyard in the eastern region. 
They have said: 

'-nte Committee would suggest 
thait while takin, a ftnal decision 
on the location of the second oc ~ 

yard. all the iactors mentioned in 
para 35 of the Report should be 
carefullY examined. They would 
further suOest that the possibili-
ties of other sites including the 
Chilb Lake, Peradip etc. on the 
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East Coast may also be taken into 
consideration". 

'!bey have further said: 

"The Committee regret to ob-
serve that though as early as 1948, 
Government of India recognist'd 
necessity for a second dockyard on 
the East Coast, no effective steps 
have so far been taken in that 
direction. They recommend that 
in view of the importance of the 
rna·ter, a decision should be taken 
as early as possible." 

. I think the  Estimates Committee have 
I gone into details of the second naval 
I dockyard. So, the Defence Ministry 
I should try its best to locate the se-
! rond naval dockyard in the ~a tern 

, coast in Chilka Lake or Paradip. I 
think it must be pgain gone into. 

Lastly, I co~e to the question of 
Indianisa:ion of the army. The report 
of the Ministry of Defence for 1960-
01 says: 

.. ~ a general policy, recruitment 
to the armed forces is conftned to 
Indian nationals. Non-Indians 
are appointed in very exceptional 
cases only to SAlch posts for whkh 
suitable Indians are not avail-
able." 

But the report reveals that lest year 
there were 46 non-Indians in l'w arm-
ed forces and this year the number has 
e~n reduced only by four; it is 42. 1 
thmk the progress is not very satis-
factory and more efforts should be 
made to train Indian personnel, 10 
that they can take up these posts. 

With regard to foreign training. We 
find that most of the oftlcers are being 
lent mainly to the U.x.. When the 
science of armament is developing 80 
fast, I think it Is better that our Gov-
f'rnment send. ita oftken for trainln, 
to whichever cOAlntry hal made any 
advance in the field of militarY aclence 
and there Ihould not be any bias in 
favour of one sinlle country. You 
will lind from the report In 1851-17, 
that 80 oftlcera went to the U.x. lIo.t 
Of the oftken are ,ot"' to U.x. only 
and only a feW ,0 to otber eountries. 
'1'beretore. I would submit that while 

providing facilities for military train-
ing to the Indian oftlcen, they should 
be sent to those countries which are 
advanced in the fteld of military 
science. There .hould not be any re.-
triction and it should not be that we 
shall heavily depend for armament or 
for military trainin, only on U.K. The 
facilities should be extended to o'her 
countries al.o. 

Dr. Ram Subbac Sl ...... (Sasaram): 
Mr. Deputy-Speaker, Sir, I was ]illten-
ing very IIttf'ntively to the speet"hes 
of Acharya Kripalanl and Shri Pani-
grahi. AcharYa Kripalani pointed out 
certain irregularities In regard '0 pro-
motions ete. He said that the Defence 
Ministe! had previously said that other 
conditions being equal seniority must 
come in. I think thia prinriple can 
easily be applied, if there has been any 
irrf'gularity. I do nol know whether 
there is any truth in what Acharya 
Kripalanl said. I think we ahould be 
guided by thE' statement made by the 
Defence Minister, and one can easily 
have aeees/! to all the records that 
are available. 

Just now Shri Panigrahi said that 
our Army ought to be dem 'rati~ed. 

I do not undE'rstand the meantn!! of 
this 'democratisation', whether he 
want.II that our offtcers should be elect-
ed by jawans or he wants the 'Com-
munist type of army to be elta li ~ 

here. 1 think that Ollr Army mU81 be 
kept free trorn all types of reglm .. nta-
tion and politics and should be allow-
ed to maintain the hoary tradition" 
which have been built 10 far. 

Regarding the report, Sir, I want to 
., tbat there II much which could 
have been said in this report, bec.uu 
this report does not contain any thin •• 
not even a line _bout our border situa-
tion. Last year there wu some men-
tion about it. In the report of ~ .eo 

It was Aid: 
"Our polk)' in the past bad been 
to entru.t the teCurity of the b0l"-
der to the poUee; the ArrrIY came 
in onl,. when there wu an orpn-
iaecI lncunion from ~ the bOr-
der. In 18. there w .... a number 
Of flrin, incidents on the Indo-
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Pakistan border on the ea ~ern 

side. When the situation deterio-
rated, in June 1958, the Army took 
over operation control of the in-
ternational border between Assam 
and Pakistan. 

During 1959 as a result of 
Chinese incursion in the Longju 
area in SUDansiri Frontier Division 
NEF A it was decided to give the 
responsibility for the ellltire NEFA 
border with Tibet to the Army. 
The Army accordingly took over 
operalional control of the border 
pOlts as wen as the civil forces de-
ployed there. A little later when 
there wer som incidents on the 
Ladakh border of Tibet, in Octo-
ber 1959, the Army took over simi-
lar re~pon i ility for the J. & K. 
Punjab, Himachal Pradesh and 
U.P. borders with Tibet. All civil 
forces deployed on border security 
were placed under the operational 
control of the Army. In Novem-
ber 1959 the security 01 150rder of 
Sikkim with Tibet was entrusted 
to the Army." ' 

I had imagined that this year's 
report would give more details or at 
least it would enlighten Us about our 
poaitibn there, about our positiOn in 
thl' entire border area-when I say 
'bOl'dl'r area' I mean our border with 
Pakistan, our border with Tibet. I do 
not mean to say that there is allY-
thinig like border in the Nala Hills. 
But that charle was also liven to the 
Army. I am referrin, to Goa ablo, be-
cause Goa is a place which must be 
assimilated with India. Recently w@ 
r@ad in the papers that about 1500 
PortulUete 101cUers are coming to Goa. 
Therefore I had th4lUJht that this 
report ~ ld throw some Blbt about 
our pa.ition near Goa, on the Indo-
Pakistan frontier etc. Recently, we 
heard in this House. that Col. Bhatta-
charjee wal kidnapped by the Pakis-
tanis. We also hear about lome inci-
dents at Kathua and other .reu near 
the Pakistan border. But there il no 
mention about them in this report. 
The Defence Minister said there is 
much information in this Rl'POrt. But 

I fil'1d that information is about the 
organisation of the Defence Ministry. 
There is very little information, or no 
information at all, about our border 
position. That must always be kept in 
view. There is no!tiing which will go 
against public interest. The interestfl 
of the people of India demand that 
they should be properly briefed about 
our defence position. 

Here I want to mention that I am 
proud of our international commi!-
ments. Our soldiers have been sent to 
Gaza area and, recently, to the Congo 
also. Now there has been a slight 
change, not a total change. in our 
policy in regard to sending of 'roops. 
It is true that constitutionally we must 
respect our commitment to the United 
Nations. But our own border also 
must always be properly and consti-
tutionally protected. It is a stigma on 
us that 12,000 sq. miles of our terri-
tor is under Ctiinese control and a 
still bigger area i~ under the control 
of Pakistan. Previously, our position 
was that we will not march our I3.rmy 
anywhere, not even.to Goa, as that 
was declared to be the policy of the 
Government of India on several occa-
sions. Under that policy, we "a"ere 

prepared only to defend ourselves. 
Now we have sent our soldiers to the 
Conlo. According to our declaration, 
we could not send our soldiers to re-
occupy an area which is under Chinese 
or Pakistani possession. Now, I would 
humbly suggest to the Government 
that they shOUld clearly examine their 
stilnd vu-a-vu the Btand taken in re-
gard to our aendin. 1I0ldiers to the 
Congo. I woUld also urge upon the 
Government to create history; history. 
in the sense of making posterity know 
that we shall not allow an inch of our 
territory to remain occupied elth@r by 
China, or Palds'an or portugal. 

The bOn. Defence Minister hu juat 
now referred to the martial cl.. 01' 
aomethlnC like that. eHre I haw tot 
a clipping of The S&4tetn4" or. the 4th 
April. In this it is stated that La. 
Col. S.  S, Maltra warned that hili re-
giment would brook no interference 
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fWith their duties on behalf of the state of affairs does not exist. For 
f United Nations. He has am<> stated instance, it is the duty of every Minis-
f that the Gurkhas had 150 years of ter to giVe proper guidance with a 
~ fi tinl tradition behand them and that view to seeing that everybody who is 
r no one could ever disarm them. I do working in his Department gets jus-
: not know whether anybody could tice. He should, like the Gurkhas 
'match lhe Gurkhas. Therefore, I die for protecting the interests of the 
'think that we must respect the tradi- persons who work under him. 
tions of valour of the persons who are 
prepared to give up their lives for the 
cause of the country. Can anybody 
mach the Gurkhas or Jats in their 
valour? I think they should be given 
as much priority as possible. But by 
this I do not mean to say lhat there 
Ihould be any ban on others. Let us 
recruit all Indians and train all of 
them. But, at the same time, chivalry 
and courage must elso be appreciated. 

If there is anyone who would die at 
his post Of duty it is the Gurkha. Last 
year, as I had pointed out that inci-
dent did not occur at the Ladakh 
border of Tibet as was mentioned In 
the Defence Ministry Report of 1959-
60. It occurred about 45 miles deep 
in our territory. So, I would very 
humbly request the Government that 
m fU'ure the report should be luch 
that it gives e ~  end accurate in-
lormation to the House and to the 
people. 

1'7 hn. 

It hal been mentioned in the re-
port that we are Ibor, of offtcers and 
therefore we are re-employing some 
oft\cers. It is essential that we should 
use all the talent that exists in our 
country. Other things being equal 
aeniority must be recognised: of codllle, 
really distinguished and meritorious 
lervice must be recolfti&ed end res-
pected. Whatever may b(', condition:; 
mus be created where nobody feels 
fru!ltratd. The Defence Minister laid 
that disgrun :led ofticers and politiCians 
might be saying all this. I do not 
know whether In our army there are 
any disgruntled offtcen. But at no 
time should we allow creation of any 
conditions where anybody feels dis-
IrUntl@d. It is the duty of the Govern-
anent. end more so that duty of this 
Partirular department, to lee that this 

I am very happy that the Defence 
Minister declared that they ere going 
to establish some schools in certain 
areas to PI'Omote the requirements of 
our Defence Academies. Four lIuch 
schools are going to be opened and one 
has already been opened in Nowgong. 
In this connection I would like to 
suggest that we should take a census 
of our entire country with a view to 
finding out the area from which mo~t 

of our recruit.'1 come. Today the pat-
tern of the army has changed and wl'h 
the increased growth of ¥nology 
and science the entire recruitment 
policy will have to undergo a change. 
But then we should also try to see 
that the persons who were recruited 
previously from a particular area are 
also given opportunities for getting 
that type of training, so that tho!l(> 
areas may not .uft'er. 

Regarding the Nap area, las I year 
one of our planes wu shot down by 
the Nagas and some of our officers are 
stilI in their custody. I would not eall 
it "custody"; they have kept them 
somehow or other end I heard lhat 
our arm, wu about to have them re-
leased, but it was not agreed to. Now 
that our army i,l opera tin, there. we 
should see that our offtcers are relcu-
ed R! early as possible. 

In the report Of the Ministry of Ex-
ternal At'fairs.-I did not find a mention 
in the report tl the Ministry of De-
fenct'-it i~ stated that many violationa 
of air and ground spaCt' have taken 
pIac(·. The Rt>por! say.: 

"No'wltstanding the a r~enl 

reached at the condu.ion 01 the 
Prime Ministen' meeting, a num-
ber of Instances of viola lion. of 
Indian air and .,-ound .pace alan, 
the Sino-Indian boundary came to 
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the attention of the Government of 
India." 

Therefore I think it essential that 
our army should be detailed in each 
and every area on our border. 

And the Deflmce MiniRter said that 
we won't allow any further instru-
sion. I am gl,ad to hear that. But 
despitl' our best precautions, even re-
cently. thrief' the in~~~' have en-
terpd into our territory near Jalapla, 
Saratang, Kopup Nathula, etc. I do 
not know how they dared come into 
our territory even hundred yards. That 
mean~ that that much of lucuna is 
there. So, just like the Chinese let ~ 

also pr 'par~. Not a single Indian can 
cro ~ into their It'Hitory ('vpn far a 
yard-if anybody has cro ~ 'd I would 
like to know that. I would like that 
our preparations should be of that 
ord!'r. The prc'pamtion mmt tw of thl' 
order that our entire area is easily 
vacated by the rOI'C'ign<'rs who are oc-
cupying thOSe areas, 

About mountaineering also we m ~t 

train the people, becaUse much de-
pends upon our skill :0 go into that 
area Today only our pilgrims go 
there mostly. But each and every 
area of th(' Himalayas is known to 
the Chinese. So it should be our ef-
fort to train our people in moun-
taineering. I am glad that the Prime 
Minister has gone to Darjeeling to en-
courage the graduatell of the mmala-
yan Mountaineering Institute. Last 
year our expedition went to Everest 
also. Though it did not succeed, it 
was a ,rand effort. But it should be 
our effort to train civilians and the 
mllilary people to lplow each and 
every area of the Jllmalayas, partl-
cu\erly the entire area which belonp 
to India. 

All these thin .. require that defence 
production ought to be expedited. 
Achllrya ltrlpalanl wanted to know 
about the number or trueks and trae-
ton that havf' been manufactured. 
That number has been pven in this 
report. It has also been mentioned 

that during the pa ~ thre years the 
production of the Ordnance Factories 
has gone up by Rs. 7 crores. This is 
a good sign. 

But, as I said previously, the entire 
pattern of defence has changed, and 
that country is easily the strongest 
which possesses the most modern 
equipment. In that respect I agree 
with my friend Shri Chintamoni Peni-
grahi who said that we should also 
get training from the country which 
is ill po ~e ion of the best equipment. 
So if the suggestion is that wp should 
send uut' people to know from Russin 
ahout t e~'e things, I will [;Iadly ac-
cept that. But I do not desire that 
anyhody should come and see our 
~trate ic areas. The production of 
trucks, tnlctOf:i, ;:Ie. is good the best 
thing from the point of view ot de-
fence is that we should manufacture 
thl' most modern e>quipmcnt. The key 
to this is that we ~ o ld tap the E'ntir"e 
knowledge of our scientists and other 
technologists. The defence and the 
integrity of thE' country is thE' sole 
responsibility of the GovE'rnment, and 
particularly of the Defence Ministry. 
I do not want any Rcheme of allowing 
twelve thousand square miles of our 
areas to be occupied by China and 
some more thousand miles of area to 
be occupied by Pakistan. I would 
therefore request the Government that 
they should take stron, steps to free 
those areas. But along with streng-
thening .... 

Shri 1'1-rl: Unless a war is de-
dared, how could that be possible? 

Dr, Bam Sftbq S ...... : My hon. 
friend was Minister of Defence produc-
tion, and havin, been a Defence Min-
ilter he ou,ht to know about this 
much more than myself. Pakistan had 
occupied the Rann of Cutch and it wu 
my hon. friend Shri Tyap who had 
perhaps ordered our troops to '0 and 
Immediately occupy the Rann of 
Cutch. 

And tbey went and occupied that. 
For that, Shri Tyali did not declare 
any war, nor did the Oovernment of 
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{NT I 

Mr. Depaty-Speaker: There are S2 
cut motions included in the Consoli-
dated Lists Nos, 15 and 16 relating to 
the Demands under the Ministry of 
Defence which have been selected by 
hon, members to be moved, They 
may be moved provided they are in 
order. 

Failure to take effective Itepa to 
defend the countrV against aggres-
sion from Communist China 

Sbrl N ...... r llllaracba: I be, to 
move: 

'''nla t the Demand under the 
head Ministry of Defence be 
reduced to Re. 1." (1250) 

.*, 

FaUure to take ,trong aM effective 
IICtion aQca'ftlt the forcelf of Cnm-
munist Chift(l which Mve bern in 
OCCUpcltion of a la,..,e tTIICC 01 the 

t IndtCln territorv 

Sbrl IDa .... ' aat: I be, to move: 

"That the Demand under the 
head Minisb'y of Defence be 
reduced to Re. I." (12a). 
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Need for evoltling a Bound polic1l and 
appropriate procedure. in regard to 
appointments in and the adminis-
tration of the Defence SeM'ice. in 
order to ensure the maintenance of 
high morale among members of the 
Armed Forces 

Sbr( NaWlbir Bharueb.: I beg to 
move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1227) 

Non-implementation of certain recom-
mendations of the Pay Commission 

Sbri S, M. Banerjee: I beg to move: 

·'That the Demand under the 
head Ministry of Defence be 
rNluced by R5. 100." (1532) 

Need to make pl'rmanent 80 per cent 
of the industrial (lnd n Il,ind ,~trial 

staff i)1 Defencc f' t li.~ ment,~ 

Shri S. M. Banerjee: I beg to move: 

"That the Demand under the 
head Mini5try of Dl'fenc(' bp 

r.,.duced by Rs. 100." (1533) 

Dismissal and discharge of civilian 
emplollee. a. a rel'Ult of participa-
tion in July 1960 $trike 

Shri S. M. Banerjee: I beg to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (153.) 

Expan,ion of Ordnance factone. 

Shrt S ... llaDerjee: I beg to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by ~ 100." (15351 

N ep.d to re.lore recognition to the All 
INUa Defetll!e Emplotleu' Fedna-
lion and other unionl 

Ari S. M .......... :  I be, to move: 

""nlat the Demand under the 
head Ministry of Defenc:e be 
reduced by RI. 100." (ISH) 

Ezpansion of Armt/ wor1cshDPI 

Sbrl S. M. Baaerjee: I bef to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1537) 

Need to make rlt1Uian emplot/ee. in 
Air Force permanent againlt Air-
men vlICancie$ 

Sbri S. M ..... erjee: I be, to move: 

"That the Demand under the 
head ini tr~' of Defence be 
reduced by Rs. 100." (1538) 

Need to con.~tr ct re.ident/al quane" 
for other rank. and c/41. III and 
IV ci"ilian e"'pI01lee. 

Shri S. M. llaDerjee: I be, to move: 

"That the Demand under the 
head Minilltry ot Defence be 
reduced by RB. tOO." (1539) 

i mi.~lIar of certIJin Air Force clvUian 
pmp/ot/ee. of I.A.F., Chckm 

Shrl S. M. BaDerjee: I bel to moy.~ 

"That the Dt>mand under the 
hl·:Jd Ministry ot Defence be 
r('ducl'd by Rs. 100." (1140) 

Produclion of truc," and tT4<'for' in 
Ordnllfl("e fllCtone. 

Sbri S. M. llaDerjee: 1 bear to move: 

"That the Demand nd ~r the 
head Ministry ot efe~ be 
reducl.'d by RI. 100." (1Ml) 

N on-impLf'mentation 01 Pall Comml.-
.ion'. scale. in the C46e 01 rf!-
emploged e.r-armJl men in Defe'fll!e 
e,tabluhment. 

Shrl fl. M. BaDerjee: I be, to move: 

"That thl' Demand under the 
head Ministry of Defence be 
reduced by RlI. 100." (1M2) 

COfttJeTfton of ch«kn. of OntftGftCe 
tact.orte. to IAWer Divulon eln,". 

8IlrI S ....... rjee: I be, to move: 
'11Iat the Demand WIder tIM 
head KmiW'y of DehDce be 
reduced by RI. 100." (JMI) 
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Manufacture oJ civilian goods in 
ordnance factories 

Sbri 8. M. Banerjee: I beg to move: 

''That the Demand under the 
head Ministry of Defence be 
reduced by RI. 100." (1544) 

Abolition of contract system in M.E.S. 

Shrl S. M. Banerjee: I beg to move: 

·"rhllt. the· Demand under the 
head Ministry of Defence be 
reduced by RI. 100." (1545) 

Discharge of civilian industrial wor-
kers under Temporarv Service 

Rules 

Shrl S. M. Banerjee: I beg to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1546) 

Recommendations of Raghuramaiah 
Committee 

Shrl S. M. Banerjee: I beg to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1547). 

Nel·d to appoint a committee to go 
ifl~  the service conditiolls of D.S.C. 
p('/",,(mnel 

Shri S. M. Banerjee: I beg to move: 

"That the Demand under the 
head Mini!ltry of Defence be 
reduced by Rs. 100." (1548) 

Discrimination between the service 
conditions of industrial and non-
industrilli staff in defence establish-
ment.s 

Slarl S. M. Banerjee: I beg to move: 

"TIl a t the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1549) 

Need to pTovide residmtiol accom-
moda',OR for the familia ot 
JIIWGIU Of Indion force. whe7'eVeT 
thew ha"e to be poRed for moTe 
tho" three llear. 
SIu1 1[ ......... & ... : I be, to move: 

'''n\at the Demand UDder the 
head Ministry of Defenee be 
reduced by RI. 100." (11184) 

Need to keep high the morale of the 
Jawans and Officers of the Indian 
forces 

Shrl Itbushwaqt Rat: I beg to move: 

"That the Demand under the 
head Ministry of Defence be 
reduced by Rs. 100." (1565) 

Need to increase the Balary of jawanB; 

Sbrl M. B. Thakore: I beg to move: 

"That the Demand under the 
head Defence Services, Effective-
Army be reduced by RI. 100." 
(270) 

Need to provide more facilities ancf 
amenities to armed forces 

Shri M. B. Thakore: 1 beg to move: 

"That the Demand under the 
hl'an Deff'nre Services. Effective--
Army be reduced by Rs. 100." 
(271) 

Need to take liberal l'iE'U) in thE' c.!.:ies 
of resignation of personnel from 
the armed forces on the gTOund of 
health OT old agl' of rlie:r parents 

Shrl M. B. Thakore: I beg to move: 

"That the Dc·rn:.nd under the 
head Defence Services. Effective--
Army be reduced by RI. 100." 
(272) 

MaTI reT of promotion of senior olJicer. 

Sbrl M. B. Tbakore: I be, to move: 

''That the Demand under the 
head Defence Services, Mective--
Army be reduced by RI. 100." 
(388) 

Need to iftCTecue ehe salarv of recruit. 

811ft ....... Sal .... : I be, to 
move: 

'''nlat the Demand under the 
head. Defence Services, Declive-
Army be reduced by RI. 100." 
UUa} 
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Need to prooide more facilities to 
Armed Forces 

Sbrl BalaSaheb Sal1lllke: I beg to 
move: 

"That the Demand under the 
head Defence Services, Effective-
Army be reduced by Ra. 100." 
(919) 

Need to provide more facilities to the 
workers of Ordnance factories 

Shrl Balasabeb Saluake: I beg to 
move: 

"That the Demand under the 
hf'ad Defence Services, Effective--
Army be reduced by Rs. 100." 
(920) 

Need to provide more facilities to 
scheduled castes, scheduled tribes 
and buddhist workers in Ordnance 
factories 

Shrl Balaaaheb SaluDke: I beg to 
move: 

"That the Demand under the 
head Defence Services, Effective--
Army be reduced by Rs. 100." 
(921) 

N ('I'd to increase the salary of workers 
in Ordnance factories 

Shrl Balaaaheb Sal1Ulke: I be, to 
move: 

''That the Demand unrlpr the 
head Defence Services, Effective--
Army be reduced by Rs. 100." 
(922) 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 

Sbrl Ooray: Before dealin, with my 
cut motions to the demands, It would 
be in the fitness of t i~. to pay a 
tribute to tbe memory of our late 
colleque. Shri U. C. Patnaik. wbo 
participated every year in the diIeuI-
.ion on matten pertainin, to defence. 
He .al a very .. iduoUi Member and 
ht' .aa one of thOle wbo believed that 
the IleeUrity of the country wlO be 
bsured to the extent we UIOCiate 
POpular opinion with our IdleIaa and 
pllDa tor defeaee. 

I would alao like to conaratulate 
the javans who are Itandina vigil on 
our borders ri,ht from the frontiers 
of Kashmir to NEFA. I had the 
occnion to visit some of these places 
and I must say that they are perform-
ing a very difficult and arduous ta.k. 
I must also add that the task ba. 
been rendered very difficult because 
enough attention is not being paid to 
the phYlical comforts of Ihe Javanl 
and the officers who are guardln, 
theSe vital frontiers. 

When we think of defence, natural-
ly we think of our two nel,hboura, 
Pakistan and China. 

Sir, in dealing with these two 
neighbours it seems that our calcula-
tions have invariably ,one wron" 
because we have worked on some 
pre-conceived ideas. J would request 
the Dt'fence Minister to take a leSIOn 
from the wise savingl of our ancient 
writers, one of whom said: 

;r ~ fiT ~r l'~~ ;r -r;) fir Ifi.~

~'  I 

If~p  ~r~ f1rJrrfGr ~I~, , " 

He ha-s said that nobody i. nobody'. 
friend or em "my, it Is only the mate-
rial interests which make frlendl 
into Ml'mies or tlice Vf!1'.a. So, Sir 
I feel that bccaule the Defence Minil-
try or, I would say, the Government 
of India have falled to understand ... 

Mr. Depaty-8peaker: At the .. me 
time it is said: 

Ibri Gorar: That il true. But, Sir, 
I WOuld like to point out that we 
must correctly appreciate the philOlO-
ph)' of the ltand of those counlri. 
with whom we are dulin«. For 
lDIt.ance. when we are talkin, about 
Cblna-J Would not Ulle to deal at 
Jeqtb with PUJ.tan becaue J teel 
that Pakistan is not very different 
from us 80 far as mUJta17 .tntqy an" 
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military training are concerned; it 
may be that they have got some more 
weapons but by and large the way 
they look at the military strategy is 
the same and their training is the 
same a'S the training that our generals 
have received or our soldiers have 
received, but so far as China is con-
cerned the situation is absolutely 
dilterent-I would like to quote a 
sentence or two from a thesis by Mao 
Tse-tung in which he has said: 

"War is the hi,hest form of 
struggle in existence since the 
emergence of private property and 
social classes for settling contra-
dictions bt'tw<'en classes, between 
nations, betwef'n States or 
between political groups at given 
stages of their dt>velopmt·nt." 

i~ is the bask princ'iple O!l wh:"h 
the Chine'Se stra ll·gy is developing, 
and this basic conception laid down 
by Mao Tse-tung Is their scripture so 
far all their defence policy is concern-
ed. 

I do not know whe.her the Govern-
ment of India or the Ministry of 
Dl'fence havl' tri('d to understand the 
basic concept underlying the Chinese 
philosophy of war. Sir. because we 
d'd not understand these things we 
remained negligent, enough vigilance 
was no: there, and that is why we find 
that since 1950 we have neve; correct-
ly understood the strategy that the 
Chinese were playing. In this report 
given by our team you will find on 
pale 257 under the caption "Claim 
supported by illegal occupation" they 
s.y: 

"'n1ere is one argument advanc-
ed by the Chinese side which 
deserves !lpecial mention. The 
Cbinele stde a .~erted that the 
Chinese army crossed unhindered 
the Ak .. 1 Chin area in 19110 con-
ducted surveys there in 1854-55 
and eventually constructed a 
hl.hway acl'Ol8 it, and they claim-
ed that all thi. IUPPOrtec1 their 
~ontentlon that the territory 

always formed part of China and 
that the traditional line ran to the 
west of it." 

This is the contention. Now, I want 
to know why such a thing happened, 
that their armies crossed. into our 
territory, they went on constructing 
road.. and still we did not know what 
was happening in that territory. This 
was possible simply because we were 
looking at the Chinese with some pre-
conceived ideas of our own. That day 
the Prime Mini!rter said, accusing 
Acharya Kripalani, that he was living 
in a romantic world. I do not know 
if this is not a romantic world or 
day-dreaming, if we could not take 
note of the fact that the ChiQesc have 
cl'o~,ed our borders and are actually 
laying down roads to move their 
armies across them. This has happen-
ed because, I think, the military 
intelligence, the intelligence bureau of 
the Home Ministry and the intelli-
gence of the External Mairs Ministry 
are not working in coordination. I 
would like to point out to the 
D('fence Minister that in the United 
States of America and U.K. all these 
thrp!' dilterent branches of intelligence 
are co-ordinated and they work under 
a senior army oMcer, who is responsi-
ble to the Prime Minister or the 
President. No such arrangement is 
obtaining in India and that if' why if 
a particular report is receiver! by the 
External Alta irs Ministry or the 
Dt'ft'nce Ministry they dO not correct-
ly understand the silllifteance of it. 
Therefore, I would say that in order 
to p~vent the repetition of luch 
things, we must see to It that aU theIe 
thn>e branches of intelliJence are 
co-ordinated and they function UDder 
a proper head who is responsible to 
the Prime Minister. 

I will then come to the next point, 
which is the particular pbila.ophy of 
the Chinese and their preparation, on 
the basis of that. Here.e have abo 
to take note Of the fact that U is DOt 
only the Chinese on the border wbo 
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re accepting this philosophy, but 
ere are friends Of Chma In this 
ountry itself wno have accepted it. 
e have always news from Vijaya-
·ada, lor instance, for the last two or 
rt.>e days. What are the differences 
in the Communist Party in India just 
now? One faction says that Cn.na has 
not committed aggres.sion. The other 
faction says that, may be they have 
CUlIlJlutted the aggression, but, afLer 
iJll these are mmor differences WhiCh 
c ~Jd be e~t ed by negotlatlon. I 
WiJnt to know the stand of the Gov-
erumcnt m Lhcse matters. Just as 
there are dUferences betwc..>en Mr. Mao 
TSC-LU.lg aud Mr. Khrushchev, there 
arc di!tCrtmCCs between Shri Dange 
who slls here and Shri Bhupesh 
Liupla, ~o SItS in the other House. 
But trIey arc not real differences at 
iJil. They arc all over minor issues 
like wllc.her they should just now 
~ lpport the Chmese way of dOIng 
lil.llgs or the RUSSian way of domg 
lll.llg$, while RUSSia and China, both 
are agreed that throughout the world 
the Communist fiag, the red fiag, must 
fly. If this is the positlOn, what is 
:he sland that the Government has 
taKen·! I raise thiS questlOn because 
Ollly a few days back, tne Home 
M.nlster of Uttar Pradesh Shri 
Charan l;;ingh, tOld the Vidhan'Sabha 
.bat the Communists in that State are 
carrymg on a whispering campai,n, 
~a ln  that the Badrmath temple for-
merly belonged to the Tibetans. He 
saId "if that is so, we shall take pro-
per steps". What are those steps? 
They are carrying on propaganda. 
~o  they are trymg to link up the 
Communist parties of the world. The 
Crllnele Communist Party and the 
Hussian CommunlSt Party are in 
close alliance with the Indian Com-
mlmist Party. A man like Mr. SuzloY, 
(JIlt' Of the top-moIL Russian Com-
m-tnist leaden has come to India to 
.. :tend the CommuniJt conference. 
SQ, it is high time that the Govern-
ment also evolved ill basic policy 
!·.Jwards the CommwUIlI. Whether it 
~ the Communist Party in China or 
Hussia or India, buically they are all 
workin, accordin, to a particular plaD. 

~ (Ai) LBD.-I 

I do not want this country to be taken 
by surprise. 

We have been told-the Defence 
Minister always tells us-that the 
morale of the Indian army is high. 
We are always glad when he says that. 
He always says that the production in 
the ordnance factories is goin, up. 
He says that we arc becoming selt· 
sutlicient and we are not gom, to 
allow the forei,n soldiers to sit on 
our soil. It is all very gOOd. But 
would you permit me to say that the 
test of the puddmg liC'S in the eating? 
Look at the Nagas? For the last ten 
years this trouble is continuing and 
we have not even been able to get 
two or three of our airmen released, 
These things have been going on for 
the last four or five months. 

On the northern fl'ontier we are 
told that the Chmese will not nOW 
come in. They have already come in. 
They have already come in, though 
we do nOl propose to appreciate the 
extent of the territory occupied by 
them. Twelve thousand square miles 
means an area as big as a district. 
One dlstnct they av~ already taken. 

An HOD. Member: More than one dil. 
trict; tnree districts. 

Shrt Gon1: All right three dlstrlcta 
they have already taken and we .ay 
that now we WIll not allow them to 
come in. Perhaps they do noL want 
to come in any further. 

Goa we bave not been able to 
liberate. The Prime Minister and the 
Defence Minister tell us that in 
Afnca the Salazar regIme is likely to 
be overturned and Goa is bound to 
be liberated. Is that the teat of our 
army's high morale? J would Jilte to 
say ttlat at least there IhouJd be one 
unnancc wnere our army with hI bllh 
morale and emcicncy or ita o01c:era 
hits back by action, not by word., to 
proVe that we are not ,oln, to ltan4 
any nonsense. 

Many times we were taleS that the 
Chinese planes are comin, over our 
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territory. This has been told by the 
Prime Mimster. And when we put 
the question as to why they are not 
intercep.ing those planes, the answer 
,iven is that they are flying at a 
heiiht of 60,000 feet. They will fly 
at 60,000 feet. Are you iolng to tell 
them: "You come down to 5,000 feet 
and We shall h.t you." We are told 
that the Nagas move from place to 
place. Are you going to tell the 
Nai8S: "You stay put in one place 
we shall release our officlrs." Every 
time to tell us somethini and to treat 
us as if we were school_boys, we do 
not like to be treated in ths mJ.nner. 

The other day the Prime Minister, 
-1 was sorry when he sald that, ad-
mitted that the Ru .. slanS are allowed 
to fly over our terr.tory because we 
want to test the helicopters. Now 
did the Russians know lnc tenitory 
,before? That territory i.. as un-
known to them as much as it IS ali.m 
to our own piloLs. If It IS so, how are 
they goinl to teach our pilots? I do 
not understand. 

Sbri K. ..... Menon: I do not want 
to intenLlpt the hon. Member. But 
the Si.atcment oUght to be correcLed. 
No Rwsian has Down oV.:r any terri-
tory over which we do not go. The 
RlUSians are not loing on lbe Chinese 
frontier. 

Sbri B_ Bar .. : They have gone to 
Leh. 

&lui K.I'IIIIIIIa MeDOD: Foreigners 
can go to Leh. 

AD Boa. Meaber: Why should 
foreiJDers can 10 to Leh? 

SlulltrWuaa Meaoa: They have not 
gone there for their own purposes. 

8Iart Goral: 1 would like to quole 
in this connection what the Prime 
Minister said on a previous occasion. 
Somebody mentioned that the Ameri-
cans are giving lonl-range guns to 
the PakiaLani peep.e. At that time 
he made • vel')' mqniftc ent remak. 
He said that a IUD which cannot fire 

in other directions is yet to be in-
vented. 1 agree with him and I 
would say that Ruuian pilots who 
only confine their attention to the 
spot where they are flying are yet to 
be born, After all, they have also 
their eyes wide open. 

You know that China and R1JSsia, 
whatever be their differences, are 
buund in solidarity. They comider 
eden other as fraternal countries, The 
Clllnt.!sc conSider that Russians are 
their leaders, leaders of the world 
revolution, All thi .. is known to you. 
And yeL 1 do not know why it is Lhat 
Uus,;ian pilots are brought there? 
Tney can go to some other terrilOl'Yi 
they can go a similar territory in 
their own country and teach our 
peop.c. In fact, our pilots have gone 
there. 

Therefore, 1 think that the whole 
Lasie 1 .. ~ ". is that we have not made 
up ow' minds as to the world strate£)' 
of the communists, We have not 
made up our minds 8S to who are our 
friends and who are our enemies. 
We try to distinguish unnecessarily 
between the Chin..:se and the Russiaus. 
I am not saying that you declare war 
against p.verybody. The Prime Minis-
ter and the Defence Minister always 
ask us: What is the remedy? Do 
you advise us to declare war? I say: 
no. Why should you declare war? 
Has China decJared war on us? No. 
Without declaring war, they have 
committed aggre3sion. So there is a 
variety of war by which even with· 
out declaring war you can collUDit 
alil'ession. If that ia 80, can you 
not repel that allI'UBion without 
declaring war? It can be dODe, pro-
vided your claim that our oBic:erl are 
in fine fettle, that we are becoming 
more and more self-reliant, that our 
officers are good and can repel any 
aglres.;ion, is true. If that claim is 
true, then you can show that the 
allression which has already beeD 
committed can be repelled. Other-
wise all this tall talk is without lID, 
basis. 
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Now, I would like to point out how 
the Chinese are building up their 
strength beyond the borders. What 
is their approximate strength? So 
far as I could cull out from the differ-
ent magazines, I find that in Tibet 
up to 1950 there were only 2,000 
Chinese troops, and they were brought 
in there mainly to deal with the 
Khampa resistance movement. From 
1950, today the total number of troops 
is about 1,50,000. These 1,50,000 
troops across the border cannot be des-
cribed as rear echelons or of the 
garrison type. They are combat 
troops, heavy combat troops, and each 
combat troop is said to be capable of 
sustained independent operations. A 
few troops are of rear echelons or 
Garr'son Calibre. Blooded Korean 
war units have been brought into the 
military establishment in Tibet. By 
day and night, military lorries are in 
constant movement. Fifty miles by 
trail from Kathmandu, a steady 
traffic in military transport is nnder 
way between Jonka Dzong and 
Kaerong. 

They are building roads, and Lhasa 
which hard'y has seen a wheel has 
now a tully equipped jet airfield. 
There are minor airfields all round, 
and according to my information a 
number of other militarily useful air-
fields have been conlltructed IIi nee the 
OCcupation, and presently work is 
gOing on at two more. namely :-fag-
chhu Ozong and Tingri Dzong. Thill 
is the way they are trying to deve-
lop their strength there and to build 
up a 1I0lid base from which it will be 
possible for them to pounce upon our 
territory whenever the IIltuation 111 
ripe. And to make the lIituatl.m ripe 
friend. here are helping. You :nust 
take note of this fact that tbere are 
these factions in the Communist 
Party, one faction towing the Chlnelle 
line, the other the Ruuian line. How 
are they divided? You will ftnd that 
the Punjab b-anch and the Bengal 
branc:h of the Communiat Party ac-
cept the Chinese line. The territory 
-bicll is next to China accepts tbe 
Cb1nae li •• wbUe IIr. Namboodripad 

from KeraIA or Mr. Dan,e from Maha-
rashtra can very well say that they 
accept the Russian line. 

Sbrl T. a. VIUaI Bao: What about 
Andhra? 

&brl Goray: It is tar away from the 
Himalayas. 

Sbri T. B. Vlttal Bao: The hon. 
Member seems to know more about 
the Communist Party than ourselves! 

Shrl Ooray: Yes, it 10 haPf)ens 
sometlmt's. Therefore, I would like 
to say that you must try to under-
stan1 what the Chinese Communwt 
Government is trying to do. what 
their aims are, what build-up is there. 
and what allies they are lilwly to 
have here. 

Having said something about the 
preparations that they are makin". 
across the border, let us come to our 
own preparations. What are our 
preparations? A good deal ha. been 
said here and I think the temper. 
have run 80 high that It lOme eon.-
tructlve suggestions are made I do not 
know how they will be accepted. It 
is not a perlional quarrel between 
the ef~nce Minhter and the Mem. 
bers of the Opposition. All 01 UI. 

the Opposition Memben includl!d, 
consider this country as our own. 
Many of us here, on this .ide or that 
side, have suJrered physicaUy, econo· 
mically. in every way, during the 
struggle for Independence. And that 
is why We feel that the Independence 
of this country. the sovereltnty of 
this land, which We have ~alned liter 
hundreds of years mUit be maintain· 
ed at all cosll. That I. the only 
urge that prompts UI to critically re-
view whatever is happening In that 
Ministry. That is the buis, IIId I 
would plead that tbere mwt be no 
milundersterulilll at all. U hard 
words are said it 111 becawe we think 
that the situation b ,oinl from bad 
to wone 80 man, peoPle. a.. Prime 
Miniller and personl like &hrl MorarJl 
DeMJ etc. Mid that it .... a ftt7 
deIka'-ailuaLon. W ...... dial to 
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deal with our Armed Forces and to 
criticise them and to find fault with 
them is really likely to be dangerous. 
~ite so. But when we think-it 
may be that we are wrong-that 
things are going beyond a particular 
limit, is the Parliament expected to 
remain silent? 

Shrl Rania: No. 

Shri Goray: We must assert our-
selves, and we must speak out what-
ever we know, and then, only by 
exchange of views, not by exchange 
of vituperatives or recriminations, 
shalI we be able to solve certain 
problems. Let me not hide this fact 
from you that when we heard of 
these recent promotions, we were 
rattled; there was no question about 
it. If I may make bold to say so, it 
is not only the civilian population 
but the military officers and the 
cadets also who are rattled. It is no 
use hiding this tact. You 'lay, Sir, 
that Parliament should discuss it with 
restraint, but, after all, Parliament is 
part and parcel of the whole country. 
The whole country is talking about it. 
Wherever we go, whether It be in the 
railways, or In the lobbies, or in the 
officers' messes, everywhere, t~i  is 
being talked about, and the press is 
writing articles after articles; and 
sides have already been taken, and 
the issues have already been joined. 

When I speak hel'e, I know that the 
weekly organ of the Communist Party 
has already wI'iHen an article saying 
that they warn the Kunzrus and 
Gorays to keep their dirty hands of! 
the Defence Forces. It does not 
matter if tht'y attack me because I 
as a small fry, but when a man like 
Dr. Kunzru speaks, even then, they 
have the aUdacity to warn Dr. 
Kunzru to keep his dirty hands oft 
the 1lefenc:. Forces, beeause he does 
~ot a,ree with the Defence Minister. 

SUI Ran,.: Shamel 

Drl Gora,.: 'nlerefore, I say that 
the situalion 11 not 10 limple. When 

a man like Dr. Kunzru feels some-
thing, then it is the duty of the 
Defence Minister, nay, the Prime 
Minister to see to it that he is con-
vinced of the fairness and the justice 
of their steps. If a General here or 
a General there is superseded, I do 
not mind at all, but if the situation is 
so delicate as we find it, and if we 
discover that a very competent Gene-
ral is being superseded by a General 
who has no war experience at all, 
whOse services perhaps might have 
been lent to the Works, Housing and 
Supply Ministry, because he has built 
so many houses, then it is some:hing 
serious. Building houses is :10t part 
of defence, I would say with all rt:s-
peet to the Defence Minister and 
others. I suppose Shri K. C. Reddy 
WOuld have welcomed him, or the 
new Minister in charge would have 
welcomed him. But we find that 
such a man is made Chief of the 
Army Staff, and the other General 
becomes a Chief of the Army Com-
mand. I suppose that Parliament has 
every right to ask why this kind ot 
thing has happened, because other 
Generals are available. The man 
whom I have in my mind is a man 
who has been decorated with a DSO 
while fighting on the Arakan front; 
when, he was sent to Korea; because 
of his gallantry there, he was given 
Ashoka Chakra, and then he was 
given the Padma Shri. It fouch a 
man, because he happens to be five 
months or o;ix months junior to some-
body, is by-passed and somebody else 
is put in his place, who has no ex-
perience .... 

8br1 JtrIsbaa Mcneill: Here apin, 
these are incorrect facts. There has 
been no Ilupenession. According to 
the procedure, ... 

SUI BaDp: He has been pused 
over. 

SUI KrtsIaDa lIeIlOIl: Accordin, to 
the procedure, he has not been passed 
over, because a Lt. Gen. functions in 
our Army for a period ot four yeL .... 
and when that is over, his term II 
over. That is all there is to it. 
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Sbri Natb Pal: Is it not a fact that 
the selection was from a particular 
batch, and it does not matter who is 
senior? If the selection is to be made 
from a batch, the best man from the 
particular batch should be taken. He 
has been repeatedly stating that the 
selection was from a particular batch? 
If that be so, then should not the 
best man from the batch have been 
chosen? That is the claim. 

Mr. Depaty-Speaker: It ha9 been 
said on behalf of the Defence Minis-
ter that as regards the man who is 
said to have been superseded, he was 
there for a particular term and ~nat 

term has expired. That is aU t ~re 

is to it. 

8hrl KrIshDa MeDoD: There was no 
question of supersession. 

Sbri Goray: All that I wanled to 
say was that opinion on the;;e mat~cr  

is so sharply divided that I really 
support the demand made by Acharya 
Kripalani that we should have a 
committee to go through all this. Let 
us not try to shirk the issue. The 
issues are there and we have demo-
cracy not in this country only. We 
have democracies all over the world. 
There have been committees appoint· 
ed Who were asked to go into thesp. 
things and streamline the whole pro-
cedure. Therefore, I Would l .'l~ t 

that in all fairness to himself and In 
all fairness to the Opposition, the De-
fence Minister should agree to ap-
point a committee like that. And. 
we shalJ be satisfied with whatever 
their flndin, is. 

18 bn-

Then I would like to point out one 
thin,. 

Mr. Deputy-Speaker: We have to 
take another Item of buainen. So, 
the hon. Member may conclude in 
two minutes. 

8IarI Gora,: Then, I would Ub to 
point out one thin,. So far .. the 
White Paper II concerned, I would 
like you to ,0 throulh the White 
Papen published by tbe Government 
of the United Kin,cIom. They are .0 

informatIve and tbey try to give you 
&0 many facts. They try to give you 
the basic principles on wblch tbe 
Defence Forces are being developed. 

In 1957 they came out with a White 
Paper in which the "'bole policy wa. 
laid down; and every subtlequent re-
port was intended to show the deve-
lopment, how tar they had fuUmed 
the basic policy. 

I would like to ask whether our 
Army, our Defence Ministry, has any 
basic principles, whether they have 
got a plan for the next 10 or 15 yearl 
and how far they are trying to fulftl 
that. So far as OUr Defence Minis-
try is concerned, I think, thl. q 
absent. 

Field Marshal Montgomery In hlR 
Memoirs has written that Immediately 
after the War he was confronted with 
the problem ot develop'ng a good 
fighting machine. He said that he had 
chalked out a prolI'amme tor 10 or 
15 years. And, thll is the pro-
gramme that the Government I. try!n, 
to put into effect. I would  like to 
know whether there are any Gene-
rals In our Army who are devotinl 
thl'mselves to this tuk, whether the 
Defence Minister II taking any in-
terest In this and whetber, every 
year, we are tryln, to Implem .. nt a 
particular part of that prOll'aJDJDe. 

These are the points I have to 
make. There are many other points 
but because the time I. over I would 
not like to detain the House. I hope 
that the Defence Minister would not 
reply in a sort of ,eneral way but 
would take Into consideration all the 
points submitted by the Opposition 
because it i. the lerurlty of the coun-
try which we want to pre .. ",e. 

Mr. Del*t)'-8pea11er: Shri D. C. 
Sharma. 

81u1 D. C ........ : Mr. Deputy-
Speaker, Sir, ... . 

art A.M ........ : It it hall-c-bour 
dlKuaion. Sir? 
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Shrl J). C. Sharma: Ever since 
India attained freedom OUr Army has 
been working in a state of emergency. 

Mr. Depu.ty-/Speaker: The hon. 
Member may continue tomorrow. 

18." hn. 

-AGRICULTURAL COMMISSION 

Shn Inder J. Malhotra (Jammu and 
Kashmir): Mr. Deputy-Speaker, Sir, 
in reply to Starred Question No. 952 
on the 17th March, 1961, It was stat-
ed, regarding the appointment of the 
Agricultural Commission, that the 
matter is still under consideration, in 
consultation with the State Govern-
ments whose views have been asked 
for. 

In reply to another Unstarred Ques-
tion No. 1549 answered on the 16th 
ec~m er 1959, regarding the recom-
mendati~  made by the Agricultural 
Administration Committee which sub-
mitted its report in October, 1958, it 
was stated-I am quoting a portion of 
the reply-like this: 

"Formation of a Committee for 
the Centre once in 5 years to 
examine programme and policies 
of Central Commodity Committees 
and other Central Institutions , 
dealing with Agriculture." 

Now, it is stated that regarding this 
recommendation, Government has 
taken the following decision. 

"A proposal to appoint a Com-
mission on Agriculture instead of 
a  C ommil tee, to examine, among 
othel' things, policies of Central 
Commodity Committees and other 
Cen tral Research Institutions deal. 
in, with agriculture in its brold 
sense, is under consideration." 

ll.OS Ian. 

[Ma. SPSAUII in &he Chair) 

In reply to another queltlon, 
Starred Question No. 415 answered on 

26th February, 1960, it was stated by 
the hon. Deputy Minister that: 

"As the House knows, there 
was a Commission as long ago as 
1928, and after that, there had 
been no comprehensive investiga-
tion into the problems of agricul-
ture. So, the proposal now is to 
have a Second Agricultural Com-
m'ssion and for that the terms at 
reference are being drafted." 

Up till now the Government has 
been coming forward with positive 
assurances to this House. The hon. 
Minister of Agriculture, while reply-
ing to a Resolution moved by me in 
March, 1980, regarding the appoint-
ment of a Committee for evaluation 
of the agricultural research program-
me in this country, stated: 

"In fact the proposal be(ore the 
Government was of a wider na_ 
ture. When my hon. friend 
the Deputy Minister replied to 
a question the other day, he men-
tioned that the Government was 
thinking of a committee or com.. 
mission which would have very 
broad terms of reference and 
would take up a much bigger 
task than the kind of committee 
which my bon. friend the Mover 
has suggested. We have not taken 
a final decision. That could be 
taken only when We ascertain and 
lay down what should be the 
terms of examination by this com-
mission. Then we must circulate 
it to the State Governments to see 
if they have any suggestions to 
makc. Then the various Minis-
trips in the Government of India 
have to go through it and finally 
the Cabinet h .. to decide." 

Now when questions were asked In 
this House, the Government was com-
ing forward with the reply that the 
malter was still under consideration in 
consaltation with the State Govern-
ments In the n!plles given to the 
pn!vious questions and the references 
made by the Ministers in their replies, ----.. ---.-----------'" -_. -,---'---..------

-Half-an-hour Di8eulai0D. 




